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LOK SABHA

Thursday, February 28, 1974/Phalguna
9, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mgr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Reports called for by U. N. SBecretary-
Genera] on Actlvities in Indian
Ocean

*121. SHRI HARI KISHORE
SINGH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Secretary-General
of the UN.O. has asked India and
other littoral countries about the naval
activities of the big powers in Indian
Ocean; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The U. N. Secretary-ieneral
was requested by the 28th U. N. Gene-
ral Assembly to prepare a factual
statement of the great powers’ milita-
ry presence in all its aspects, in the
Indian Ocean, with special reference to
their naval deployments, conceived in
the context of Great Power rivalry.
The Assembly also recommended that
the statement should be based on
available material and prepared with
the assistance of qualified experts and
competent bodies selected by the
Secretary-General. The  Secretary-
General has since appointed three
experts including one from Indla to
gssist him in the task.

SHRI HARI KISHORE SINGH: My
question has been very specific. The
Secretary-General of the UNO wants
certain information and the reaction
of the Government of Indla to it.
What is the reaction of the Govern-
ment? First, let me have the answer
to this gquestion. Then, I shall ask
my supplementary question. The hon.
Minister has not indicated the reaction
of the Government of India to it.

SHRI SURENDRA PAL SINGH: We
received no query from the Secretary-
General of the UNO; the Secretary-
Genera]l did not write to India or to
any other littoral country asking for
information on the subject.

SHRI HARI KISHORE SINGH:
what is the reaction of the Govern-
ment to the turning of the Indian
Ocean into an ocean or hot-bed of
politics and construction of bases by
big powers, particularly, America.
Do the Government consider the exis-
tence and establishment of a naval
base by America a threat to the securi-

ty of India?

SHRI SURENDRA PAL SINGH:
This question has been discussed here
on a number of occasions, and the
Government of India’s stand thereon
has also been put before the House on
several occasions. We have said it so
many times that we are against the
establishment of mnaval or military
bases in the Indian Ocean area by any
power, any big power, in the world,
and we do feel that this new develop-
ment in Diego Gracia is likely to
cause tenslon in this area and this
will be in violation of the resolution
passed by the UN and the decislon
taken by the non-aligned countries.
So, our stand on this matter is very

clear.



3 Oral Answers

SHRI HARI KISHORE SINGH: May
I know whether the Government of
India are going to take any initiative
in convening a conference of the
littoral countries on this gquestion?

SHR1 SURENDRA PAL SINGH:
This gquestion has already been dis-
cussed in the UN as well as in the
non-aligned conference and we are
already in touch with a large number
of countries on this subject. So, we
do not think that there is any need
for a new conference, but if a con-
ference at a non-official level takes
place anyhere, we shall welcome it.

SHRI H. N. MUKHERJEE: In view
of the fact that the United States Gov-
ernment has been publicly announced
to be spending 30 million dollars, to
begin with, to modernise this base In
Diego Gracis, deepen the harbour, ex-
tend the runway and all that, and in
view also of the fact that Diego Gracia
in pearer from Cochin than Cochin is
from Delhi, may I know if it is not
the intention of Government to take
a more serious view of the matter and
inform the Untted States Government
that this is tantamount to an unfriend-
ly act against this country?

SHRI SURENDRA PAL SINGH: Qur
viewg on this development have alrea-
dy been expressed to the USA as well
as to the UK. We are opposed to it
We feel that this is a development
which might create tension here, and
that has already been explained.
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SHRI P. G. MAVALANKAR: Apart
from the fact that the Secretary-Gene-
ral of the United Nations has asked
India and other littoral countries to
provide expert knowledge on this point,
would he give the name of the expert
from India? Alsu, would India take
the load in bringing this matter to
the Security Council for urgent dis-
cussion? Why Is our Government
not taking the initiative in the mat-
ter? Why is Government leaving the
matter to other littoral countries and
then joining them in this important
and serious Issue?

SHRI SURENDRA PAL SINGH:
The name of the Indian expert is Shri
Subramaniam, Director of the Institute
of Defence Studies and Analysis. AS
regards the other question, I have al-
ready informed the House that this is
a matler on which we are greatly agi-
taled. We are in touch with a large
number of littora] countries. We do
not like this development. We have
made our views known to sll countries
concerned and we are doing our very
best to mobilise world opinlon against
it. The mater is already before the UN
and whatever is possible to do is being
done to oppose the whole move.

SHRI P. G. MAVALANKAR: Are
you moving the Security Council?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR! SWARAN SINGH):
We have no intention of taking it to
the Security Council because nothing
will come out of it. Let us be real-
istic. If Britain and the USA have
jointly taken the step to establish
this base, both of them being perma-
nent members, one negative vote is
enough to prevent any discussion or
any outcome in the Security Council.
We should take a realistic view and
not be carried away just by a sort of
feel that something can be done.

Proposal for Collective Secarity
t

*122. SHR1 PRABODH CHANDRA:
SHRI D. B. CHANDRA
GOWDA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
(a) whether Governments attention
bas been drawn to the press reports
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about the growing Indian public imte-
rest in Colective Security: and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
{a) Yes, Bir.

(b) Consistent with our policy to
strengthen international peace and
security, Government are willing to
consider all proposals which can help
in the emergence of Asia as an area
of peace and stability. In our view,
adherence to such principles as re-
nunciation of the use of force, respect
for sovereignity and territorial inte-
grity of all countries, non-interfer-
ence in internal affairs and a hroad
development of economic and other
cooperation amongst all countries of
Asia on the basis of equality and
mutual benefit will make a positive
contribution towards thls objeclive.

SHRI PRABODH CHANDRA:
Have any proposals for collective
security been received from the Gov-
ernment of Australia or those coun-
iries which are interested in collec-
tive security in this region of the
world?

SHRI SWARAN SINGH: No, Sir,
not so far.

SHRI PRABODH CHANDRA: Is
Government moving the UN General
Agssembly because it was a party to
‘keeping the Indian Ocean a zone of
peace since Ly the establishment of
this base at Diego Garcia that pur-
pose will be badly affected? Is Gov-

for the fulfilment eof this Resolulion?
Also, was the USA a Dparty to the
passing of this Resolution that the
Indien Ocean should be a aone of
peace?

SHRI SWARAN SINGH: Sir, the
vesolution fn the UN Gemeral Assemb-
iy was adopted by 96 voles to none
against, with 33 abstentions. It may
be of interest to the House to know
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that the permanent members of the
Security Council, with the exception
of China, had abstained om this reso-
hation when it came before the UN
Ceniral Aseembly, Ikndia had cospon-
sored and voted for this resolution.

I would aleo like to add thai an
ad hoc committee of 16 countries has
been constituted, and these 15 coun-
tries are: Ausiralis, China, India,
Indonesia, Iran, Iraq, Japan, Madagas-
car, Malaysla, Mauritius, Pakistan,
$ri Lanka, Tanzania, Yemen and
Zambia, This ad hoc committee is
dealing with these matter, and this
also answers the other quesiion that
the hon, Member asked as to what
action do we intend to take in the
United Nations. It is our view that
this group should be activated and
they should procéed with further

work so that the objective of the
Security Council's resolution might
be realised.

MR. SPEAKER: The main question
was about the growing public inte-
rest in India about the collective
security, but it has again gone on to
Diego Garcia which was connected
with the previous question.

SHRI PRABODH CHANDRA: I
had asked whether—

MR. SPEAKER: Kindly sit down.
You have already asked your ques-
tioms,

DR. H. P. SHARMA: May I know
whether the forcible occupation of
the Paracel island by China and the
threat of the use of force in the set-
tlement of the Spratley group of is-
lands bave resulted im any percep
tible move in our position towards the
collective security pact and whether
there have been any exchanges bet-
ween Indla and the oountries con-
cerned in thai divection?

SHRI SWARAN SINGH: I do not
think this questiom arises out of the
present question. The question about
the Paracel lsland is mnot at all con-
nected with this,

DR RANEN BEN: So far as the
question of Asian oollective security
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is concerned, there has been a propo-
sal mooted hy Mr. Brezhnev when he
came to India and even before that
May 1 know whether the Government
-of India have taken into considera-
tion the concrete proposals made by
Mr. Brezhnev and. if so, what is the
reaction of the Qovernment of India
in this regard?

SHRI SWARAN SINGH: Mr.
Brezhnev did amplify these ideas of
collective security in his address at
the joint meeting of the hon. Mem-
bers of the two Houses. I am sure
the hon. Member must have heard
that speech, and I need not elaborate
anything on that. The central point
in Mr. Brezhnev's speech was that
this idea should be kept before the
countries and some sort of serious
discussion on this matter should
start.

If you again carefully examine the
speech of Mr. Brezhnev, he had not
given any outline of the scheme but
the idea was projected, and the opera-
tive part was that this is a madlter
which requires serious consideration
by the countries in the region.

DR. RANEN SEN: I wanted to know
the reaction of the Government of
India, in this regard, to that idea,

SHRI SWARAN SINGH: The re-
action of the Government of India is
that this is a good idea and that it
should be discussed.

DR. RANEN SEN: Where?

SHRI B. K. DASCHOWDHURY: In
view of the declaration made by one
of the Deputy Directors of the US Arms
Control, Mr. Zurhellaur, a few days
ago, that any naval base or air force
station in the Indian Ocean area,
particularly in Diego Garcia by the
Angle US bloc is for their own
national Interests, and in view of the
specific views of the Government of
India that there is no good in raising
this issue before the Security Council,
Leeping in mind all, these views, I
woulq like to kmow from the hon.
Ministet ‘vhat specific stéps he would

R TTT
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like to take to accelerate the process .
of Asian Security Pact or Collective
Security Pact, at least to have a joint
security for Indian Ocean and other
countries in that region.

SHR1 SWARAN SINGH: We are not
contemplating any specific steps in that
direction.

SHRI BIRENDER SINGH RAO: The
Minister has talked about activising the
Asian nations for collective security
of the region. India belng a very
important country of the Common-
wealth and Sri Lanka, Australia and
New Zealand also feeling the same as
India does about the Diego Garcia
base, does India propose to raise the
issue in the conference of the Com-
monwealth countries?

SHRI SWARAN S'NGH: It is a good
jdea. It will be considered.

MR. SPEAKER: I think, after the
good idea, we move on to the next Ques-
tion. Enough number of gquestions
have already been asked.

Inquiry into Working of Hindustan
Machine Tools

*124. SHRI S. N. MISRA: Will the
Minister of HEAVY INDUSTRY bhe
pleased to state.

(a) whether Government have in-
quired into the working of Hindustan
Machine Tools Limited during the last
two years;

(b) it su, whether any irregularities
have been found; and

(c) the steps taken or proposed to
be taken to improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c)-
‘The performance and working of Hin-
dustan Machiné Tools Limited along
with all its units is constantly under
review of the Government. No irregu-
larities ag such have been noticed. A
series of steps dovering a wide frent
are underway to Improve the efficiency
of the p-ganisation in the areas of

structure of management services,
o . - v £ o
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financlal  management,
management, optimizatiori of produc-
tion and diversification of product
range.

SHRI S. N. MISRA: May I know from
the hon. Minister it the Report of the
Publi; Undertakings Committee in res-
pect of this undertaking was taken into
consideration to find out the megularl-
ties of this undertakmg

THE MINISTER OF HEAVY IN-
DUSIRY (Sl T. A. PAI): The
Public Undertakings Committee did
not point out any irregularities, It
suggested certain improvements in the
matter of changing certain products
in the manufacture of special nur-
pose machines. It was in the name
of suggestions for improvement rather
than highlighting any glaring irregu-
larities or improprieties.

SHRI M. M. JOSEPH: I would like
to know from the hon. Minister
whether the unit of the Hindustan
Machine Tools at Cochin is running at
a profit or at a loss.

SHRI T. A. PAI: It has not started
making profits.

Visit by a Delegation from Poland

*125. SHRI B. S. BHAURA: Will
the Minister ¢f STEEL AND MINES
be pleased to state:

(a) whether a delegation from
Poland wmed our country recently;
and

(b) if so, the subjects discussed
and the main features of the agree-
ment arrived at?.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBQDH .HANSDA): . (a)
Yes, Sir, .,

(b) Is oursuance of P'l'}tccul
signed. in, Nuyembe:, 197 the
first . _meeting of ‘th ‘hsh
Joint ' Commission 'for ’Ecoﬂofum,

PHALGUNA 0, 1808 (SAKA)
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Tratle; Selentific and Té-hriesi Co-
operatffin Y%eld at-Warsaw, the Polish
side’ of the Working Group oh Min-
ing Industry and Machinery visited
India between 6th and 14th February,
1974 for diseutsions with the Indian
Team., Both the Polish and Indian
sides reviewed the past cooperation
and examined the possibility of ex-
tending and strengthening it in vari-
ous spheres. The Pulish téam agreed
to prepare a supplementary feasibi-
lity report for' th2 reorganisation and
reconstruction of the Jharia coaifield
and suggest measures for stepping up
coking coal produciion from 18 mil-
lion tonnes to 24 million tonnes by
1978-T9. The other conclusions ne-
lated to the offer of suppiy of equip-
ment, explosives and spare parts as

well as training of technical
personnel. :
SHRI B. §. BHAURA: -May 1

know what are the othzr spheres in
which the protocol was signed, apart
from coal mines?

SHRI SUBODH HANSDA: As I
have already mentioned, the most
important things which were dis-
cussed with the Polish team were re-
garding planning and development of
Jharia coalfield, getting up of train-
ing institute, methane dralnage of
coking coalmines, supply of equip-
ment, explosives, cooperation with
Hindustan Copper Limited, after-sale_
service and supply of spare parts.

SHRI B."S. BHAURA: Apart from
coalmines, what - were the other
s_p_heres?

SHRI SUBODH HANSDA: Noth-
ing else.

THE MINISTER OF STEEL  AND
MINES (SHRI K. D, MALAVIYA).
As my colleague has already men-
tioned, certain discussions were held
for the development of Hindustan
Copper; negotiations were held het-
ween thdustan Copper Limited and
KOPEX., -
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S8HRI B. S. BHAURA: In his ans-
wer the Minigter has stated that they
may traip our technicians. I want
to know whether the training will
be given here or in Poland and if in
Poland, when our technicians will
go there and whether the persons
have been selected to go tn Poland
for taking this training.

SHRI SUBODH HANSDA: The
Training Institute will be set up in
India and they will depute experts
4rom Poland to ‘rain our people here.

MR. SPEAKER: The instructors
will come to the trainees or the
trainees will go to the instructors,

SHRI SUBODH HANSDA: The
instructors, the experts, wiil come
here.
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SHRI SUBODH HANSDA: It is
true that there are some difficulties
which we are facing. Perhaps he is
mentioning about Sudamdi coalmines,
which is one of the deepest mines im
India. There are lots of difficulties.
We are gaining experience there and
that experience will be utilised in
future,

Alleged Refusal of Visas by Sri Lanka
to Foreign Delegates Attending Tamil
Meet

*127. SHRI M. RAM GOPAL
REDDY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the reports
of Sri Lanka Government refusing
visas to delegates from other Coun-
tries including India attending
Tamil meet; and

(b) if so, the reaction of Govern-
ment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Government are not aware of
any Indian having been refused visa
by Sri Lanka for attending the
Fourth International . Conference on
Tamil Studies held at Jaffna from
January 8 to 9, 1874. We have no
information whether visas to persons
from other countries were refused,
though delegates from several coun-
tries such as Britain, Italy, France,
Germany, Canada, Hungary and
Malaysia, besides India, attended the
conference.

(b) Does not arise.

SHRI M. RAM GOPAL REDDY: May
I know how many delegates attended
the Conference from India

SHRI SWARAN SINGH: Accord-
ing to my information, there were
twelve delegates from India.

SHRI B. V. SWAMINATHAN: May
I kpgw whether the hon. Minister is



9! Oral Answers
aware. whether one dplegate from
‘Tamil Nadu who was refused visa to
‘enter Sri Lanka managed a visa from
Singapore. He went to Singapore
and got it and he attended the con-
ference. It is alleged that after
learning this Sri Lanka officiais be-
came prejudiced against that parti-
cular delegate and it is also alleged
that this was the reason that sparked
off troubles at the conclusion of the
Conference when some ten people
were killed and many others injured.

Sir, recently, the Sri Lanka Prime
Minister, Mrs. Sirimavo Bandara-
naike visited India and there were
discussions between our Prime Min-
ister and Mrs. Bandaranaike., This
was after the conference and I want
to know whether this matter also
came up for discussion with the
Prime Minister of Sri Lanka.

SHRI SWARAN SINGH: I am not
aware of the details given by the
hon. Member that a particular
gentleman was refused visa here and
he got it from Singapore. I have nv
information and I, therefore, cannot
throw any further light. It is true....

SHRI D. N. TIWARY: He mght
have got it in Singapore.

SHRI SWARAN SINGH: From
our Mission in Singapore? If he got
the visa and went there, it is all
right. What more do you want?

It is true that after the conclusion
of the Conference, the organizers de-
clded to hold a public meeting on
January 10 so that a large number
of people could see and hear the
delegates. The large crowd became
somewhat restive and while police
measures were being takep to pre-
vent any incidents, a high tension
cable collapsed and this caused elec-
trocution of seven persons and on
account of the attendant stampede,
injuries to some other 20 citizens
of Sri Lanka wepe ¢aused. The
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deaths and injuries were thys the re-
sult of this accident which was un-
fortunate, But this iz the informa-
tion that has been supplied to us.

MR. SPEAKER: Next question—
Shri Kathamuthu—not here. He has
questions every day without
present. Shri Bhogendra Jha—also
not here. Shri Shanker Rao Savant.

Traiping of Indian Defeace Personnel
Abroad

*128. SHRI O 8SA-
VANT:  Will the Minister of QE-
FENCE be pleased to state: -

(a) how many persons from each
of the three wings of Defence Servi-
ces and from Defence Production
units are currently receiving training
in the US.A. the UK, the USSR
and other foreign countries; and

(b) what is the
training abroad?

duration of the

THE MINISTER OF STATE (D!
FENCE PRODUCTION) IN TH.
MINISTRY OF DEFENCE (SHRI1
VIDYA CHARAN SHUKLA): (a)
and (b). Deputation of Defence
Services officres for training abroad
is connected with their job require-
ments within the Armed Forces and
with the related equipment. It
would not, therefore, be in public in-
terest to disclose the details.

SHRI SHANKERRAO SAVANT:
He may not give the number of per-
sons sent abroad for such training,
but I think he can give the names of
countries to which these persons
were sent.

SHRI VIDYA CHARAN SHUKLA:
I can give the names of countries
where our officers were sent. The
countries are UK., USSR, USA,
Cuanada, Australia, France, Japan,
Iran and Indonesia.

SHRI SHANKERRAQ SAVANT:
What is the total number of persons
sent abroad last yeqr? '
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MR. SPEAKER: How are you so
much interested in it?

1f the Minister thinks that it 1s
not in public interest, it is all right,
but if he thinks it is all right, he may
answer it. '

SHRI VIDYA CHARAN SHUKLA:
68.

MR. SPEAKER: Is the hon. Mem-

ber satisfied now?

SHRI SHANKERRAD SAVANT:
Yes, Sir. e FEE

Recognition to Sihanouk Government
of Cambodia

*130. SHRI BIRENDER SINGH
RAO: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have under
consideration any proposal for giving
recognition to the Sihanouk Govern-
ment of Cambodia; and

{b) if so, when the recognition is
likely to be given?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) and (b). The Government  are
closely watching the situation in
Cambodia which continues to be still
extremely fluid. A decision will be
taken at an appropriate time keeping
in mind all relevant factors.

SHRI BIRENDER SINGH RAO: Is
it a fact that several Government
have already recognised the sihanouk
Government of Cambodia and I want
to know whether India has held dis-
cussions on the guestion wilh any
friendly countries?

SHRI SWARAN SINGH: It is a fact
that several countries have already
recognised the Government headed by
Prince Sihanouk and this is a matter
which is under consideration here and
we are also in touch with the re-

presentatives of the Government
headed by Prince Sihanouk.

FEBRUARY 28, 1974
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In fact we sponsored and supporisd:
their -admission in the Group of non-’
aligned countries and the representa-
tives of the Government headed by
Prince Sihanouk attended the non--
aligned conference in Algiers where
we had good contact with them and
we cooperated fully with them in the
committees as well as in the general
session.” Separately also the Foreign
Minister of that Government bad a
discussion with me in Algiers. There
was also a meeting between our Prime
Minister and Prince Sihanouk. We
have great respect for Prince Sihanouk
and we have every sympathy and
regard for the peacc-loving people of
Cambodia who have suffered so much.
We are in iouch with the Government
and also with other friendly countries.

SHRI BIRENDER SINGH RAO:
Would he be pleased to state the
names of countries which have re-
cognised the Sihanouk Government?
And the second part of my question
has not been replied by him. With.
which countries have they held dis-
cussion with on this question? 1 would
like to know this. What is the diffi--
culty in recognising the Government
if India has sponsored its entry into
the Group of non-aligned countries?
When India has given non-official
recognition, what is the difficulty about
it?

SHRI SWARAN SINGH: As manv
as 57 countries have recognised the
Government headed by Prince-
Sihanouk.” Regarding the names of the
countries if the hon. Member so desires:
1 will supply him a copy of this Ust.
He is asking me as to what is the
difficulty in recognising the Govern-
ment. There is no parlicular difficulty-
but still we have to choose our own
time and a time which Is the most
appropriate time for according recogni-

tion.

DR. RANEN SEN: Same old rhrase,
appropriate time.

SHRI SWARAN: SINGH: Same old
approach by experience has turned out’
to be a good approach. H
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. SHRI H. N, MUKERJEE: Is it not

desirable that we follow up fairly ex-
peditiously the good work done at
Algiers when contact was established
with Prince Sihanouk go that whatever
damage was done in the meantime in
our mutual relationship can be repaired
quickly enough?

SHRI SWARAN SINGH: I could not
follow the import of the second part of
this question.

SHRI H. N. MUKERJEE; 1 referred
to the damage to our relationship, mu-
tual relationship and whether it would
be repaired by quick decision in this
matter,

SHRI SWARAN SINGH: No, Sir. No
damage hag been caused to our rela-
tionship with the Government headed
by Prnce Sihanouk. We are op very
good terms and we have got excellent
relationship.

SHRI H. N. MUKERJEE: Is it not
desirable, does not Government think
it necessary to follow up the good work
done in Algiers by having contract with
the person with whom our relations
did get damaged in the meantime?
There is no getting away from it.

SHRI SWARAN SINGH: 1 take the
point; we are doing everything to take
an expeditious decision,

SHRI INDRAJIT GUPTA:

MR. SPEAKER: I don't think the
Minister will be able to oblige you by
giving a different answer.

rose—

SHRI INDRAJIT GUPTA: | am seak-
ing a clarification Sir.

MR. SPEAKER:- You can,

SHRI INDRAJIT GUPTA: Since the
Minister, sald that the situatior is very
fluid and therefore they are waiting
for a more appropriate time, may I
know from him whether the nosition
at present is that India does not re-
cognise any Government in Vientiane
and do we not recognise 'the Lon Nol
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Government? If the situation is all
that fluid we should not recognise any
Government till we make up our
mind. !

SHRI SWARAN SINGH: Our last
Ambassador accredited to Combodia
had presented his credentials to Prince
Sihanouk. After our Ambassador
finished his tenure, we have not sent
any other Ambassador. So, technl-
cally, the same Ambassador who pre-
senteq his credentials to Prince
Sihanouk, those credentials stand be-
cause till the one who presented his
credentials is recalled, the situation
continues to be as it was when the
credentials were presented.

It is true that on account of the de
facto control of capital of Cambodia by
the Government headed by General
Lon Nol, we had to keep our man
there but not at Ambassador's level
Even that, I think, has been complete-
ly—I should say—denuded. Our last
man was on the point of leaving. I
think he has salready left or will be
leaving shortly. 'So, the de facto
position at the present moment is that
the capital still continues to be under
the control of General Lon Nol. But
we have got na Ambassador there.

There is no question of granting any-
recognition as such. On de facto basis,
we have been dealing with the Govern-
ment which was In control of tha
capital

SHRI C. K. CHANDRAFPAN: Sir,
may I put a question?

MR. SPEAKER: Mr. Chandrappan.
you are too young. Already two of
your party colleagues have got what
they wanted out of the Minister. I
am not allowing you.

Under Utilisation of Steel Plant
t

*135. SHRI NAWAL KISHORE
SHARMA .
SHRI KRISHNA CHANDRA
HALDER:
Will the Misister of STEEL. AND
MINES be pleased to state:

(a) the reasons for under-utilisatior
of the steel plants: and “r
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(b) when Government expect to ac
hieve to utilise the full capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). A statement is laid on the Table
of the House.

Statement

(a) The lower utilisation of capacity

of the stee] plants during the last about
‘4 years has been due to a variety of re-
asons differing from plant to plant and
often from year to year. Broadly
‘speaking, the main factors were (i) the
unsatisfactory working of coke even
battories; (ii) back-log of maintenance
leading to equipment troubles and
break-downs; (ifi) collapse of the steel
melting shop roof of Rourkela Steel
plant in July, 1871; (iv) inadequacy of
replacements, repairs and maintenance
wrogrammes in ¥SCO; (v) disturbed
ndustrial relations particularly in the
Jurgapur Steel Plant and IISCO and
to some extent in' the Rourkela Steel
Plant: and (vl) power failures and
restrictions,

The production during the current
financial r has been badly affected
by’ two principal factérs. The first was
the very severe outs and interruptions
in power supply espetially in the period
April to November, 1073. This directly
affected production in al] the plants
except Bhilai. It also affected the
entire Jhasia coa] field area and thus
led to curtailment in the operation ot
the coal washeries and of coal mine.
The latter in turnled to an inadequate
availability of coal for the plants affect-
ing production. of steel, The second
factor was the serious dislocation
caused by the adverse industrial rela-
tions situation In the Railways, aspe-
clally in the south earstezn and eastern
Railways which affected the movement
of coal and other raw materlals to the
plants and of finished products from
the plants and necessitated the impo-
sition of drastic cuts in production in
keeping with the minimal flow of raw
materials

FEBRUAWY 38, 1974

Oral Answers 20

() The utilisation of installed
capacity in integrated steel plants de-
pends upon & number of factors both
internal and external The jmproved
performance of the stee] plants during
1972-73 as compared to the preceding
two years had given rise to expecta-
tions of a still higher production in
1973-74 and of a steady build-up of
production thereafter bul the manner
in which steel production in the current
financial year has been affected prin-
cipally by powsr cuts railmovement
and coa] supply has upset these calcu-
lations. Accordingly, it is difficult to
indicate when exactly the level ol pro-
duction would reach near capacity
level in each of the plants. Every
effort is, however, being made and will
continue to be made to rise produc-
tion to the optimum level in the shor-
test possible time.

EHRI NAWAL KISHORE SHARMA.:
Mr. Speaker, Sir, the siatement as laid
by the Minister in reply to my ques-
tion states a few of the reasons for
not  schieving the rated capacity.
Whatever may be the reasons, the pro-
duction of steel is a must for the
country. In view of this, may I ask
from the hon, Minister, apart from the
rated capacity, whether the Hindustan
Steel could achieve the attainable
capacity as formulated by it during
the last three years. H not, what are
the reasons for not achieving - the
attainable capacity?

st qwka quTE ;R a% gAY
¥y At & v= R, fagemw
& o & sa Mfed fr g7 i st
# wf Adl fmm & AR 6 e AT
T § | SueT agem wror ag & f
AT AT WET Faqr sarer @ fw
Iy AT ;X FEHA oAV WhRERY
TT | AT Ty IAT EF HC ARET
g < Fdwrw Y a9g § wifer
W W g v-ddfaa B &
e & fag wravers § ag 7@ 9§
GITT ). T & el ¥ gArh By
e frmge 78 T8 & of v
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SHRI NAWAL KISHORE SHARMA.:
There is a difference between rated
capacity and attainable capacity. If
the hon. Minister is prepared to look
into the records he will find it there.
But unfortunately it looks as if he is
nol prepared to do so.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
There have been some difficulties; some
of them have been under our control
and we are trying to remove them and
we have removed some of them; but
some are beyond ouf comtrol sud we
are trying to remove them also. Bat
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we have not reachbed even the attain-
ableg capacity. It will be our effort to
solve all these problems which face
us, whether they are of a technical
nature or whether they are due to the
worsening of the human relationship
between the workers and the em-
ployers. All these things are before

us, and we hope that in the next few
months; we shall sort them out, and
try to reach the attainable capacity.

W WL S AT gaRT
SOE A T Ag WA WAT @), WY
AT TEEEST X AT w99 Y
T foam

st 7aw feRc ot qF Tmd
"t S F £ F faema &
One of the reasons for the shortfall
in production probably is lack or
shortage of refractories. May I know
what steps have been taken to see that
this shortage is not there?

SHRI K. D. MALAVIYA: The re-
fractory position has recently improv-
ed. During the last two years, the
supply of refractories was not suffi--
cient, and we had perforce, therefore,
to import the quantity needed. But
recently, the refractory position has
also improved, and I hope that there-
also we shall effect{ improvement.

ot WM v wely s
TERT, YENA ST KT FE e
quaeTa gt & s 3 o o far o,
A WA AT LT 7O a1 @ § a7
Wy wrfz o Sl Ao & w10 5o
Twe At Y, N I www N T
qR 78 §T N gl QAT i fIF Tifgg
® s frwd doer F f T g,
IHE AT ECTE !

W ¥o fo i | Fwd gu--
Ty dror & aver ¥ o dar A8
wga v afomw it §, e
XM v g A &



23

W ¥ gavar g & wraami § o
st § gagar v § o ag 2
feogw £ §, & = g §
For ¥ ey ey o ZAV) WIS 3 aprOor
3 AN ¥ FOT W WO TET WY
W TG AT T O§ 1 W ErEm™
wETT AT W Ty § S oft ot
TG TA T AT FL ARE 4T T NG
Tafemy &1 gATd wf5TEAr € 37 #
W e A 3@ 5 gurd a9
FH AT gE 8, dAMATE gL § |

st wusig Ta owsfy o meae
HERA, F1 AT GO § 37 I § 7
FEE Ao F wEw A gq AT IT A
|7 Ffemgar 4f, ag ¥ A =wgar

£?
WA WQAW ;. wEATEAT S
asrgEd

st e T ey ;o wET
aTe I § Tafee ag sl i 2
¥ AAAm 9§ qgT o T @ W@
a1 dt qar T fF ag @ @ 10 AWK
Y Hell WY T |

WEAR WA : w7 qredfra oA
dAIGA UL

SHRI SAMAR GUHA: I do not
know whether the new Minister will
be able to inject a new spirit in  at
least utilising the present capacity,
what to speak of utilising the fullest
capacity. It is reported in every
paper that even the present capacity
is falling. The question of the un-
satisfactory functioning of the coke
ovens in Durgapur area is being dis-
cussed for the last two years. I want
to know categori¢ally what steps Gov-
ernment have taken to improve the
functioning of the coke ovens there.
Secondly, as Durgapur is situated in ‘
the coal Lelt of Raniganj, what is the
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difficylty in supplying coal from Rani-
ganj which is two or three miles from
there, to Durgapur so that at least
these two snags can be removed?
What steps are being taken towards
this end? Could not DVC power be
supplied at least to the steel plant?

MR. SPEAKER: 1 have not been
able to judge your attainable capaecity
vet!

SHRI K. D. MALAVIYA: It is un-
fortunately a faclt that the cendition
of the coke oven battery in Durgapur
has not been as good or satisfaclory as
we would like it to be. The reasons
have been many. We have since then
taken care of the technical problems
involved in it and improved the situ-
ation. Maintenance has also been
improved. As 1 said., these are conti-
nuing problems. But we have been
facing them and by the experience we
gain, we try to improve them. DVvC
power supply also frequently disap-
points us. Recently while some im-
provement was shown, it has again got
a shock. The coke oven battaries
which are not able to receive suffi-
cient quantity of coal sometimes re-
ceive a shock and the technical feasi-
bility, productivity and running capa-
city get affected. These are the rea-
sons. As I sald, we are trying to im-
prove all these conditions. Coal sup-
ply has improved.

SHRI N. K. P, SALVE: Since the
Minister himself beileves in bringing
to bear a certain amount of expertise
in whichever things he manages, I
want to know him whether in this core
sector of steel we can ever achieve our
full capacity without optimising to the
utmost efficiency of productivity? How
can we do so without handing over
our steel plants to professional
experts? In that direction, is he
taking any bold and courageous
ateps?

SHRI K. D. MALAVIYA: The ques-
tion i{s not clear to me.

MR. SPEAKER: He is referring te
handing it over to experts.
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EHRI N, K. P. SALVE: Optimisation
of efficiency in productivity canmot be
achkieved unless professional experts
:are put in charge of our stee] plants.
Would the Minister, therefore, take
away the generalists who manage
these steel plants and put professional
-experts in their place?

SHRI K. D. MALAVIYA: I entirely
agree that professional experts are
desirable and they are needed to
manage these things.

SHRI N. K. P. SALVE: That is a
platitude; just wishful thinking,

SHRI K. D. MALAVIYA: I do not
‘think we are adopting any policy
averse to it.

Nt AT GANT w7 T
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Crash Programme for Coal Production

t

*136. SHRI VASANT SATHE:
SHRI RAM KANWAR;

Will the Minister of STEEL. AND
MINES be pleased to state;

- (a) whether Government have for-
mulated a crash programme with an
outlay of Rs. 1,000 crores to raise the
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coal production from 80 million
tonnes to 146 millon tonnes.

(b) if so, what are the redeeming
features of the programme envisaged
and the foreign collaboration sought;

and

(c) what measures are proposed to
improve coordination between power
stations and coa] mines and between
coal mines and railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The coal programme, as indicat-
ed in the Draft Fifth Five Year Plan
envisages increasing the coal produc-
tion from the level of 79 million tonnes
expected to be achieved inthe current
year {o 135 million tonnes by 1878-79,
involving a total investment of Rs. 737
crores. This programme is being re-
viewed in the context of the current
oil crisis. Polish assistance is being
availed of for the reorganisation and
reconstructios of the Jharia coalfield
and the setting up of a Central Mine
Planning and Design Institute. A
Protocol has alsg been recently signed
for the Russian assistance for the
development of large open cast mines
in Singrauli and Korba coalfields and
one large underground mines in Rani-
ganj coalfield.

(¢) Coordination already exists
between power stations and coasl
mines and between coal mines and
railways and every effort is being
made to Iimprove it further at all
levels.

SHRI VASANT SATHE: Sir, in
view of this reply, may I know from
the hon. Minister if this programme
which is being reviewed is being
reviewed upwards, because in view
of the demand envisaged by the task
force set up by the Planning Commis-
sion, namely, 143 million tonnes 1in
1978-79, you have stated here that
you are having a target of only 135
million tonnes, which means there
will be a shortfall? Particularly,
according to your statement in view
of the ofl crisis the demand is still
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higher. ‘Would you be reviewing it
upwards and what positive dteps you
are taking to have the coal extracted
on a large scale than envisaged?

SHRI SUBODH HANSDA: It is
true that the task force on coal and
lignite has fixed a target of 143
million tonnes, but subsequently in
the draft Plan the target has been
brought down to 135 million tonnes,
but recently, because of the fuel
crisis, some review has been made
and the Planning Commission has set
ug a number of working groups, and
the study of the groups has a bearing
on the fifth five year Plan on c»al pro-
gramme, and there are certain points
on which the working groups are
working on it.

SHRI VASANT SATHE: Is it a
fact that in a division like the western
division which comprizes Madhya
Pradesh, Maharashtra and Orissa, the
coa]l reserves are 151883 million
tonnes according to the folder of the
Coal Mines Authority Ltd, and the
coal extraction is only 1§ million
tonnes? That means jute ome-
thousandth of the coal reserves
although the coal is available more
or less in open-cast mines. Alsp in
view of the fact that we have such
cheap labour compared to other
countries, and the employment poten-
tial, why don’t you plan an employ-
ment-oriented extraction and have a
large programme of coa] extraction
in this very region when your extrac-
tiop is so low?

THE MINISTER OF STEFL AND
MINBS (SHRI K. D, MALAVIYA):
I am fully in tune with the emotions
and the views expressed by my hon,
friend. In fact we do need a very high
quantity of coal in view of the crisis
that we are facing in respect of energy.
With this end in view, the whole pro-
gramme of coal production is being re-
viewed on a very urgent basis and we
have almost decided now that in the
next year the production should be 88
million tonnes instead of 90 miltion
tonnes. 1 hope, gradually, within the
next two wieks, we shall try to step up
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our targets of production ia the Five
Year Pian., 8o far ag the wesiern zone
iz concerned, I feel, there is not as
much production as it ought to be.
With this end in view, we have held
canferences and we are on the eve of
taking a decision to see that there is
a rapid increase in production through
the open cast mining methods which
will employ more men also and give
us much more quantity of coal.

SHRI VASANT SATHE: Are you
planning to shift the head-office from
Nagpur elsewhere?

SHRI SUBOH HANSDA: Nothing has
been decided.

ot gHF AT WA WA
weft wgYer ¥ 9o & Iore ¥ warema fe
W ¥ @gdm ¥ oS &g
TEa g1 ¥ o wngan g e W I
¥ frq s T EgEMT ATgY £ F
g ot s W § fe ot Seew
W Ay IE ST RIS P T
qg W wg § FF wa ¥ W & e
* W W gw § A § ST wr
T far § 99 & ¥ ¥ TeanaT
wga wgTer WeT § | af¥ g, & A
WY # TLEHO F1 AT § I A}
oren ¥ fog &fac & ?

oft §o Wo wrvefiq : ag AT wE
ol 3 o o= & T AT g AT &
TN A EY 1 @, 98 I
g & = A o Ofew wgaar
¥ g B & Joavew ¥ qfg wAT gy
§ wifs I ;N g W WA §
CO®( | KW F g wk /wrw g g
forer Forer R 4 rarle o v 1 gy
§ 97 & §TW g age werear ¥ qgr
w1t | gwife e §9 wEAr
DGR Sin Sl (R LR LR
ggaar w¥, Afer ag w& O ¥



29  Written Answers
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SHRI P. R. SHENOY: I would like to
know from the hon. Minister whether
it is a fact that the present estimate
of production of 80 million tonnes is an
under-estimate based on the figures
given by private owners and that a
sum of Rs. 1000 crores is not necessary
to raise the coal production to 185 mil-
lion tonnes.

SHRI K. D. MALAVIYA: It is not s0
easy for me just now to go into that
figure either to correct it or to contra-
dict it or to suppors it. We have fore-
casted an expenditure of Rs. 7356 crores
to produce 135 million tennes of coal
All these figures, as I said, are under
constant revision and, perhaps we may
be able to produce more coal pro rata
by spending less money.

3407 LS—2
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WRITTEN ANSWERS TO QUESTIONS
Opening of a Medlcal College in Agar-
tala

*123. SHRI A. K. M. ISHAQUE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) since when the proposal to open
a medical college at Agartala is under
consideration of Government; and

(b) what action has been taken and
the future plans in this regard?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). There is no
proposal under consideration of Gov-
ernment of India to open a medical
college at Agartala.

Facilities for Pilgrims between India
and Pakistan

*126. SHRI RAGHUNANDAN LAL
BHATIA:; wil] the Minister of EXTER-
NAL AFTIRS be pleased to state;

(a) whether India had received a
letter from Pakistan for reactivating
the existing agreement to provide fa-
cilities to pilgrims visiting from one
country to the other;

(b) whether India had sent
reply thereto; and

(c) if so, the nature of the reply
and Pakistan’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c¢). As the House is aware, corres-
pondence is being exchanged with
Pakistan on the question of commen-
cing discussions to implement varlous
normalisation measures mentioned in
paragraph 3 of the Simla Agreement.
Ona of these measures is Exchanges
in the fleld of Sclence and Culture.
Exchange of pilgrimages between the
two countries is a part of this {tem
and resumption can fake place as
soon pg egreement ls reached between
the two countries to implement the
provisions of pasagraph 3.

any
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Employmens Prospects in Fifth Plan
period

*128. SHRI M, KATHAMUTHU:
SHRI BHOGENDRA JHA:

Will the Minister of LABOUR be
pleased to state:

(a) ther Government intends to
provide a large section of unemployed
people with employment during the
Fifth Plan period,

(b) if so the broad outline and the
number;

(¢) how far this would absorb the
present unemployed people; and

(d) what would be the
the unemployed in the Fourth
period;

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (d).
The ‘Government intend to provide
employment to a large section of the
educated as well as un-educaled per-
sons both in the rural and urban area¢
during the Fifth Five Year Plan
period. The broad objectives and
strategieg regarding employment and
unemployment as outlined in the Draft
Fifth Five Year Plan document place
considerable emphasis on aspects lixe
(i) creation of wage-paid employment
through investments in programmes
which are of labour intensive nature;
(i) promotion of sgelf-employment
in areas like agriculture, small-scale
industries, commerce and trade, (lii)
special efforts for employment of
weaker sections of the soclety, (iv)
raising the earnings of marginally em-
ployed persons, (v) strengthening the
agricultural sector to enable it to ab-
sorb a large bulk of rural labour force
within agriculture itself as also in al-
lied activities like animal husbandry
poultry, ete, through adoptjon of such
measures as effective redistribution of
land, credit inputs, marketing, deve-
lopment of dryfarming technlques and
other input fadllﬂu (vl) expansion

backlog of
Plan

and mﬂnuuﬂon of  vailous spectal

sohemeg ke small farmers develop-
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ment agencies, Agencies for Marginal *
Farmers & Agricultural Labourers,
Drought Prone Area Programme in
rural, tribal and hill areas, (vii) more
effective family planning drive, (viii)
selective use of mechanisation in agri-
culture (ix) reorientation of edu-
cational system to meet the demands
of economic development, (x) exten-
sive training scheme to up-grade the
skills of unemployed people to make
them employable and (xi) gearing up
the administrative machinery at all
levels for expeditious and effective
implementation of various employ-
ment-oriented schemes.

Chinese Troops strength In Tibet

*131. SHRI RANABHADUR SINGH:
SHRI SHYAM SUNDER
MOHAPATRA:

Will the Minister of DEFENCE be

pleased to state:

(a) whether the Chinese troops
strength jn Tibet is now over 3,000,000
and they have established a massive
radar and missile complex in Western
Tibet ear Rudok close to the Indian
border, Ladakh,;

(b) if s0, whether India considers
it as a threat to Asian peace; and

(c) if so the reaction of Indian
Government so far as the question of
security of Indla is concerned in this
regard?

THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): (a) China
continues to deploy more than 1,00,000
troops in Tibet. Government are aware
that China has radar stations in Wes-
tern Tibet. ‘There is no authentic in-
formation, however, regarding
deployment of missiles in Tibet. -

(b) and (c). The developments ac-
ross the border are likely to affect the
security environment of all Asian
countries., All related developments
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in Tibet continue to be watched and
taken into consideration in plannig
our defence measures.

<Clashes in Delhi regarding Coal Supply

*132. SHRI K. M. MADHUKAR: Will
the Minister of STEEL AND MINES
be pleased to state whether recently
in Delhi some clashes took place at
coal shops due to inadequate supply?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
A few minor incidents of breaches of
law and order consequent upon break-
ing of queues at the coal depots, have
“been reported to the Police and they
are investigating into these complaints.

Progress made by Vijayanagar Steel
Project

*133. SHRI K. LAKKAPPA: Wil
the Minister of STEEL AND MINES
be pleased to state:
in the

Kar-

achieved
Project in

(a) the Progress
Vijayanagar Steel
nataka; and

(b) whether the Project will be
commisgioned in the Fifth Five Year
Plan? .

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) In the techno-economic feasibility
report prepared on the basis of two
million ingot tonne capacity for the
steel plant to be located at Vijaya-
nagar in Karnataka, the Consultants
had forecast substantial recurring
losses. Several studies ere carried out
to make the operations of the plant
economic as a result of which a capa-
city of about 8 millien ingot tonnes
was decided upon. The Steel Authority
of India Limited are taking action for
the preparation of the Detailed Project
Report on this basis.

Meanwhile, land acquisition work
and studies for the development of
intra-structure facilities are in pro-
gress. The Project Manager Is main-
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taining close liaison with the concerned
authorities of the State Government,
for progressing action on preliminary
items of work.

(b) No, Sir.

Scheme for ex-servicemen in manning
security of Indusirial Units

*134. 8HRI P. GANGADEB:
sHRI SHRIKISHAN MODI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether his Ministry is con-
sidering a new scheme for retired ser-
vice persvunel and ex-servicemen in
manning the security of Industrial
Units;

(b) if so, whether the scheme aims
at creating an Industrial Task Force
out of the ex-servicemen; and

(c) the special features of the

scheme?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

(b) and (c). Do not arise.

Construction of a Bridge by China on
Brahmaputra River

*137. SHRI CHANDULAL
CHANDRAKAR:
SHRI M. 8. PURTY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the press reports
that the Chinese Government have
constructed a long bridge over the
Brahmaputra river; and

(b) the action taken by Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir. The
Government are aware of the construc-
tion of the bridge by China. The
bridge is in Chinese territory.
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Establishment of Wagon Authority

*138. SHRI P. M. MEHTA:
SHRI P. A. SAMINATHAN:

Will the Minister of HEAVY INDUS
TRY be pleased to state:

(a) whether Government propose to
establish a Wagon Authority to co-
ordinate the production and other
activities of various wagon manufac-
turing units in the country; and

(b) if so, when a final decision is
likely to be taken?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI): (a) and (b).
It’s proposed to incorporate a Com-
pany to provide comprehensive service
to wagon manufacturing units. The
wagon manufacturing units will parti-
cipate in equity. Modalities are being
worked-out in consultation with the
Railway Ministry.

Token strike by employees of
HAL, HMT, BEL and BEML

*139. SHRI RAM PRAKASH:
SHRI C. JANARDHANAN:

Will the Minister of LABOUR be
pleased to state:

(a) whether employees of HAL,
HMT, BEL and BEML went on a token
sirike on the 20th January, 1974;

(b) if so, the demands of the em-
ployees; and

(c) the reaction of Government
thereto and the decision taken thereon?

THE MINISTER OF LABOUR (SHRI

RAGHUNATHA REDDY): (a) to (¢).
There was a token strike by the em-
ployees of these undertakings, with the
exception of Nasik and Kanpur Divi-
sions of HAL, in support of their main
demand relating to revision of wages
and allowances. The managements
have since signed a settlement with
their recognised unions which inter-
alia provides for revision of wages
and adjustment of D.A, in relation
to rise or fall in the local cost of
living index.
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Implementation of assurances given to
Delhi Hospital Nurses

*140. SHRIMATI BHARGAVI
THANKAPPAN:
SHRI 8. M. BANERJEE:

Will the Minister of HEALTH AND-
FAMILY PLANNING be pleased to
state:

(a) whether all the assurances given
to Delhi Hospital nurses during the
period of their last strike have since
been implemented; and

(b) if not, when these are likely to
be implemented?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). A statement
giving the required information is
placed on the table of the Sabha.
[Placed in Library. See No. LT-
6260/74.]
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Application of EP.F. and Gratuity
Acts to Circus Industry

1203. SHRIMATI BHARGAVI
THANKAPPAN:
SHRI N. SREEKANTAN NAIR.

Will the Minister of LABOUR
be pleased to state:

(a) whether in view of the fact that
Circus Industry has been brought
within the purview of the Maternity
Benefit Act, Government propose to
<consider bringing the Circus Industry
within the purview of the Provident
Fund and Gratuity Acts; and

(b) whether Government intend to
bring forward legislation to prescribe
service conditions and enforce mini-
mum wapes for Circus Industry?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) The
Payment of Gratuity Act, 1972 is ap-
plicable to establishments in the Cir-
cul Industry if they are establishments
within the meaning of any law for the
time being in force in relation to shops
and establishments in a State and if
ten or more persons are employed oOr
were employed on any day of the pre-
ceeding twelve months therein. Cir-
cus Industry is already covered under
the Employees’ Provident Funds and
Family Pension Fund Act 1952 with
effect from the 31st May, 1063.

(b) There is no proposal to bring
forward any legislation to prescribe
service conditions for Circus Industry.
In so far as it relates to minimum
wages, the State Governments concern-
ed are the ‘Appropriate Governments
for the Circus Industry under the
Minimum Wages Act, 1948.

Cochin Dock Workers' Children Suffer-
ing from Mamutrition

1204, SHRI D. B. CHANDRA
GOWDA:
Will the Minister of LABOUR
be pleased to state:
(a) whether 70 per cent of the
children of Cochin dock workers
suffer from malnutrition;
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(b) whether most of the children

hag polio, diptheria or liver disorder;
an

) (C}_ the steps Government have taken
in this regard?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
In..formation is being collecteq and it
will be laid on the Table of the House.

Strike by Textile Workers of Tamil
Nadu

1205. SHRI S, A. MURUGANAN-
THAM:

Will the Minister of LABOUR
be pleaseg to state:

(a) whether the textile workerg in
the country were on strike; angd

(b) if so, the facts thereof with

particular reference of textile workers
of Tamil Nadu?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and
(b). The matter falls essentially in
the State sphere. According to avail-
able information, the strike by a Sec-
tion of the textile workers in Bombay
from December 30, 1973 is reported to
have been called off. The strike by
textile workers in Tamil Nadu com-
menced from February 1, 1874. "he
State Government are seized of the
matter and are continuing their efforts
to secure an end of the strike.

Wage Board for Working Journalists

1206. SHRI SUKHDEO PRASAD
VERMA:
SHRI G. Y. KRISHNAN:

Will the Minister of LABOUR
be pleased to etate:

(a) whether a Wage Board for the
working journalists has since been
constituted;

m&b}ﬂqtﬁemﬂdmm;

(c) if not, the reasons for the delay?
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THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c)-
4 has been decided to constitute a
new (Third) Wage Board for Working
Journalists. Personnel of the Board
are being finalised.

Steel Supply to Kerala

1207. SHRI VAYALAR RAVI. wil
the Minister of STEEL AND MINES
be pleased to stale:

(a) whether the supply position of
Iron and Steel to the amall scale
industrial units in the State of Kerala
hag improved in recent months; and

(b) if so, to what extent and the
steps taken by Government to ensure
steady supply of these essential raw
materials to the industries of that
industrially backwarg state?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Information is being collected
and will be laid on the Table of the
House.

Setting up of Military Training Centre
in Kerala

1208. SHRI VAYALAR RAVI: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether Government are aware
that the people of Kerala are persis-
tently demanding the setting up of
military training centre in that State;
and

(b) if so, whether Government will
take necessary steps to locate training
centre in said State?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
Government are not aware of any such
demands, However, the Defence Se-
curity Corps Centre is located at Can-
nanore. There is no possibility of set-
ting up any other such establishment
in Kerala at present.
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Scheme for Rural Dispensaries in
Kerala

1215. SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government of Kerala
has submitted any scheme for start-
ing a net work of rural dispensaries
in the State, district-wise; and

(b) if so, the broad outlines thereof
and the steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). 201 Government rural
dispensaries were opend by the Gov-
emment of Kerala during the year
1972-73 under special employment pro-
gramme with fifty per cent assistance
from the Central Government. An-
other 100 Government rural dispensa-
ries are likly to be established during
1973-74 under half a million job pro-
gramme. The intention i8 to establish
dispensaries in those Panchayats where
there are no medical facilitles, For
sanctioning such dispensaries rent free
buildings have to be provided by the
Panchayats or local people to house
the dispensary. Later, they should
surrender one acre of land and also
put up a building for the dispensary
and hand over the same to the Gov-
ernment free of cost. The Approxi-
mate annual expenditure on & rural
dispensary is as follows:

(A) Recurring Bxpenditure

Rs.
(1) Salary & T.A. 17,000 00
(2) Medicines 10,000+ 00
(3) Contingent or other charges  1,000-00
(B) Non-Recurring
(1) Purchase of equipments
and furniture etc. . 18,000 00
Total : 46,000+ 00
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1218. SHRI VASANT SATHE: Wib

the Minister of STEEL AND MINES
be pleased to state:

(a) whether the geologists and coal
experts have mooted a proposal for
establishment of a separate Ministry
for fue] at the Centre for attaining
self-sufficiency in energy; and

(b) if so, the main features of the
proposal mooted and the reacudon of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b)., The Geolagical Survey of India
Scientiic Officers’ Asseciation have
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suggesteq that a separate Ministry of
‘Geological Surveys and Mineral Inves-
tigations should be createq in order to
give the Geological Survey of India
the recognition and importance neces-
sary for carrying out the tasks assigned
tp it in the area of mineral develop-
ment. They have, in addition, raised
other points relating to service condi-
tions of various cadres in the Geologi-
cal Survey of India, There is no pro-
posal under the consideration of Gov-
ernment for the creation of a separate
Ministry for Fuel

Publication of Protocols to recent
Agreements between India and
USSR,

1219. PROF. MADHU DANDA-
VATE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether protocols to various
agreements arrived at between India
and Soviet Russia during Mr. Brezh-
nev's visit to India have not been
published and placed before the Par-
liament; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The following documents signed with
the USSR on November 29, 1973, during
the visit of Secretary ‘General Brezh-
nev, were laid on the Table of the
House by the Minister for External
Affairs on November 30, 1973. Joint
Indo-Soviet Declaration, Agreement on
Further Development of Economic and
Trade Cooperation, Agreement on Co-
operation between the Planning Com-
mission and the State Planning Com-
mittee of the USSR and the Consular
Convention. The only exception was
.ie Protoco! signed between the Minis-
ter for Planning and the Chairman of
the State Planning Committee of the
USSR.

{b) The Protocol has not been placed
on the Table of the House because
reference has been made in it to Agreed
Minutes. It is the International prac-
tice that Minutes of Discussions bet-
ween officlals are not published and are

M [tiala we &= --
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considered confldential documents
The Soviet side would prefer that this
convention be followed in the present
case.

Negotiations with U.S.S R, and
Czechoslovakia in New Delhi

1220. PROF, MADHU DANDA-
VATE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to slate:

(a) whether our Ambassadors at
Moscow (U.S.S.R)) and Prague
(Czechoslovakia) were not invited
when negotiations were carried with
U.S.S.R. and Czechoslovakia in New

Delhi recently; and

(b) whether Government have
different protocols when negotiating
with the heads of the Ruling Party
in a country and the Constitutiona)
Heads of a country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Our Ambassadors in Moscow and
Prague were present during the
negotiations recently held with the
USSR and Czechoslovakia in New
Delhi.

(b) Under the existing convention,
Heads of Mission are called for consul-
tations whenever a Head of State or
a Head of Government visits India.
The Head of the Ruling Party of a
Socialist country is accorded the same
protocol by us as a Head of State,

Field Marshal's Visit to UK. and
Naval Staff Chiefs Visit to Seviet
Union

1221. SHRI PRIYA RANJAN DAS
MUNSI: Wil] the Minister of DEFENCE
be pleased to state:

(a) what were the basic reasons of
the visit of Field Marshal, Shri Manek-
ghaw to UK. last year; and

(b) what are the specific reasons
for Chlef of the Naval Staff visiting
Soviet Union this year?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) After
relinquishing charge of the appoint-
ment of the Chief of the Army Stafl
Field Marshal Manekshaw was invited
by the British Chief of General Stafl
te visit United Kingdom. It was in-
tended that the visit would contribute
to the further reinforcement of rela-
tions between the Armed Forces of
India and the United Kingdom.

(b} The Chief of Naval Staff led a
naval delegation to USSR this year to
discuss matters of mutual interest with
Soviet Naval authorities.

Refusal of Employment to 5000
Workers by Coal Mines
Authority

1222. SHRI INDRAJIT GUPTA; will
the Minister of STEEL, AND MINES
be pleased to state;

(a) whether the Coal Mines Autho-
rity have refused to employ 5,000
workers who are cutting coal, stocking
them at pit heads in Bihar; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Consequent upon takeover of the
management of non-coking coal mines
on and from the 31st January 1873,
the management screened all the
workers who were claiming to be in
employment of previous owners in ac-
cordance with the procedure laid down
by the late Minister of Steel and Mines
in 8 meeting held with the represen-
tatives of various Trade Union on 1st
February 1973; and those found to be
genuine were taken in employment.
By and large, this issue stands settled,
although some Unions have been
claiming for some more workers to be
taken {n. But this has not been found
possible as the Coal Mines Authority
Ltd. already have adequate number of
workers.
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Election Tours to Uttar Pradesh by
Prime Minister and otber Ministers

1223. SHRI ONKAR LAL BERWA:
Will the Minister of DEFENCE be
pleased to state:;

(a) the number of times the Prime
Minister and other Ministers have
undertaken election tours by plane in
regard to elections in Uttar Pradesh;
and

(b) the expenditure incurred there-
on?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Prime Minister toured Uttar Pradesh
for unofficial purposes by IAF air-
craft/helicopters on seven occasions
during the period from 6th February
to 23rd February 1974. No separate
aircraft/helicopter was provided 10
any other Minister for unofficial pur-
poses in Uttar Pradesh. No Minister
other than the Prime Minister i8
entitled to use IAF aircraft/helicopter
for non-official purposes even oOnN
payment.

(b) The expenditure which is to be
recovered in respect of thess unofficial
flights is being computed after getting
flight details.
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Opening of Food Laboratories at Dis-
trict, Regional and State Levels

1225. SHRI G. Y. KRISHNAN: wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether Government have
considered the question of opening
Food Laboratories on district level,
regional level and State level to check
the adulteration in the foodstuffs; and

(b) it so, the outlines thereof?
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THE DEPUTY MINISTER IN THC
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) The question of strengthening the
existing food laboratories and opening
of new Laboratories in the country
has beep considered,

(b) In the Fitth Plan, for strengthen-
ing the existing food laboratories =
sum of Rs. 75 lakhs has been allocated.
It is alsp proposed to establish 8 more
combined Food and Drugs Laboratories
in the country at a cost of Rs. 3.5
crores.

The State/Union Territory Govern-
ments have been addressed to con-
sider (i) the guestion of utilising the
existing laboratories in the Medical
Colleges in the States for the purpose
of analysis of food samples and (ii)
for setting up of mobile laboratories
which can be of great help in preli-
minary testing of foods in the market
thus helping the trade and consumers
in assessing the quality of foods.

Food Adulteration cases in each State
duoring 1972-78

1226. SHRI K. MALLANNA: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) the number of cases detected
by Government in respect of food
adulterations, State-wise during 1972-
73; and

(b) the number of cases still pend-
ing before the courts, State-wise?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). A statement

giving the informatlon for the year
1972 1! enclosed,

Final reports from the State Gov-
ernments of Rajasthan, Uttar Pradesh
Punjab and Haryana have not been
received so far.
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» STATEMENT
Name of the State/Union territory No. of cases No. of cases pend-
detected during  ingin the courts
1972 ) during 1972
1. Andhra Pradesh . . 1509 Not available
2. Assam . . 495 309
3. Bihar . 821 781
4. Gujarat . . 2133 428
5. Himachal Pradesh . 762 521
6, Jammu & Kashmir . 1050 531
7. Kerala . . 1435 1208
8. Madhya Pradesh . 1592 3645
9. Maharashtra 4032 10593
10. Mysore . 1329 1603
11, Meghalaya . 14 Nil
12, Manipur . . 50 26
13, Orissa . 185 530
14. Tamil Nadu 5350 864
15. Tripura. Nil 32
16, West Bengal . 1919 2092
17. Nagaland : B Nil Nil
18. Andaman & Nicobar . 3 7
19. Arunachal Pradesh . - _
20. Chandigath . . . . 538 1192
s, Depi . . . . . . . 259 248
22, Dadra & Nagar Haveli . . i — —
3. Goa, Daman & Diu . . ~ = . 4 2
4. Laccadive & Minicoy . . — .
”' Mim]‘]] . . . — —
26. Pondichercy i & = P 1

27. Dte. G.H.S. (Centea) Food Squad) .. 50 34
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Reduction in Supply of Fertllisers by
Japan

1227. SHRI K. MALLANNA. Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether Japan has reduced its
fertilizer supply to India; and

(b) if so, the reasons thereof and
the reaction of Government thereto?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a). There has been
no reduction in the quantities of
fertilisers under the various conclud-
ed contracts with Japan, but some of
the supplies are getting delayed.

(b) The reasons for the delay are
the present oil crisis and shortage of
raw materials. Periodical negotia-
tions and discussions are being held
with the suppliers to fulfil their com-
mitmentg under the varlous contracts.
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Comprehensive Rural Development
Scheme

1229. SHRI K. KODANDA RAMI
REDDY:
SHRI H. M. PATEL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a former Director-
General of Health Services has sub-
mitted to the Government the outlines
of a scheme for “Comprehensive rural
Development with creation of job
apportunities”;

(b) if so, the salient features of the
scheme; and

(c) the reaction of
thereto?

Government

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND

FAMILY PLANNING (SHRI A. K
KISKU): (a) Yes.
.(b) A statement giving. the infor-

mation is enclosed.

(c) The Scheme involved an ex-
penditure of Rs. 88 crores during the
Fitth Plan Period, Government have
already approved schemes for stren-
gthening health facilitles in rural
areas in the Fifth Five Year Flan
under the minimum Need Health
Programme in the State Bector by
consolidating the establishment of a
Primary health centre for a Commu-
nity Development Block and a sub-
centre for every 10,000 population.
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During the Fifth Plan it is also
proposed $§o upgrade 1283 Primary
Health Centres into 30 bed rural hos-
pitals. The intention of the Scheme
is to provide both generalised as well
as commonly needed specialised ser-
vices for medicine, surgery, gynaeco-
logy/obstetrics, anaesthesiz and X-ray
and laboratory facilities.

STATEMENT

The salient features of the scheme
are:

(1) to provide preventive, promotive
and curative health care to about a
lakh of population in the Develop-
ment Block with the help of 3 doctors
—2 from the primary health centres
in the Block and one alitached to a
suitable hospital which Is nearest to
the Block;

(2) The medical, surgical and obste-
trical emergency cases from each
block will be taken to the nearest hos-
pitals whether they are run by Gov-
ernment or voluntary organizations.

(3) Each doctor will serve a popula-
tion of about 33,000 and will be helped
by the nursing and para-medical per-

-sonnel working in the primary health
centres and sub-cetres in the block.

(4) Two primary health centre doc-
tors will use the vehicle attached to
the primary health centre for domi-
cillary visits. '

(5) The scheme would revolve round
the utilication of the primary health
centre medical officers and staff.

(6) The scheme envisages an ibn-
crease in the expenditure on drugs and
dressings and on.petrol and mainten-
ance charges of the vehicles,

(7) During the domiciliary visits of

doctors, nurses and para-medical per-
sonnel, those villagerg who can afford
to pay for their health services should
be encouraged to combine together and
start a Health Cooperative and employ
a doctor well-oriented in the rural com-
munity medicine,
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Production, of Scooters by EN.C.0.S,
Kerala

1232. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of HEAVY INDUS-
TRY be pleaseq to state:

(a) whether Central Government
owned Scooters India Ltd. and the
Kerala Engineering Techniciang Co-
eperative Society (ENCOS) have sign-
ed any agreement for the production
of scooters;

(b) if so, the salient features there-
of; and

(¢) whether Lucknow plant would
give any help to ENCOS?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) and (c). Under the Agreement
the Society will be supplied with en-
gines and gear boxes from Boooters
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India Ltd. The Agreement also pro-
videg for use of common brand name
ag well as common marketing and
pricing arrangements, Scooters India
has retained the right to exercise
effective quality control.

Increase in prige of HMT. watches

1233. SHRI G. Y. KRISHNAN:

SHRI SUKHDEO PRASAD
VERMA.

Will the Minister of HEAVY INDUS--
TRY be pleaseq to state:

(a) whether the prices of Hindus-
tan Machine Tools watches have been
increased recently;

(b) if so, how many times the prices
have gone up during the last two
years; and

(c) the price of every watch being
produced by the Hindustan mddnel
Tools Ltd. along with the reasons of
increaging the prices?

THE DEPUTY MINISTER IN THE'
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b)-
Yes Sir. These have been revised
twice during the last two years. The-
prices of watcheg were revised in April,
1973 and 1st January, 1974, No revi-
gion was made during 1872.

(c) The revised ex-factory gelling
prices of HMT watches with eftect
from 1st January, 1974 is as follows:—

Rs.

Citizen 147
Sona . . . 150
Janta)Tarun . . . 138
Pilot/=Janta Luminous/-Jawan 160
Jawshar White Dial (Nylon

Strap) . . . Iss
Jawahar Black Dial (Nylon

smp) . . . 170
Jawshar White Dial (Stain-

"less Steel strap) .
l.w(l;tﬁmgf Strap) . %80
Tareeq Gold Plated 185
Sujata Non-Parashock 149
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Rs.
Sujata Parashock/Nutan . 155§
Chinar . 140
Aulomazic Day-Da e
(White/Black Dial) 3007 (no
revision
Tareeq Stainless stecl 180 J in the
price)

The prices have been increased pri-
marily due to the steep rise in the
cost of crtain materials and compo-
nents and the upwards revision of
wages.

Funds allotted to States in Fourth Five
Year Plan for Leprosy Control

1234. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether none of the States
which have been indentified as *leprosy
States' has spent even half its Fourth
Plan funds on the control of this
disease, when of every four leprosy
patients in the world, one is an Indian;
and

(b) if so, the reasons for this neg-
lect and the steps now being takep in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K KIS
KU): (a) and (b). Leprosy is a major
public health problem in the Stateg of
Andhra Pradesh, Tamil Nadu Assam,
Bihar, Maharashtra, Orissa, Uttar Pra-
desh, West Bengal and =Karnataka.
The States of Andhra Pradesh and
Tamil Nadu are categorised as hyper-
endemic and the other Stateg are
considered to be moderately endemic.
Initially an allocation of Rs. 512
crores was made for the National
Leprosy Contro] Programme during the
Fourth Five-Year Plan period. How-
ever the total allocations made to the
States on the basis of annual allot-
mentg came to Rs. 291.33 lakhs for the
entire Fourth Plan period, Out of
this, a sum of Rs 237.00 lakhs has
been utilised upto 31st December, 1973

8407 LS—3
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and the balance is expected to be spent
by the end of the current financial
year. It is proposed to intensify the
Programme during the Fifth Plan
period.

Increase in sitting capacity of auto-
rickshaws

1235. SHRI JAGANNATH MISHRA:
Will the Minister of HEAVY INDUS-
TRY be pleaseq to state:

(a) whether any auto-rickshaw com-
pany has offered to Government to in-
crease the sitting capacity of auto-
rickshaw (three-wheeler) by manu-
facturing g new model; and

(#) if po, its price ang the reaction
of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
Yes Sir; one of the manufacturers has
developed a three-seater auto-rickshaw
and submitted a proposal for taking
up its manufacture. According to them
its price would only be marginally
higher than that of the two-geater auto-
rickshaw. The proposal is under
consideration.

Workers lay off . by newspapers and
periodicals

1236. DR. H. P. SHARMA: Will the
Minister of LABOUR be pleased to
state:

(a) whether a large scale lay-off of
workers has been resorted to by a
number of newspapers and periodicals,
owing to newsprint scarchty;

(b) if so, the particulars of the
workers laid off by different news-
papers and periodicals; and

(c) Government's reaction thereto
by way of ensuring that the workers
laid off are takten back on job and
payment of compensation for the
periog of lay-off to the workers s0
affected?

————R
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THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (¢). The infermation is being
collected and will be laid on the Ta-
ble of the House,

Idle capacity in Textile Machinery
Manufacturing Industry

1237. SHRI Y. ESWARA REDDY:
Will the Minister of HEAVY INDUS-
TRY be pleaseg to state:

{a) whether Govermment are aware
that the textile machinery manufac-
turing industry is having considerable
idle capacity due to shortage of raw
material; and

(b) if so, the facts thereof?

THE DEPUTY MINISTERIN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
and (b). The textile machinery ma-
nufacturing industry is today fully
booked with orders. Steps have been
taken to arrange for timely supply
of steel and pig iron so that delive-
ries are not affected due to shortages.

Establishment of wagon factery im
Kerala

1238. SHRI A. K. GOPALAN: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether the Government have
taken decision to establish a Wagon
Factory in Kerala in the Public Sector;
and

(b) if so, whepn it is likely to be
established and the particulars there-
of?

THE DEPUTY MINISTERIN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
No, Sir.

(b) Does not arise.
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Production crisis

1239. SHRI H. M. PATEL; Will the
Minister of LABOUR be pleased to
state.

(a) whether attention of Govern-
ment of India has been drawn to a
statement made by him in New Delhi
on the 26th December, 1973 that vest-
ed interests were planning to create
an artificial production crisis by pro-
voking strikes and creating a fear pcy-
chosis; and

(b) if so, who are the so-called vest-
ed interest, indulging in such activi-
ties?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.

(b) In the speech, the term wested
interests implied forces of right re-
action, their agencies and their ex-
perts in legitimation.

Shortfall in wagon production during
Fourth Plaa

1240. SHRI RAMAVATAR
SHASTRI:

‘Will the Minister of HEAVY INDUS-
TRY be pleaseg to state:

(a) whether the estimates made by
the Planning Commission indicated
that there would be a shortfall in
wagon production in the Fourth Plan
period; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTERIN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
and (b). In terms of the Mid-term
appraisal of the Fourth Plan, it was
estimated that 68778 wagons will be
required in the Fourth Plan, but the
actual production during the Fourth
Plan is expected to be 58,410 wagons.
The shortfall in production has been
the result of a variety of factors like
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closure of some units, uneven place-

" ment of orders, unremunerative pri-
ces, difficult indutsrial relations and
short and untimely supply of materi-
als and components.

Check on increase in population

1241. SHRI B. N. REDDY: Will the
Minister of FAMILY PLANNING be

pleased tp state:

(a) whether unless the growth of
the population is drastically curbed,
the per capita availability (217 Kg.
against present 195 Kg) of grain at
the end of the Fifth Five Year Plan
may not show appreciable improve-
ment over the present position; and

(b) if so, what are the radical
changes propouseq to improve the situ-
ation?

THE 'DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJ!
‘BASAPPA): (a) According to Plan-
ning Commission, the per capita
availability of foodgrains works out
‘to 170 Kg. in 1972 and 186 Kgs. at
‘the end of Fifth Five Year Plan.

(b) All possible measures are being
taken to make Family Planning more
acceptable and as rapid a reduction in
‘Birth rate is achieved as possible.

Forged car permit case
1242, SHRI HARI KISHORE SINGH:
.SHRI R. R. SINGH DEO:
“Will the Minister of HEAVY IN-
‘DUSTRY be pleased to state:

(a) -the number of persons involved
‘in ithe weesnt forged car permit case;

‘(b) ke nameg and ranks of the offi-
wiils involved in ‘the ease;

(c) whether this happening is of
Tecent origin; and

(d) the dteps taken by Government
$0°puntih ‘tive officials tnvolved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
to (d). Iovestigation by the police
on a complaint made by the Ministry
in respect of certain permits alleged
to be forged is in progress. This in-
vestigation has so far revealed com-
plicity of a number of persons in-
cluding a few in Government service.
Two functionaries at the ministerial
level in respect of whom complicity
g:; been charged, have been suspen-

National Cemmission on Industrial
unrest

1244. SHRI PRABODH CHANDRA
Will the Minister of LABOUR be
be pleased to state:

(a) whether there is sny proposal
under the consideration of Govern-
ment to appeint a National Commis-
sion to inquire into the prevailing un-
rest among the workers in the country;

(b) if so, the particulars thereof;
and

(c) the steps proposed to be taken
by Government to minimise labour
unrest during the Fifth Plan period?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
There is no such proposal at presert.

(b) Does not arise.

(c) The Industrial Relations Ma-~
chinery continues to make efforts to
minimise work-stoppages through in-
formal mediation, conciliation, adju-
dication or arbitration as necessary
under the existing statutory provi-
signs and voluntary  arrangements.
The proposed Comprehensive .Bill on
Industrial Relations, details in res-
pect of which are being worked out,
is designed to secure possible im-
provements in the industrial relations
system so that work-stoppages are
minimised to the utmost extert pos-
sible, and there is un-interrupted
production’ as far as possible in an
atmosphere of industrigd harmony.
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Man-days lost in 1973

1244. SHRI PRABODH CHANDRA:
Will the Minister of LABOUR be
pleased to stae:

(a) whether man-days lost in 1973
were higher in comparison to previ-
ous year; and

(b) if so, the reasons therefor?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). According to available
provisional information, the number
of mandays lost during 1973 was
about 16.0 million, compared to the
final figure of 20.5 million in 1972

Raniganj Coal Belt

1245. SHRI PRABODH CHANDRA:
DR. RANEN SEN;

Will tne Minister of STEEL AND
MINES be pleased to state:

(a) whether 10 persons including five
millionaires were arrested in the Rani-
ganj coal belt area;

(b) if so, the names of persons ar-
rested; and

(c) the charges against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
to (c). Presumably, the reference is
to the Press Report which appeared in
the ‘Statesman’ (Calcutta edition) of
the 27th December, 1973 under the
caption’ “Alleged Racket in Coal: Six
Held". If so, the particulars of the
six persons arrested on the charge of
procuring coal by clandestine means
through different Delivery Order hol-
ders and forging road coupons with
the intention of moving the coal to
places other than their destinations
are the following:—

1. Shri Mihir Kr. Das, Mine Man-
ager, Victoria West Colliery.
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2, Shri Piara Singh.

3. Shri
Ranigunj.

Stiwram Choudhury of

4. Shri Kesho Koel of Ranigunj.

5. Shri Radheshyam Tantia of
Ranigunj.

6. Shri Gour Dutta of Kulti.

Besides the above, Shri Purannall
Aggarwala of Kulti was also arrested
under the Maintenance of Internal
Security Act.

Plots for settilement of East Pakistan
displaced persons

1246. SHRI PRABODH CHANDRA:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether the East Pakistan dis-
placeq persons are likely to get plots
for their settlement as urged by the
Chief Minister of West Bengal; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The West
Bengal Government had requested the
Central Government for conferment
of right and title on displaced per-
sons from former East Pakistan. Free:
of cost, over lands allotted to them:
as a rehabilitation measure in Gov-
ernment-sponsored and approved
squatters’ colonies in the State. The
proposal has been accepted by the
Central Government with the proviso
that the allotment will be on freehold
basis in colonies in rural areas and
on leasehold basis in colonies in ur-
ban areas on a nominal ground rent.
This has been done to complete the
process of merging them into the
mainstream of the populat!qn.l
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Inquiry into Working of Bharat Heavy
Electricals Limited

1247. SHRI S. N. MISRA: Will the
Minister of HEAVY INDUSTRY be
‘pleased to state:

(a) whether Government have in-
quired into the working of Bharat
Heavy Electricals Ltd. during the last
iwo years;

(b) if so, whether any irregularities
thave been found; and

(c) the steps taken or proposed to
e taken to improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH); (a) to (c)-
“The Action Committee on public sec-
tor undertakings which had been
constituted by Government inquired
-into the working of the Hyderabad
and Hardwar units of Bharat Heavy
Electricals Ltd., in order to make an
assessment of the constraints which
were preventing them from reaching
their rated capacity. The Commitiee
<came to the conclusion that the poor
performance of the two plants could
be rectified by making certain changes
in; the top ‘management and in the
organisational : stsucture and made
specific recommendations in this regard
with a view to making the optimum
use of sparce resources of equipment,
materials gng personnel.  Important
among the steps taken, on the basls
of these rectmmendations are:—

(&) Mergsr of Heavy Electricals
(India) Ltd, Bhopal with Bharat

Heavy FElectricaly Ltd., under one
common Board with one Chairman
and Managing Birector;

(b) Appointment of a Personnel

Director who -would be respensible
for- coordinating the overall person-
nel” policr of the Gmup,

. {c)wnhmmatu Financial
Director for maintaining close oon-
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trol over the total financial operations
of the entire Company with due re-
gard to priorities;

(d) Constitution of a Central De-
sign cum R&D Group which will
also have the task of making use of
the skills and know-how provided by
the various foreign collaborators;

(e) Coordination, optimisation and
rationalisation of products and tech-
nologies;

(£f) Improvement in functions such
as materials planning and forecastings
production planning and control;

(g) Motivation of managerial and
supervisory staff and workmen
through reward systems and rational
and scientific incentive gchemes; and

(h) Imaginative handling of indus-
trial relations.

As a result, inter alia, of the steps
instituted, the Company has achieved
a increased tempo of production and
profits as will be seen from the fol-
lowing table:—

Rs. in lakhs
Actual  Anticipated
72-73 73-74
(a) Value of Production
Hardwar . . 966 074
Hydcnbnd 1708 5192
Tiruchy . 3885 58558
TotaL . 6359 14121
(b) Profit 820 2891

Inquiry into Werking of Heavy Elec-
tricals (Indis) Limited

1248. 8HRI 8. N, MISRA; Wil the
Minister of HEAVY INDU'STRY be
pleased to state; .

(a) whether Government have in-
quireq into the working of Heavy
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Electricals (India) Limited during the
last two years;

(b) if so, whether any irregularities
have been found; and

(c) the steps taken or proposed to
be taken to improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
to (¢). The Action Committee on
Public Sector Undertakings which
had been constituted by Government
inquired into the working of Heavy
Electricals (India) Ltd., Bhopal in
order to make an assessment of the
constraints which were  preventing
them from reaching their rated capa-
city. The Committee came to the
conclusion that the poor performance
of the undertaking could be rectified
by maRing certain changes in the
top management and in the organisa-
tional structure and made specific re-
commendations in this regard with a
view to making the optimum use of
scarce resources of equipment, mate-
rials and personnel. Important among
the steps taken on the basis of these
recommendations are:—

(a) Merger of Heavy Electricals
(India) Ltd., with Bharat Heavy
Electricals, under one common Board
with one Chalrman and Managing
Director;

(b) Appointment of a pﬂsonﬂel Di-
rector who would be responsible for
cordinating the overall personnel po-
licy of the Group;

(c) Appointment of a  Financial
Director for maintaining close control
over the total financial operations of
the entire Company with due regard
to proirities;

(d) Constitution of g Central De-
sign cum R&D Group which will also
have the task of making use of the
skills and know-how provided by the
various foreign collaborators;

(e) Coordination, oftimisation and
vetionaliention of products awmg tech-
nologicles
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(f) Improvement ip functions such
as materials planning and forecasting,
production planning and control;

(g) Motivation of managerial and
supervisory  staff and  workman
through reward systems, and ration-
al and scientific incentive scheme;
and

(h) Imaginative handling of indus-
trial relations.

As a resudt, infer alia, of the steps
instituted, the Company has achieved
a increased tempo of production and
profits as will be seen from the fol-
lowing table:—

Rs. in lakhs
. Actuals  Anticipate &
72-73 73-74
(a) Production s470 6451
(b) Profits 507" 53 1244
Prior périod ad-
justment 223 96
T731- 49

Inguiry into Working of Richardsos
and Cruddas

1249. SHRI 8. N. MISRA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether Governmerit have in-
quired into the working of Richardson
and Cruddas, during the last two years;

(b) if #o, whether any irregularities
tidve been found; and

(c) the steps takedl or proposed to
be taken to improve the drawbacks?

by the Government and corrective

THE DEPUTY MINISTERIN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
to (c). Working of the Company has
been képt constawtly under review
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actions are taken whenever consider-
ed necessary. No serious irregularity
has been noticed in the working of
this Company since 1ts conversion
into a public sector undertaking with
effect from 1st April, 1973.

Cataract operations in Uttar Pradesh

1250. SHRI S. N. MISRA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state.

(a) the incidence of cataract in

Uttar Pradesh;

(by whether Government have
drawn up any scheme to conduct cata-
ract operations in Uttar Pradesh; and

(¢) if so, the amount ganctioned and
the broad features of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) No survey has been
conducled by the Government in re-
gard to the incidence of cataract in
Uttar Pradesh.

(b) Yes. The Government of Uttar
Pradesh has drawn up a scheme.

{c) The estimated expenditure un
the scheme fis about Rs. 16 lakhs cut
of which Rs. 7,86,000 have so far been
sanctioned. This scheme covers 47
districts in the plains. For its proper
implementation, the State has been
devided into 8 zones. An eye hospital
functions as  headquarters in each
zone. A target of 100 cataract and
other operations has been fixed for
each black. The target for the
whole State for such operations is
80,800. One operation is estimated to
cost Rs. 20. So far 32,583 cases have
been operated.

Foreign Becretary’s visit fo Gangtok

1251. Sux! B. S. BHAURA. Will the
Minister of EXTERNAL AFFATRS be
pleased v state:

{a) whether the Foreign Secretary
hed gens to Gangiok en an wfficial
wvisit recently; sad
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(b) if so, the purpose of the visit
and the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir. The
Foreizn Secretary visited Gangtok
frem the Ist to 3rd December 1973
to hold consultations with the Chog-
yal and with leaders of various poli-
tical parties on the forthcoming elec-
tions to the Assembly which are to
take place under the terms of the
Tripartite Agreement of May 8, 1973.
These discussions were of g prelimi-
nary pature.

Latest Development in Military Fieid

1252. SHRI RAGHUNANDAN LAL
BHATIA,
SHRI P. GANGADEB:

Will the Minister of DEFENCE
be pleased to gtate:

(a) whether Government are keep-
ing itself in touch with the latest deve-

lopmeats in the Military field;

-{b) ¥ 85, the stepa taken hot 4o al-
low the nations setiitity to be jeopar-
dised; and

“{&y whether Indian srmy are well
equipped to meet any threat?

THE MINISTER OF DEFENCE
(SHKI JAGJIVAN RAM): (a)
Yes, Sir.

(b) and (c). Our defence require-
ments arc kept under constant re-
view taking account of the nature
and magnitude of likely threats to our
security. All possible iteps are taken
to ensure that our Army is modern
and well-equipped. It will not be n
the putlic interest to disclose details
of the measures undertaken.
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Ore Expori Policy

1253, SHRI RAGHUNANDANLAL
BHATIA:
SHRI YAMUNA PRASAD
MANDAL: .

Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) whether the Government are
contemplating to review its ore export
policy;

(b) if so, whether this would help
conserve metals for the country; and

(c) if so, the salient featuresg there-
of?

THE LDEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
to (e). The Ore export policy in re-
lation to various mineral ores is re-
viewed from time to time by Govern-
ment keeping in view the available
ore resources, requirement of ‘indi-
genous Industry, pattern of utilisation
and technological changes etc. Con-
servation of minerals is an integral
part of this policy.

New Divisions in Pak Army

1254. SHRI RAGHUNANDAN LAL
‘BHATIA:
SHRI P. GANGADEB:

Will the Minister of DEFENCE
be pleased to state:

(a) whether his attention has been
drawn to the reported statement of
tha Army Chief that Pakistan is rais-
ing more Divisions; and

(b) it so, the steps taken by Gov-
ermment in this respect?

THE MINISTER OF DEFENCE
(BHRI JAGJ’IVAN RAM);: (a)
Yes, Sir.

(b) All related developments bear-
ing on our security are kept under
constant review.
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Movement of Vast Coal Btocks
Blocked

1255. SHRI RAGHUNANDAN LAL
BHATIA;
SHRI SHRIKISHAN MODI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether vast coal stocks occur
at Manaki in north Karanpura, Topa,
Giddi ang Dokara;

(b) if so, whether wagon shortage
has blocked their movement; and

(c) if so, the action taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Large stocks of coal have accu-
mulated at collieries in North Karan-
pura, Topa and Giddi due to inade-
quate supplies of wagons.

(¢) The Railways have been request-
ed to make available more wagons for
reducing the stocks.

Coal prices in Delhi

1256. SHRI M. RAM GOPAL
REDDY:
SHRI ONKAR LAL BERWA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether coal prices in Delhi
have doubled in the last two months;
and

(b) if so, the reasons thefeiorr

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AN'D MINES'
(SHRI SUBODH HANSDA). (a) and:
(b). No, Sir. The retail price of soft
coke in Delhi has been increased Yrom
17.50 to Rs, 17.80 per quinta] with
effect from 15th January, 1874. The
increase is due to increase in Railway
frieght, loading/unloading charges etc.
in the month of December, 1973, how-
ever when acute shortage of coal was
created due to loco sirlke etc., Delhf
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Small Scale Industries Development
'‘Corporation imported about 300 tonnes
of soft coke by road which was lssued
1o establishments and other consumers
like hotels ete., at at a price of Rs. 34
per quintal.

Supply of Steel to Faridabag Indus-
trial Units suspended

1257. SHRT M. RAM GOPAL RED-
‘DY: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government had sus-
pendeqd the supply of steel to industrial
units of Faridabad in December, 1873;
and

(b) if so the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): (a) Yes
Sir.

(b) The Iron ang Stee] (Control)
‘Order Provides for such suspension of
supplies to persons against whom there
-exists a credible information or reason-
able suspicion, of contravention of
any conditions laid down unde: that
Order.

Inquiry into working of Bharat Heavy
Plates and Vessels Limited

1250. SHRI BIRENDER SINGH
RAO: Will the Minister of HEAVY
INDUSTRY be pleased to state:

‘(a) whether Government have in-
quired into the working of Bharat
Heavy Plate and Vessels Limited
during the last two years;

(b) if so, whether any irregularities
have be'en tqund: and

(c) the steps taken or proposed to
be taken to improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) An
Action Committee was constituted by
the Government to go into the working
of public sector anfts and this Com-

1895 (SAKA) Written Answers

78

mittee haz examined the working of
Bharat Heavy Plate and Vessels Limit-
ed;

(b) No irregularities have been
found. The Action Committee has,
however, made a number of recom-
mendations for improving the perfor-
mance of the company with a view to
maximising the utilisation of the in-
stalled capacity:

(¢} As recommended by the Action
Committee, a blanket licence for the
import of sieel plates and other mate-
rials has been given to BHPV. The
heavy machines are being operated on
a three-shift basls. Recruitment of
additional staff and supervisors has
been taken up and will be completed in
a phased manner. The Contracts Da-
partment has been expanded and re-
organised to take care of the increased
responsibilities. The National Indus-
trial Development Corporation Ltd,,
have been commissioned to study the
feasibility and prepare a Detailed
Project Report for the expansion of
Bharat Heavy Plate and Vessels Ltd.

With the steps already taken the
value of production which was about
Rs. § crores in 1872-73 is expected to
increase to about Rs. 9 crores in
1973-74.

Inquiry Imto working of Tungabhadra
Steel Ltd.

1260. SHRI BIRENDER SINGH
RAO: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government have io-
quired into the working of Tunga-
bhadra Steel Products Lid during the
last two years;

(b) i so, whether any irregularities
have been found; and

(c) the steps taken or proposed to
be taken to improve the drewbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUBTRY
(SHRI DALBIR SINGH): (a) No, Sir.

(b) and (c). Do not arise.
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Inquiry into the working of Bhara:
Pumps and Compressors Limited

1261. SHRI BIRENDER SINGTi
RAQ: Will the Minister of HEAVY
INDUSTRY be pleased to state:

{a) whether Government have iu-
quired into the working of Bharat
Pumps ang Compressors Limited dur-
ing the last two years;

(b) if so, whether any irregularities
have been found; and

(c) the steps taken or proposed to
be taken to improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR! DALBIR SINGH): (a) An
Action Committee was constituted by
the Government to examine the work-
ing of Public Sector Units end the
Committee has gone into the working
of Bharat Pumps and Compressors
Limited.

(b) No irregularities have been
found. The Action Committee has,
however, made a number of recommen-
dations to Improve the working of the
Company.

(c) Action has been initiated to fill
up the top level posts in the Company.
The Design Department is being streng-
thened. TPraining of the officers of the
Company in the works of the collabora-
tors has already started. The antici-
pated demand for pumps and compres-
sors in the Fifth Plan Period has been
worked out in consultation with the
principal customers and production
plan is being finalised to meet the re-
quirements. The castings and foreigns
required by the Company are proposed
to be developed at BHEL, Hardwar and
development orders have already been
placed on them. As recommended hy
the Action Committee, Phase II of the
Pumps and Compressors Project com-
prising machining, heat treatment and
tool room facilities is proposed to Le
taken up immediately with a view fo
improving the indigenous contient in
the pumps end compresgors.

As a result of the measures already
initiated the value of production is
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expected to increase from about Rs. 25
lakhs in 1973-74 to about Rs. 6 crores
in 1974-75 when the Company weuld
break-even.

Production of Coal

1262, SHR1 BIRENDER SINGH
RAOQ: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether production of coa] hus
decreased; and

(b) if so, what was the averaze
yearly production and the cost per
tonne of coal before and after the
nationalisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise.

Employment in Sengrauli Coal Fields

12‘8. SERI RANABAHADUR
SINGH: Will the Minishter of STEEL
AND MINES be pleased to state:

(a) what is the number of the peo-
ple given employment of all categories
in the Sengrauli coal fields in the two
years ending 31st December, 1973;

(b). of the above number how many
people are residents of Madhya Pra-
desh; and

(c) of those outsiders, how many
belong to Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(S5HRI SUBODH HANSDA): (a) to
(¢). The information is being collect-
ed and will bc laid on the Table of
the House.

Singareni Collieries Ce., Ltd.

1264. SHRI RANABAHADUR
SINGH:
SHRI PHOOL CHAND VER-
MA:
Will the Minister of BTEEL AND:
MINES be pleased to state:

(a) whetber the Singareni Collieties.
Co., Ltd., has achieved remarkable all-
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round improvement in its working
during the last three years;

(b) if so, whether it is also = fact
that estimate is that the demand for
singareni coa] at the end of Fifth Plan
would be more and the company has
planned to increase the capacity to
meet the estimated demand; and

(¢) if so, the outline regarding its
plan and the need of fertilizer factory
at Ramgundam and the power houses
at various places?

THE DEPUTY MINISTER IN THE
AMIN'STRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Yes, Sir.

(¢} The Singareni Collieries Com-
pany Limited has programmed to pro-
duce 12 millions tonnes of coal per
annum by the end of Fifth Five Year
Plan. This programme takes into
account the requirement of coa! for
the fertiliser factory at Ramagundam,
the Low Temperature Carbonisation
Plant and various power stations.

Dissatisfaction among women contract
wagon loaders in Coal Mines of Bris-
inghpur Pali, Madhya Pradesh

1265. SHRI RANABAHADUR
SINGH: Will the Minister of LABOUR
be pleased {o state:

(a) whether the Coal Mines Authori-
ty has given contreet for wagon load-
ing to an outsider in a coal mine of
Brisinghpur Pali, district BShahdol,
Madhya Pradesh where seme women
workers are not satisfied with the ar-
rangements of this contracter In res-
pect of their daily wages efc; and

(b) if sg, whether Government pro-
pose to consider such cases and put
some Goyernment official machinery to
look after the grievences of workers?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and (b).
The required information is being tol-
lected and will be laid on the Table
of the Sabha in due course.
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Chinese strategic activities in South
East Asia

1266. SHRI K. LAKKAPPA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are aware
that China is building up its strategic
relationship around India, parwicularly
in South East Asia; and

(b) if so, the reaction of Gevern-
ment thereto?

THE MINISTER OF STATE IN THE
MINIS‘I:RY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Government has noted
that China has been trying to norma-
lise relations with countries in South
and South East Asia, The Govern-
ment of India bas always welcomed
improvement of relations between
Asian countries.

Acti-Indian activities by Chima in
aecighbouring countries
1267. SHRI K. LAKKAPPA; will

the Minister of EXTERNAL AFFAIRB
be pleased to state:

(a) whether Government are aware
that China is extending its activities
against India through neighbouring
countries recently;

(b) if so, the nature of its activities
in the neighbouring countries like
Nepal, Burma, Malaysia, Sri Lanka
and Pakistan; and

{c) the reaction of Gowernment
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL ‘SINGH): (a)
o {¢). The Government is not aware
of any enti-Indian activities ¢t China
in countries like Nepal, Malaysia and
Sri Lanka as India has traditional
velatione of friendship with these
countries. In the case of Pakistan.
China has extended to it moral and

-seaterial suppert in disregard of the

activities of the situation in the Sub-
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continent. The Government of Indla
-hopes that, with Pakistan recognizing
Bangladesh, the Chinese Government
will undertake a reappraisal of the
situation in the Indian _Sub-continent,

Steel to Small Scale Unitg

1268. SHRI K LAKKAPPA:
SHRI PILOO MODY.

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the quantity of special steel
allotted to Small Scale Units in Karna-
taka during 1972-73 and 1973-74; and

(b) what is the procedural improve-
‘ment made to dispose of applications
for steel allotment?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): (a) and
(b). There is no regulation over the
distribution of alloy and special steels
and the question of allotment of such
stee] does not therefore arise,

"Lock-out by Coca Cola Company of Goa

1269. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of LA-
‘BOUR be pleased to state:

(a) whether Coca Cola Company of
Goa has declared lock-out from the
23rd November, 1073;

 (b) it so, how many workers were
-out of employment; and

(c) the stepg Government have taken
‘to save the workers from unemploy-
ment?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
10 (c). According to the information
made -available by the Goa, Daman
and Diu Administration, the number
«of workers affected by the lockout by
the management from November 238 {0
December 11, 1973 was about 300 worlk~
ers. The disputed jssues hawe been
teferred by the Government of: Goa
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Daman and Diu to an Industrial Tri-
bunal for adjudication.

Recommendations of Justice Labour
Sub-Committee o, Adulteration of

Food Stuff
1270. SHRI VASANT SATHE:
PROF. MADHU DANDA-
VATE:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleassd to
state;

(a) the main recommendations made
by Justice Lokur Sub-Commitize on
adulteration of food stufl; and

(b) at what stage of consideration
these recommendations stand?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) The main recommendations of the
Legal Sub-Committee of the Citizens’
Central Council, of which Justice

Lokur is the Chalrman, are as
follows:—
(1) State Government officers,

superior. to food jnspectors, should
" undertake the sampling work espe-
cially -in the ferm of flying squads.
and district food inspectors should be
appointed for every district to sup-
ervise the work of food inspectors.

(2) Laboratories should be equip-
ped with sufficient modern lppatah.l.l.

(3) Each distriet should have 2
fully equipped laboratory with &
But to start with,

E
g
E
-4
;
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(6) Provision should be made that
every manufacturer or distributor
or dealer of articles of food should
have a licence and penalty should
be provided for violation of condi-
tiong of licence.

(7) The District Food Inspectors
should be authorised to suspend a
licence for any breach of conditions
of licence or for reasons otherwise
to be recorded in writing.

(8) P.E.A. Act be amended so as
to empower the food inspectors to
draw samples from railway wagons
while in transit, notwithstanding the
Railways Act.

(9) A sample be divided into four
paris instead of three.

(10) A Panchanamg should be ure-
pared while drawing a sample and a
cory thereof be given to the person
concerned and hig signatures taken.

(11) Powers may be given to the
foed inspector to arrest any person
obstructing or preventing him in the
exercise of his duty and power.

(12) The bond for surety provid-
ed when goods are seized may be
deleted.

(13) The grounds, on which a
food inspector breaks open the door
of any premises where any article
of food is kept for sale should be re-
duced to writing whenever action is
taken.

(14) The food inspector should
gend the sample within 24 hours to
the Public Analyst.

(15) The period of analysis by &
Public Analyst should be reduced to
15 days. '

(18) The report of the Analyst
should include all details,

(17) The consent of the officer
having an authority to sanction pro-
secution should be avallable with-
out delay and the District Food Tns-
pectors may be the appropriate
authority.

(18) Special Judges. may be ap-
pointed for quicker trials.
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(19) The time period for sending.
a simple to the Centra] Food Labora--
tory should be minimised.

(20) Standing Council gh 1 .
appointed to conduct the :a:;.d be

(21) Summg ri .
sirable, ry trials are not de-

(22) Distinction shoyld be made-
between adulteration which

.ha?rmless and adulteration which
injurious,

is
is

(23) The Sub-Committee g 0
p--
posed to suggestion of defining gub.
standard foods but suggests that the -

penalty may be rationlised as fol--
lows:

(i) Adulteration which is
bealth hazard, the minimum.
punishment should be 5
years’ rigorous imprison-
ment with maximum 10

years and with fine of not.
less than Rs. 5000/-,

(ii) For other offences the mini-
Mmum punishment should be
2 years rigorous imprison--
ment to a maximum of 5
Years with g discretion to
the court to reduce it to not:
less than six months 1n.
specia] cases, alongwith fine
of not less than Rs. 2000/--
to be reduced to not less.
Rs. 500/- in special cases.

(iil) For second and subsequent:
offences of the same nature
the minimum punishment.
should be doubled.

(iv) For al] caseg.of adulteration
injurious to health, licence
should be cancelled and
name published.

(b) The recommendations made by
the Legal Sub-Committee of Citizens'
Central Council and other proposals
for amendment to the Prevention of
Food Adulteration Act have been con-
sidered and a draft Bill to amend the
Prevention of Food Adulteration Act
is proposed to be Introduced In the
Parliament soon. ’
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Expansion eof Geological Survey of
Intia

1271. SHRI VASANT SATHE: wil
‘the Minister of STEEL' AND MINES
be pleased to state:

(a) whether Geological Survey of
India proposed an expansion plan with
an outlay of Rs. 62 crores for the
Fifth 'Five Year Plan to match produc-
tion targets;

(b) whether this has been slashed
down to Rs. 32 crores which is even
less than that of Fourth Plan provi-
sions; if so, the ressons therefor; and

(c) whether Government propese to
have a fresh look at the expansion pro-
posal submitted by ‘the Geological
‘Survey of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Geological Survey of India originally
proposed an outlay of Rs. 68 crores in
the Vth Plan which was later reduced
by them to Rs. 62.8 crores.

(b) In 1872-73 functions of ‘Ground
Water Investigations and detailed
mineral assessment ‘have been trans-
ferred from Geological ‘Survey of India
to ‘the Central Ground Water Board
and the Mineral Exploration Corpora-
tion respectively. The Fifth Plan al-
location of Rs, 28.50 crores for the
Geological Survey of India is higher
than the Fourth Plan allocation of
Rs. 21.90 crores made -after the mid
term appraisal. Further, in thig con-
text the Tifth Five Year Plan alloza
“tion glven to the Mineral Exploration
Corporation also need to be taken into
consideration a8 it has taken over the
functions of detailed mineral explora-
tion from the Geologicsl Survey of
1ndia. The combined allocation of
Geologleal Survey of Indla and Mine-
ral Exploration Corporation thus comes
to Re. 51.5 croreg which is about two
ang half times the Fourth Flan altoca-
-tion 'of the .unified Geological Survey
‘of Indla as it was then,
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(¢) All relevant aspects have been
taken into account while giving the
Fifth Plan allocation for Geological
Survey of India and no revision i»
contemplated at this stage,

Implementation of Decisions taken at
Algiers Meet

1272. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Non-aligned Na-
tions Bureau has been urged by the
three leaders of India, Sri Lanka and
Yugoslavia who met recently in New
Delhi that all the decisions taken at
the Algiers Meet should be immedia-
tely implemented; and

(b) if so, the items and decisions
which have not go far been implement-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRSE (SHRI SURENDRA PAL
SINGH): (a) The Indo-Yugoslav Joint
Communique issued on January 29,
1974 on the conclusion of the visit to
India of the President of Yugoslavia
stated that both sides considered it
desirable that the Non-aligned count
rles should meet as soon as possible,
at an appropriate level, to review the
latest international developments and
their ‘bearing on non-aligned as well
as other developing countries, with the
alm of initiating action for the imple-
mentation of the decisions taken at the
Algierg Summit.

(b) Consultations are comtinuing in
regard to the implementation of the
decigions taken at the recent Algiers
Summit meeting of Non-aligned count-
rles. The forthcoming meeting of the
Coordinating Committee of the Non-
aligned countries scheduled to be held
in Alglers in March 1974 is expected
inter alia to address itself to the im-
plementation of these decisions.
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1273. SHRI P, M. MEHTA.
SHRI S. C. SAMANTA;

Will the Minister of EXTERNAL
AFFAIRS be pleased tp state:

(a) whether Dr. Henery Kissinger
has stated that U.S. had made a seri-
ous effort to improve relations with
India;

(b) whether he is likely to wvisit
India soon as reported in the press;
and
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(c) whether there ip some improve-
ment in Indo-US trade exchange also;
and if so, the extent thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) He has been invited to wisit
India, .

(c) Yes, Sir. During period ending
31 March, 1973 there has been a gene-
ral increase in the volume of Indo-US
trade. The balance of trade which
was in US favour hag steadily been
turning in favour of India. The
balance of trade is iIndicated in {he
following figures:—

(Values : Rs. Crores)

e . -

1970-71  1971-72  1972-73

Tmports .
Bxports .
Balance of trade

452-95 416°52  224'58
207-34  263:08 27574
—245-61 —I153-44 - SI'16

The figures for 1973-74 are not yet available,

‘Expamsien of E.SIS.

7274, SHRI P. M. MEHTA:
SHRT V. MAYAVAN:

Will the Minister of LABOUR
be pleased 1o state:

{a) whether ‘Government have
wunder eensideration a proposal for
the extension :of the Empleyses Stite
Insurance Scheme to shops, com-
nercial mstablishments, mines and
plantations;

(b) if so, when the final decision in
this regard is likely to be taken; and

(o) the salisat Seaturey thersof?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
The question of extension of the cove
rage of the Employees' State Insurance
Scheme has been considered by 2
Committee on Perspective Planning.
The Committee has in it final report
inter alic recommended that the Em-
ployees' State Insurance Scheme should
carry out a 5 year phased programme
of extension to additiona] categories of
estdbllisaments including smaller fac-
tories, shops and commercial estab-
lishments, mines and plaotations. In
the case .of ‘mines and plantations, the
recommendations of the Committee
are to extend the Scheme only parti-
ally i.e. only cash benefits will be pro-
vided, since medical care is already
available to the workesrs free of cost
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The additional coverage under the
proposed phased programme would be
38 lakhs by 1977-78, besides normal
growth in the sectorg now covered.

The approval of the Central Gov-
ernment to the implementation of the
phased programme for extension of the
scheme to additional sectors of em-
ployments other than mines and plan-
tations, has already been given. Ac-
cordingly, the Corporation has begun
preliminary action for extension of the
Scherme, ip consultation with the State
Governments, In the case of Mines
and Plantations, which are widely
scattered, the extension programme
calls for more preparation,

Tripartite meeting on New Wage
Structure for Port and Dock Workers

1275. SHRI P. M. MEHTA: Will the
Minister of LABOUR be pleased to
state:

(a) whether he had called a tri-
partite meeting in New Delhi on the
31st January, 1874 to decide the ques-
tion of getting up machinery to evolve
a new wage structure for the port
and dock workers;

(b) it su, the subjects
and

(¢) the gecisions arrived at?

THE MINISTER OF LABOUR (SHRI
RAGRUNATHA REDDY): (a) to (¢).
A meeting wasg convened un the 31st
January, 1974 in New Delhi to discuss
the question of setting up suitable
machinery to evolve a new wage struc-
ture for the port and dock workers.
The view polnts expressed by the
varioug Interests are being examined.

Allocation of Funds for Health
Scheme

1276. SHKI RAM PRAKASH.

SHRI CHANDULAL CHAN-
DRAKAR:

Will tne Minister of HEALTH AND
FAMILY ¥FLANNING be pleased to
state: .

(a) whether Indian Medical Asso-
ciation has urged the Government to

discussed;
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allocate 15 per cent of plan outlay
for health schemes; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K KIS
KU): (a) Yes, Sir.

(b) In the Fifth Plan, the provision
for Health Schemes is Rs. T96 crores
compared to the total provision of
Rs. 433.53 crores in the Fourth Plan.
This outlay coupled with the health
infrastructure elements of the outlay
on Family Welfare Planning is consi-
dered as adequate in the present stage
of development,

Creatien of posts in Defence Science

Laboratories
1273. SHRI K. RAMA KRISHNA
REDDY:
Will the Minister of DEFENCE

be pleased to state:

(a) the number of posts crentad. im
Defence Science Laboratries during
the last two years;

(b) the number of posts
have been filled up so far; and

(o) the reasons for the delay In
filling up the posts?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢). The number of posts in Omurs:
grade sanctioned for the Research and
Development Organisation during the
perind 23rd February, 1972 to 22nd
February, 1074 was 431. Out of toese,
199 postg have been filled,

The majority of the posts were sanc-
tioneq during the later part of 1978
or in early 1974. Action is already in
hand to fill the remaining vacant
posts.

Information regarding non-gazetted
posts is being ‘collected and will be
laid on the Table of the House as soon
as possible.

which
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* ‘Demand of Steel for Kerala during
1973-74

1279. SHRIMATI BHARGAV]
THANKAPPAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) the total demand of steel of the
Kerala State for the year 1973-74;

(b) the total quantity supplied so
far; and

(c) if it is less than the demand,
the reasons for the short supoly?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). Information is being collected
and will be laid on the Table of the
House.

Expansion of Public Sector Steel
Planis

1280. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minlster of
STEEL AND MINES be pleased to
state:

(a) whether the attention of the
Government has been drawn to a
press report on 2nd February, 1974
in which it has been stated that cer-
tain top officials in the Finance Sec-
tion of the Ministry of Steel by
“deliberately” ignoring Goverrment
directives are impending expansion
programmes of the public gector steel
plants; and

(b) if so, the facts thereof and the
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANBDA): (a) Yes,
Sir.

(b) The position stated in the Press
Report about release of funds io
Bokarp is not correct. Every effort is
made to ensure that the expansion pro-
grammes of the public sector steel
plants are not impeded due fo any
delay in the release of funds.

3407 L.S.—4
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Hesvy Industries in Kerals

1281. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
HEAVY INDUSTRY be pleased to
state;

(a) the number and names of
heavy industries situated in the State
of Kerala which come under his
Mi;istxy as at present, district-wise;
an

(b) the investment, production
capacity and the employment poten-
tial of the respective units?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
At present one Public Sector Unit
under the administrative control of the
Ministry of Heavy Industry lg situated
at Kalamassery in the State of Kerala
viz: Hindustan Machine Tools Ltd.
The requisite data about this Unit is
given below:—

(i) Project cost Rs. 8.40 crores

(ii) Instafley Capa-

city Rs. 5.00 crores
(iii) Employment Poten-

tial (ag on

30-8-73) 2325 Numbers

Hired Land of Viliage Nangal Raya,
New Delhi

1282. SHRIMATI SAVITRI

SHYAM: Will the Minister of DEF-
ENCE be pleased to refer to the reply
given to Unstarred Question No. 4104
dated 23rd August, 1973 regarding
Hired Land of Village Nangal Raya,
New Delhi and state;

(a) whether no rental compensa-
tion has been paid to the land owners
after 315t December, 1971 in spite of
their repeated requests;

(b) {f 80, the reasons for this un-
due delay;
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(c) by what time the rent would
be paid to these poor landowners;
and

(d) whether Government would
now pay the yearly rent as also 6
per cent interest on the rent so ac-
crued after 1st January, 1972 and
onwards, as sought by the land-
owners?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRI VIDYA CHA-
RAN SHUKLA): {a) and (b). No
rental has been paid from the 1et
January, 1872 as the question of in-
creasing the rent was under considera-
tion. Government sanction has since
been issued regarding payment of rent
at enhanced rates for the period from
1st January, 1972 to 31st December,
19717,

(c) and (d). Action ig being taken
to pay the annual rent. Payment of
interest has been asked for by one land
owner rate of 6 per cent. The ques-
tion of payment of interest is belng
examined.

Ony Union for one Industry

1283. SHRI RAMAVATAR
SHASTRI:
SHRI VEKARIA.
Will the Minister
be plagsed to state:

(a) whether Government have de-
cided to have one union for one in-
dustry;

(b) if so, the reaction of ALT.UC,,
INT.UC., HMS: and CITU thereto;
and

(c) the Principle Government
would follow to have one Union for
one Industry?

of LABOUR

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
The matter is under consideration and
the deeisions taken are expected to be
embodied in the proposed compprehen-
sive bill on industria] relations.

FEBRUARY 28, 1974

Written Answers 96

. e st & T
ot whTaw

1285, oft AT et : war
g o WA HEAT 7 a9 # T ST F 4T
fr :

(%) = gfegs w97 sV
aF@ gfg, wswET A T 15 famar,
1973 %1 fgrgeam w107 fafads aar
g 19T wHeR ¥ gEwET R
wagdl & wil ¥ wewew § 1 vAOA
fear & ;

(@) afz g, @ =0 @ A&
§; uR

() == o EETT L Ay wiatwar
2?

WY &W Aawy ¥ 39w
(s g@w gem) : (%) A,

(@) vu# Frafafas wit miwer
& —

(1) wfew arefa qr gawin
200 (1960) FHTHTTIT
350 §IY +IAAH dTA |

(2) @ & g

(3) ST AT & afc
wET |

(4) =g ¥ wrET o< Ewfn

(5) Swrwd=fadi &t Far
wdt ¥ g

(6) = [&r 9= wrawF TRYY
wgan fafes s

(7) S ¥ gzrg T 3 wA-
=Tt %1 qgrEt

(w) sfega e s aww
g, w3 ey, ot ARETTer g fog
T ¢, et i wefa vawwi Hk AR



97 Written Answers

Nt ASWRTL A & d qagd Wi
Farwal & a1 # gU ANE SR A
9 FUEA 6T 4TH F Y K, 98 FHerar
31 W, 1975 TF &g W |

Aero-Magnetic Surveys of Madhya
Pradesh

1286. SHRI RAMAVATAR
SHASTRI:
SHRI PHOOL CHAND
VERMA;
Will the Minister of STEEL AND
'‘MINES be pleased Lo state:

(a) whether Government have de-
cided to launch Aero-magnetic sur-
veys in Madhya Pradesh during the
Fifth Plan for locating mettali-
ferrous deposits; and

(b) if so, the outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). There is no programme at pre-
sent to launch Aero-magnetic surveys
in Madhya Pradesh during the Fifth
Plan for locating mettaliferrous depo-
sits. However an aggregate area of
12,182 sq. kms in Madhya Pradesh, has
been covered by the Airborne surveys
using magnetic, electro-magnetic and
spectro-metric sensors during April to
July, 1972. Follow up action by way
of ground reconnaissance and detailed
Investigation wherever necessary will
be taken up during the Fifth plan.

v WAl & o ¥ oamw
oy & qFa ¥ afy Wik gyt
! "
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Foreign Minister's Visit to Bhutan

1280, SHRI S. C. SAMANTA:
SHRI P. G. MAVALANKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
results of his recent visit to Bhutan?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The Minister for External Affairs paid
an official visit to Bhutap from the 4th
to the 6th February, 1874, During the
visit the Minister called on H. M. King
of Bhutan. Discussions were also held
with the Bhutanese Foreign Minister
and other dignitaries. The discussions
which were held in an atmosphere of
cordiality and mutua] understanding,
covered a wide range of matters of
common interest., The visit served to
underline the deep and abiding friend-
ship which exists between our ‘wo
countries.

India stand on Sea Beds in UN, dis-
cusslons

1201. SHRI B. V. NAIK: Wil} the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the stand taken by India on
the Sea beds being discussedby U.N,;
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(b) the supporting reasons for the
stand taken, if any; and
(c) the names of the other nations
which support this view?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(ay to (c). The United Nations has
convened g Plenipotentiary Conference
on the Law of the Sea. The first
session of the Conference was held in
New York from December 3 to 14,
1973. The second session will be held
in Caracas (Venezuala) from June 20
to August 29, 1074, The preparatory
work for this Conference has been
done by the UN Seabed Committee
which worked from 1868 to 1973. India
participated in that Committee and
will also be participating in the Pleni-
potentiary Confarence,

On seabeds, India has suggested that
a clear definition of the limits of natio~
nal jurisdiction and the international
seabed area should be established.
The limits of national jurisdietion
should be uniform and may be deter-
mined with reference to numerical
distance from the coast, such as 200
nautical miles. Beyond the limits of
national jurisdiction, there will be the
international seabed area whose re-
sources shall be the common herilage
of mankind. These resources should
be explored and exploited by the in-
ternational seabed authority having
full and effective powers for this pur-
pose. The composition of the inter-
national seabed authority should be
democratic. It should have powers
either to exploit the resources itself or
by entering into contracts with com-
petent persong or organizationg or by
fssuing licences to States or interna-
tional organizations,

These views have found general sup-
port from the developing countries of
Asfa, Africa and Latin America.

Besides seabeds the Plenipotentiary
Conference will also deal with other-
questions of the Law of the Sea includ-
ing fisherles, freedom of navigation,
preservation of the marine environ-
ment, etc,
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Wages of Agricultural Worker; in e e fase fa w5
States ®
a0t
1292. SHRI B. V. NAIK: 1294. it GEET FAT : FAT FEqTA
SHRI BHOGENDRA JHA: Wt e e ag T A A
Will the Minister of LABOUR (%) @ ad 1972-73 ¥ wefi
be pleesed to state: e fawm fom &1 2 #3043 79
) TG FT 9T GHT §

(a) the wages prevalent in various
States for the agricultural labourers, (=) afz gf, a1 =% #ar Fr
male and female, State-wise; and ¥ g 3w qe W AT T oA

st

(b) the purchasing power of a man

and woman’s daily wage of the staple (w) g7 =T F 9 & amafy
food grain at controlled and open mar- <

ket rate, separately, State-wise? 1 A F g Fra o 7%3 !
TETTA A G HaAET § T1 741
THE MINISTER OF LABOUR (SHRI (st gatg g&wv) : (F) indim

“AGFUNATHA REDDY): (a) Avail  gygar fasm fomm &1, qdfua 5
zole information regarding wages of e ¥
agricultura) workers as notified under 3:\& T, 1972-73 3T 2. 24
the Minimum Wages Act, 1948, is given FTT B K7 9721 AT |
in Table 4.11 of the publication “Indian . .
Labour Statistics 1973." (&) 9~ FHETFOT 3T IF7F
(1) =t 5990 g7 Tofes
aET K FIEET T o3y
Far ofragT gfaumt £

(b) Information is not available,

Holding Companies for Heavy qqTd H FeTHAAETATH F
industries 'iﬁ GAT T TGN =
1203. SHRI B. V. NAIK: Will the . . )
Minister of HEAVY INDUSTRY be (il) a%¥ § A, o am
pleased to state: THE F FH F oare=
) wheth u wifd wie fafges § e
(a) whether Steel Authority of India e wrge f i
Limited type of holding companieg are 2 @ ' .
proposed to be organised for other see- |17 3T ;w1

tors of heavy industry; and {iii) q«’zﬁ' T 0.74 FT T

(b) if so, the names thereof? F °IE FT AAAAT |

() #weT " W SifEETr fo.,

THE DEPUTY MINISTER IN THE Fored mmm £
MINISTRY OF HEAVY INDUSTRY . Sl
(SHRI DALBIR SINGH): (a) and (b). % 8gM@® #¥qdl & &4 # affowa g, &
lerm of SATL to fhe DUBIIC sector Unils 3 iy K T T ST 1
ern o e public sector uni = ! X
under the administrative control of the z M ﬂﬁ & Faa mm ¥

Ministry of Heavy Industry. HETX @’ g5 1
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Revision of Wage Structure in Sugar
Industry

1286. SHRI PILOO MODY: Will the
Minister of LABOUR be pleased to
state;

(a) whether Government have set
up a machinery to revise the wage
structure in the sugar industry; and

(b) if so, the reaction of the sugar
industry in this regard?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and (b).
The matter was discussed in a meeting
with the representatives of employers
and workers on the 6th December,
1973 and the consensus of opinion was
that a negotiating machinery be set up
to revise the present wage structure.

Steel Target of Fourth Five Year Plan

1287. SHRI M. S. SANJEEVI RAO:

will the Minister of STEEL AND
MINES be pleased to state:

(a) whether target of stee] prpduc-
tion for the Fourth Plan has been
fully achieved; and

(b) if not, what is the shortfall and
the reasons for the game?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No.
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Sir. It was envisaged in the Fourth
Plan that by 10873-74, the total capacity
for sieel ingots would be stepped up
to 12.0 million tonneg and that the pro-
duction of steel ingots would go up to
10,8 million tonnes. This took into
account a production capacity of 2.5
million tonnes from the commissioning
of the Bokaro Steel Plant, expansion of
IISCO from 1.0 to 1.3 million ingot
tonnes and some additional capacity
at Bhilal as a result of its expansion
beyond 2.5 million tonnes, However,
for a variety of reasons these additional
capacities have not materialised and
the effective capacity at the end of
1973-74 would be only 8.9 million ingot
tonnes, the first converter of Bokaro
having been commissioned only on
31st January, 1974

In 1972-73, the aggregate production
from the five major steel plants came
to 6.129 million ingot tonnes which
represented an appreciable improve-
ment over the production in the pre-
ceding two years. Expecting that this
upward trend would be maintained
in 1973-74, the target for this year had
been fixed at 7.089 million tonneg of
ingots representing 80 per cent capa-
city utilization. The actual produc-
tion during the months, April, 1973 to
January 1974, was however only +.817
million tonnes, The target for the

year is, therefore, not likely to be
achieved.
(b) The shortfalls in production

during the Fourth Plan period have
been due to a varlety of reasons differ-
ing from plant to plant and often from
year to year. Broadly speaking, the
main factors were the unsatisfactory
working of coke oven batteries, back-
log of maintenance, equipment troubles
and break-downs, inadequate avail-
ability of refractories of the required
quality collapse of the stee] melting
shop roof of Rourkela Steel Plant in
July, 1971, inadequacy of replacement,
repair and maintenance programmes in
IISCO, disturbed industrial relations,
particularly in the Durgapur Steel and
IISCO and to soeme extent in the
Rourkela Steel Plant and nowar
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failures and restrictions, The produc-
tion during the current financial year
has been particularly affected on
account of (i) severe power cuts and
power interruptions, especially in the
period April to November, 1873, direct-
ly affecting production in all plants
except Bhilai, (ii) inadequate avail-
ability of Coal, again largely due to
power cuts and power interruptions
during this period, affecting the entire
Jharia coal-fields leading to curtail-
ment in the operation of coal washe-
ries and of coal mining which in turn
affected steel production in all the
plants and (iii) intermittent slow down
and industrial unrest in Rallways, es-
pecially in the South Eastern and
Eastern Rallways, affecting movement
of coal and other raw materials and
of finisheq products, and thus neces-
sitating the imposition of drastic cuts
on production in keeping with the
minima] flow of raw materials,

Finalisation of target of steel

1298. SHRI M. 8. SANJEEV]I RAO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the target of steel pro-
duction both in private and publec
sectors for the Fifth Plap period to be
achieved during the 1st year has been
finalised; and

(b) if so, the projects that have been
proposed to be taken up under this
plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

b} The major projects to be con-
tinued/taken up in the Fifth Plan are
ag ynder:—

(1) Expansion
Plant to 4.0
tonnes.

(il) Expansion of Bokaro Steel
Plant on a continuous basis to
4.75 millior. ingot tonnes.

Steel
ingot

of Bhilai
million
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(iii) Significaut progress in the
impleméntation of Vishakha-

patnam and Vijayanagar Steel
Projects.

Setting up of facilities at
Rourkela for the manufacture
of spirally welded pipes,
Installation of a plant at
Rourkela for the manufacture
of cold-rolled 'grain-oriented
sheets,

Installation of an additional
coke-oven battery at Bhilai
and of hal coke oven batte-
ries at Rourkela and Durga-
pur.

Setting up of a
plant at Bhilai.

In addition the proposal for expan-
sion of TIBCO to 4.0 to 4.5 million
ingot tonneg would also be considered
after the receipt of the techno-econo-
mic study which has been commis-
sioned,

(iv)

(v)

(vi)

(vii) refractories

Achieyement of Target of Medical
Fncllitl.as provided to Andhra Pradesh
in Fourth Plan

1299. SHRI M. S. SANJEEVI RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whether the target of medical
facilities to be extended by the Cen-
tral Government in Andhra Pradesh
has been fully achieved during the
Fourth Plan period; and '

{b) if not, the reasons for the same?

THE DEPUTY MINISTER IN THPE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KIS
KU): (a) Medical facilities are pro-
vided by the State Government and as
such targets are also fixed by them.
The Central Government supports
some of the programmes which are of
national importance like the Malaria
Control Programme, Smal,l Pox FEradl-
cation Programme and other communi-
cable diseases, etc. The Central Gov-
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ernment also provides facilities for
strengthening of the Primary Heaith
Centres with additional staff under
basi: health services. 381 Primary
Health Centres out of a tota]l of 415
have been covered up-to-date and
these have full complement of the staff
admissible under the pattern of assist-
ance. The Centre is also providing
assistance for control of communicable
disea:es in respect of various pro-
grammes ang thig has been fuly uti-
lised’ by the State Government.

(b) Doeg mnot arise.

Medical Scheme for First Year of
Fifth Plan. of Andhrs Eradesh

1300. SHRI M. S. SANJEEVI RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the target for the first
year of Fifth Plan for the medical
facilities to be extended by the Union
Government in Andhra Pradesh has
been finalised; and

(b) if s0, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KIS
KU): (a) Medical facilities are pro-
vided by the State Government and as
such targets are also fixed by them.
The Central Government supports pro-
grammes for control of communicable
diseases like the. Malaria Control Pro-
gramme, Small' Pox Fradleation Pro-
gramme, Leprosy, T.B. V.D., Tracho-
ma, Cholera, etc.

(b) Targets in respect of individual
programmes in the fleld of communi-
cable dissasés have beéen finalised and
we propoge to providé a sum of
Rs. 127.11 lhkhs during the year 1974-
75 for tilg programme,

Plannihg Commission has recom-
mended ‘an outly of Ra, 140.00 Iakhs
for Health' programmes in the State
Sector for 19T4-T8,
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Agreement for Exchange of Pre-War
Detainees potWeen India and

130L SHRI V. MAYAVAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFARIS be pleased to state:

(o) whether any agreement has been
reached between India and Pakistan on
the question of exchange of “pre-war
detainees”; and

(b) if g0, the main points of agree-
ment reached?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Bir.

(b) Although Pakistan had agreed
jn April 1972 that all Indian pre-war
detainees will be exchanged with
Pakistani pre-war detainees in India
so far Pakistan has not given effect to
this understanding. = Meanwhile the
number of pre-war detainees in India
and Pakistan is being physically veri:
fied by representatives of the Swiss
Tnissions, who look after the interests
.of the fwo countries.

Reinstatement of workers of TELCO
and Tube Company, Jamshedpur

1303. SHRI BHOGENDRA JHA:

“Will the Minister of LABOUR be plea-
-sed to refer to the reply given to Un-
starred Question No. 763 on the 15th
November, 1973 and state;

(a) whether the State Government
-of Bihar has since completed its efforts
‘to resolve the matter of reinstating
‘the dismissed employees of TELCO
and Tube Compeny of Jamshedpur,
‘Bihar, if so, the result thereof;

(b) if not, the causes of delay and

-the time limit for resolving the same:
and

(c) the efforts being made by Union
-Government to fulfil the assurance
given by the Central Ministers in Lok
Sabha that no employee would be
«dismizsed?
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THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (¢).
According to the information made
available by the Government of Bihar,
certain proposal(s) were made to the
management during the discussions
held before the State Labour Minister.
The management desird some time for
consultations.

Grant of Land ownership rights o
Refugees in West Bengal

1304. SHRI BHOLA MANJHI: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether West Bengal Govern-
ment have written to Central Govern-
ment for allowing to grant ownership
right of the land to the refugees;

(b) if so, the outline thereof; and

(¢) how many refugees would be
benefited by it?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKATS-
WAMY): (a) Yes, Bir.

(b) The State Government bad re-
quested the Central Government for
conferment of right and title, free of
cost op displaced persons from former
East Pakistan over lands-homestead
and agricultural in ‘Government spon-
sored and approved Squatters’ colonies
in West Bengal. The proposal has
been aczcepted with the provisp that
the conferment of the right and title
will be on freehold basis in colonies
in rural areas and on leasehold basis
in colonieg in urban areas on a romi-
na] ground rent,

(¢) Nearly 1,25,000 families are ex-
pected to be benefited,
wsa S & fagd wat ¥ wrdt got
o g
1305 st aAMy AW : wqT
Wl e wft I T B Er WG
fir:

(%) wr fre? gaf § wrd sow
anfir FOF §7 T SRET B T
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% wmfwe & fear mar

Setting up of private OF.Ds. within
of Government Hospitals by
Junior Doctors on strike

1308. SHRI R. S. PANDEY:
SHRI NARENDRA SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased . to
state:

(a) whether junior doctors, who
went on strike in the month of Janu-
ary, managed to run private parallel
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O.P.Ds. within the premises of Gov-
ernment hospitals; and

(b) if so, the Government’s reaction
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K. KIS-
KU): (a) ang (b). The services pro-
vided in O.P.Ds are examination by a
doctor, consultation services by a spe-
cialist wherever necessary, laboratory
and X-Ray and investigation services,
prescription and issue of medicines and
recommendation for admission where
necessary as an in-door patient. No
such paralled OP.Ds have been or
could be set up by the striking doctors
in Government hospitals.

In the second week of January
shamianas were put up within the
hospital campus: These structures
were removed by thg hospital autho-
rities during that week.

The so~called “paralled O.P.Ds" were
started by the Junior Doctors in the
prer -es of the All India Institute of
Medica Bclences and the Irwin Hos-
pital on 4th February 1974 and of the
Willingdon Hospital on 11th February
1974, In the All India Institute of
Medical Sciences premises a temporary
structure was put up by the junlor
doctors which was removed on the Tth
February 19874. However, the junior
doetors continued to put up some
chairs and tables in front of the
OP.D. of the Institute Hospital osten-
sibly to attract patients. In the Irwin
Hospital Kanats and tableg were
being put up every day in the morn-
ing and removed at noon. Singe 23rd
February the junior doctors have not
put up the kanats and tables in the
compound. In the Willingdon Hospital
tables and chairs are brought by the
junior doctors which thsy take back
to their hostel afler hospital O.P.D.
hours.

There have been no such paralled
O.P.Ds in the premises of the Jawahar-
lal Institute of Post-graduate Medical
Education and Research, Pondicherry
and the Post-graduate Institute of
Medical Education and Research,
Chandigarh
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*Chinese proposal for Aslan Nations
Bloc

1307. SHRI R. S. PANDEY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the reported pro-
posal by China urging Asian nations
to form a bloc; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) The Government has received no
authentic information about any such
proposal.

(b) Does not arise.

Heavy /Mini Steel Plant in Madhya
Pradesh

1308. SHRI R. S. PANDEY: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) whether there iz a proposal to
set up any additional heavy or mini
steel plant in Madhya Pradesh during
the ensuing plan period; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b), There is no proposal for setting
up & new integrated steel plant in
Madhya Pradesh in the Fifth Plan
period but the capacity of the Bhilai
Steel Plant is to be increased from
2.5 million ingot tonnes to 4 million
tonnes and the Bhilai expansion scheme
is being accorded priority in the Fifth
Plan period.

There are, however, some proposals
from private parties for setting up
electric are furnace unitg in Madhya
Pradesh for production of steel ingots/
billets.
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Setting up Rural Hospitals in Fifth
Plan

1313. SHRI ISHAQUE SAMBHALTIL:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have stres-
sed the importance of setting up of
rural hospitals;

(b) how many rural hospitals are
there in the country and the require-
ments of rural hospitals; and

(c) how many rural hospitals Gov-
ernment would set up during the Fifth
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KIS-
KU): (a) to (¢). Curative and pre-
ventive medical and health facilities
are provided to the rura] population
through the establishment of Primary
Health Centres and Sub-centres in the
country. At present there are 5256
Primary Health ~Centres and 31050
Sub-centreg in the country as on 30-6-
1873. To provide - petter diagnostic
facilities and adequate treatment in a
hospital, it is considered necessary to
link the infrastructure of Primary
Health Centres with Hospitals to which
the patients may be referred for treat-
ment. During the Fifth Five Year
Plan, it is proposed to upgrade 1283
Primary Health Centres to 30 bed rural
hospitals, The intentien of the scheme
is to provide both generalised as well
@3 commonly needed speclalised ser-
vices for medicine, surgery, gynaecolo-
gy/obstetrics anaesthesia ang for
X-ray and laboratory facilities.

India’s share in expenditure on U. N.
Peace Force in West Asia

'131¢. SHRI ISHAQUE SAMBHALI:
Wil the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India has to pay for
keeping U.N, peaceh'oopl in West
‘Agia; and
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(b) if so, the extent thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. .

(b) India's share has been assessed
at US §72(144 for the period from
25th October 1973 to 24th April 1974.

Adequate Supply of Coal to Industries

1315. SHRI S. A. MURUGANAN-
THAM:
SHRI G. P. YADAV:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are gware
of the fact that the steps taken so far
by the Government to ensure the re-
gular and adequate supply of coal te
industries have borne no fruit; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) :nd
(b). Supply of coal to industries de-
pends upen two factors viz. production
and transport. Production during the
year 1973 was 2.4 million tonnes more
than what it was during 1972. How-
ever, the overall loading of coa)] by rail
deteriorated during the year due to
strikes and disruptions in Rallways.
Secondly, due to the high priority
being given tfo essential consumers
like steel plants, railways, power
Houses and other indusiries, the de-
mand of the consumers like domestic
users brick-kilng and smal] scale in-
dustries, is not beihg fully met.

Proposed U.N. Session on World
Buergy Crisly

1317. SHRI NARENDRA SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that the UN. Secretary-General has
been requested to convene an é&mer-
gency sesslon of the U.N. General
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Assembly for discussion on the world
energy crisis; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. President
Boumediene of Algeria made a formal
proposal to the U.N. Secretary-Gene-
ral for the convening of a Special
Session of the UN. General Assembly
to consider problems relating to raw
materials and development.

As prescribed under the Rules of
Procedure the Secretary-General has
solicited the opinion of member Go-
vernments. A majority of members
including India, have replied affir-
matively and the Speclal Session is
expected to be convened on April 9.

{b) Government of India fully sup~
ports the proposal It is hoped that
the Special Session would deal in a
purposeful manner with the problems
faced by the developing countries in
regard to their economic develop-
ment, including the more recent and
acute ones and the achievement of
greater balance in international eco-
nomic, commercial and financial
relations,

Iron and Steel Material from
Regulariseq Sources

1318. SHRI JYOTIRMOY BOSU:
PROF, MADHU DANDAVATE:

will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that 21 vnits
eligible for obtaining iron and steel
material from regularised sources
have been recently debarred
obtaining this facllity because of
violation of the Iron and Bteel
(Control) Order, 1958 and the Essen-
tial Commodities Act;

(b) if so, the names, addresses and
particulars of these units:
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(c) the specific
exch; and
(d) what penal action, if any has
been taken against each of these unils
and remedial steps taken?

charges againsi

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d), Under the provisions of the Iron
and Steel (Controly Order, 1956, utl-
lization of steel for a purpose other
than that for which it is applied for
or allotted is a penal offence punish-
able under the Essential Commodities
Act, 1955. Regional Offices of the
Iron and Steel Controller have been
set up to check on proper utilization
of steel. On the basis of inspections
conducted by these Offices, supplies cf

steel materials to some units have
been suspended on grounds of mis-
utilization, Detailed information re-

lating to al] such units is being col-
lected and wil] be laid gn the Table
of the House.

Rescue Work by Warships Based
at Vizag

1319. SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to state:

(a) whether a Greek Captaln has
alleged negligence on the part of
Indian Warships in rescuing ‘“‘Sona-
vati”; and

(b) if so, whether none of the war-
ships based at Vizag reached the spot
for “Sonavati” rescue even though
the distance from Vizag to the spot of
incident is only 155 mijles?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
Government have seen press reports
in which the Captain of a Greek ship
had made certain general allegations.

(b) Indian Naval Ship KAMORTA
which was under maintenance at
VIZAG was got ready immediately
and sailed on the night of 9th Decem-
‘ber 1973 to render assistance to the

‘3407 LS8
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survivors of MV SONAVATI. She

was in the search area until late on
11th December 1873.

Implementation of recommendations of
Interim Report of Expert Committee
on Unemployment

JYOTIRMOY BOSE:
LABOUR be

1320. SHR]
Will the Minister of
pleased to state:

(a) whether the Expert Committee
on Unemployment headed by Shri
Bhagwati in their interim report, had
made a number of recommendations to
cope with the problem of growing un-
employment and under-employment in
the country;

(b) if g0, which of those recommen-
dations have been accepted by Gov-
ernment;

(¢) the accepted recommendations
which have been implemented; and

(d) the recommendations which
have not been accepted and the reasons
for non-acceptance?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a),
Yes Sir.

. (b) to (d). The measures suggested
in the Interim Report vofthe Com-
mittee were gone into in detail by
an Inter Ministerial Working Group
set up by the Planning Commission.

The r¢commendations of the Com-
mittee along with the views of the
Working Group were consided by the
Planning Commission in October,
1972. The proposaly were remitted to
the Programme Divisions of the
Planning Commission for considera-
tion, in consulation with the Mini-
stries, in the formulation of the Plan
programmes, in particular the Annual
Plan of the Central and Statd Go-
vernments for 10873-T4. Soon after
the Committee on Unemployment
sabmitted its final Report which
coincided with the preparatody wodk
in connection with the formulateion
of the Fifth Five Year Plan.
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The recommendation of the Interim
Report of the Committee which related
to the grant of exemption to un-
employed persons from the payment
of application fees and the adoption
of a selective approach in regard to
payment of travelling expenses to
unemployed candidates. which was
also supported by the Inter-Ministerial
Working Group, is separately receiving
consideration of the Government.
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Printing and Diecasting Line of HM.T.

1325. SHRI FATESINGH RAO
GAEKWAD: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) whether the printing and die-
casting line of Hindustan 3Machine
Tools continueg to be a problem with.
production levels keeping very low as.
compared to the targets; and. .. ;-

(b) the reasons for the shortfall?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY JINDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). Production in these two lines has
been predicfably low in the initial
vears due to time needed for firmly
sourcing supply of components and
castings.

Visakhapatnam and Vijayanagar Steel

Plants
1326. SHRI FATESINGH RAO
GAEKWAD: Will the Minister of

STEEL AND MINES be pleased to
state:

(a) whether the Public Investment
Board has approved the proposals of
the Steel Ministry to prepare detailed
projects reports for the Visakhapat-
nam and Vijayanagar steel plants; and

(b) if so, tﬁe outline thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Public Investment Board has
recommended the proposal for the
preparation of Detailed Project Re-
ports for the Visakhapatnam and
Vijayanagar Steel Projects where
annual ecapacity of about 3 million
ingot tonnes each is ultimately envis-

aged. The Steel Authority of India
Ltd. would now take steps for the
preparation of Detailed Project Re-

ports. Meanwhile, work relating to the
acquisition of lands required for these .
projects and for development of in-
frastructure facilities would continue.

il B
Shifting of Headguarters of Western
Commangd from Simla to Chandigarh

1327. PROF. NARAIN  CHAND:
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

{a) whether there is @ proposal to.
shift the Heedquarters of Western
Co:lnmmd from Simla to Chandigarh;.
an
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L] the
(b) if so. whether any decision has

been taken in this regard and the
nature of the decision?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Neo
Sir,

(b) Does not arise.

Assistance provided to Ex-servicemen
by Directorate of Resettlement

1328. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state;

(a) tne number of Ex-servicemen
who have been assisted in getting re-
employment by the Directorate of Res-
ettlemert in the months of December,
1973 ar.i January, 1974;

(b) the comparative figures for the
mon.hs of December, 1972 and Jan-

uary, 19V3; and

(c) tt+ total number of Ex-service-
men registered with the Directorate ag
on 15th February, 1974 and one year
eariier on the same date?

THE MWMINISTER OF DEFENCE
(SHRI rAGJIVAN RAM): (a) and
(b). The number of ex-servicemen who
have betn assisted in geiting re-
employment by the Directorate General
Resettlement in the months of Decem-
ber 197 and January 1974 and the
correspoding flgures for December
1972 and January 1973 are given be
low:—

Dec.
Jan.

Dec. 72 — 160

73 — 204

73 — 115
74 — 129 Jan,
(c) The total number of ex-service-
men reglstered with the Directorate as
on 15th February, 1974 and on 16th
February, 1973 are as underi—
15th February 74
15th February 73

31,806
I 20,560

—_—
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Flan for eradiewsion ‘of Leprosy from
India

1329. SHRI NARAIN CHAND
PARASHAR: Will] the Minister of
HEALTH AND FAMILY PLANNING
. be pleased 1o state:

(a) whether a special plan has been
chalked out for eradication of leprosy
from India during the next five years;
and

(b) if so, the main outlines of the
plan and the estimated amount likely
to be spent on this?

THE DEFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM'LY
PLANNING (SHRI A. K. KISKU):
fa) Yes.

(b) The plan envisages covering ol
the enlire hyper-endemic and moder-
ately endemic areas of the country in
order to bring to the surface all possi-
ble leprosy cases for treatment. The
methodology of the programme is based
on the ambulatory domiciliary pattern
of treatment through sulphone group
of drugs on a mass scale by extensive
ang intensive house to house case de-
tection and follow up work. To this
has also been added the additional
strategy of tackling urban Leprosy
problems, temporary hospitalisation
needs of acutely ill or highly infecti-
ous leprosy patients, reconstructive
surgery for correction of deformities,
augmentation of supervisory tiers at
district level for the better implemen-
tation of the programme and epede-
miological investigations through speci-
ally designed team. The programme
pattern envisages to meet the total outi
door and in-door treatment needs of
the patients by supply of specific anti-
leprotic drugs by the Central Govern-
ment through the respective State
Governments.

It is estimated to cost approximately
Rs. 30.43 crores. The Planning Com-
mission have tentatively agreed to a
provision of ‘Rs. 10.5Z crores for the
time being.
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Bhakrs Management Board Bullding
for Awmxy

1330. PROF. NARAIN CHAND
PARASHAR: Will .the Minister of
DEFENCE be pleased to state:

(a) whether the Army authorities
have approached the Bhakra Manage-
ment Board authorities for acquiring,
the buildings lying wvacant around
Bhakra and Golthai in Bilaspur Dis-
trict of Himachal Pradesh;

(b) if so, the date when this mat-
ter was taken yp by the authorities
with the Bhakra Management Board;
and '

(c) the reaction of the Bhakra Ma-
nagement Board to the request, espe-
cially in view of the fact that Hima-
chal Pradesh Government being the
successor Government is fully entitled
for the possession of these buildings?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.
The Buildings were however offered
to the Army in October 1873 during
the Army Commander’s visit to Nangal
and Bhakra.

(b) 86-10-1973.

(c¢) The Chairman, Bhakrg Manage-
ment had no objection to transfer the
buildings to the Army for temporary
Camps only. As the accommodation
was not found suitable for use by the
Army the case was not persued and
was dropped in October, 1973.

Indigencus Herbs for Family Pianning
through Oral Contraceplives

1331. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state whether any at-
tempt at research is being made from
our indigenoug herbs for family plan-
ming through oral contraceptives?
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THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): ‘Yes. The research
is being conducied on  anti-fertility
effects of indigenous herbs when taken

orally,

Increase in pension of Ex-Servicemen

1333. SHRI A. K. GOPALAN: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether Government propose
to consider to increase the pension
amoun: to the Ex-Servicemen in view
of the price rise; and

(b) if so, when?

THE MINISTER OF DEFENCE
(SHR! JAGJIVAN RAM): (a) and
(b). The recommendalions of the
Third Pay Commission in regard to
pension of Service personnel are under
active consideration.

In so far as the individuals who
retired prior to 1-1-1973 are coneerned
the position is that the question of
grant of relief to such Central Gov-
ernment employees on the Civil side
is under consideration and a decision
is expected to be taken shortly. The
said decision, as and when taken,
would also apply to the ex-servicemen.

Increase in defaults in deposit of
E.PF. by Employers

133¢. SHRI MADHU LIMAYE: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government'y attention
hag been drawn to the increasing de-
faulty committed by employers in
crediting money to the Provident Fund
Accounts;

(b) whether thege defaults are con-
fimed only to the private sector;

(c) whether public sector yndertak-
imgs have also oommitied defwulis;
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(d) whether punitive action is
being taken against the defaultess; and

(e) whether any change in legisla-
tion is proposed in order to make the
punishment of defaults more severe?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a1 Yes

(b) No
() Yes.

(d) The following action is taken
against the defaulting employers of
the un-exempted establishments:—

(i) Prosecution is launched under
Section 14 of the Employees'
Provident Funds and Family
Pension Fund Act, 1952.

(ii) Revenue Recovery proceedings
are initiated under Section 8 of
the Employees’ Provident Funds
and Family Pension Fund Act,
1952.

In suitable cases, complaints are
filed with the Police/Courts
under Section 406/409 of the
Indian Penal Code.

(iii)

(iv) Penal damages are levied under
Section 14-B of the Employees’
Provident Funds and Family
Pensionn Fund Act, 1952.

{v) The default is brought to the
notice of the Employers’ and
the Employees” Organisations
including the Trade Unions.

(e) The provisions of the Employees’
Provident Funds and Family Pension
Pund Act, 1952 have recently been
amended to make the penal provisions
more stringent.

Supply of Soft Coke to Delhi

1335. SHRI MADHU LIMAYE: Wil
the Minister of STEEL AND MINES
be pleased to state:

fa) whether the supply of soft
coke to Delhi in winter monthg of De-
cember, 1873 and January, 1974 was
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reduceg by half due o shartage of
wagons/fall in coal productions

(b) if not, the monthly requi.e-
ments in the winter months and the
actual supplies;

(c) whether the price of soft coke
in the open market had more than
doubled: if not, the actual prices pre-
vailing in the market; and

(d) whether the official price of
soft coke also has been doubled since
January. 1974 and if so, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Railway authorities have
fixed a guota of 1500 wagons per
month for the movement of soft coke
from collieries to the Union Territory
of Delhi. The actual receipts during

the period October 1973—February
1974 monthwise has been as under:

October 73 — 922
November *73. —_ 1310
December "73 —_ Lo
January 74 . — 1317
February 74 . — 1317

(upto 22nd PFeb.)

(e} and (d). The procurement and
distribution of coal/coke in the Union
Territory of Delhi is regulated under
Delhi Coal Control Order, 1963. The
price of coal/coke is fixed by the Delhi
Administration under the Delhi Speci-
fied Articles (Price Control) Order,
1971. The retail prices fixed by the
Delhi Administration for soft coke
are indicated below.

(Prices per guintal)
Prior 10 15774 wef 15 1-74

Rs.17 50 Re, 17- 80

With effect from same date, retail

price of soft coke moving to Delhi
by road wae fixegq at Rs. 34 per
quinial.
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Coal transported by rail is reserved
axclusively for distribution amongst
domestic consumers.

The increase has been allowed due
to increase in railway freight, Sur-
¢harge, LDCC charges, handlirg char-
ges at railway siding and commission
to the retallers,

Training to Arab States’ Mirage Pilots
by Pakistan

1336. SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government have seen
the report in ithe newspapers about
the story published in the French
‘Newspaper L’ Aurore about the re-
quest made by France to Pakistan to
train Mirage pilots from Arab States
in handling Mirage aircraft;

(b) whether a French-delegation
paid a wvisit to Pakistan recently to
negotiate a deal with that country;

(e) whether this will not increase
the air poteniial of Pakistan through
expansion of training facilities in that
country; and

(d) if so, the reaction of the Gov=
ernment to thig development?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

. (b) A French delegation is under-
stood to have visited Pakistan.

(c) Such a result is not unlikely.

(d) The impact of such deals is
taken into account In planning our
defence preparedness,

Shortfall jn production of Aluminium

1337. SHRI MADHU LIMAYE: Will
the Minister of STEEL AND MINES
be pleased to state;

(a) whether there has been a gubs-
tantial shortfall in achieving the tar-
get for wluminium production;
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(b) if so, how much; and

(c) the steps proposed to increase
production of aluminium in the year
19747

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). Yes, Sir. Ag against the initial
estimate of 200,000 tonnes of alumin-
ium production during 1973-74, it is
expected that production during
1973-74 would be about 150,000 tonnes

The production has been adversely
affected in the current year on account
of heavy power cuts imposed on the
aluminium industry by different State
Electiicity Boards.

The possibility of increasing the
quantum of power supply to enable
fuller utilisation of installed capacity
in the aluminium industry is under
consideration of Government.

Discussion with Prime Minister of
New Zealand

1338. SHRI MADHU LIMAYE: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
New Zealand Prime Minister had dis-
cussiong with the Indian Prime Minis-
ter and other Ministers and officials
on problemg of mutual interest;

(b) whether any agreements were
reached in regard {o economic coope-
ration;

(c) whether any attempt was made
to achieve approximation with that
country in regard to the views on
major international questions affecting
the Indian Ocean and Pacific area,
in general, and India and New Zealand
in particular; and

(d) it so, the details thereof?
THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

136
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* (b) .The Prime Ministers of India
and New Zealand saw scope for sub-
:stantial increase In trade to the bene-
fit of both countries. The two Primm
‘Ministers agreed on the desirability of
.an exchange of trade and economic
‘missions. They noted that cooperation
‘between the Export Import Corpora-
tion of New Zealand and similar orga-
nisations in Tndia could be of value in
helping to stimulate trade between the
two countries. It was also agreed
that the possibility of a joint venture
between India and New Zealand in
paper manufacture should be further
investigated.

(c) and (d). Both the Prime Minis-
ters reaffirmed their support for the
concept of the Indian Ocean as a Zone
-of Peace, free from Great Power
rivalry, tensions’ and mililary escala-
tion. ‘The talks also reflected a close
similarity of wiews on a number of
subjects such ag close cooperation
among all countries of Asia; the
achievement of a just and durable
peace in the Middle East in accord-
ance with the provisions of the Security
Council Resolution No. 242; opposilion
to nuclear weapon tests and abhorrence
of policies of racial] discrimination.

Legislation to curtai} the Nolse

1330. SHRI M. C. DAGA: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether noise is the great
enemy of health; and

(b) if so, whether Government pro-
pose to bring any legislation whereby
the noise could be curtailed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKU): (a) Noise is a health hazard.

(b) There is no proposal at present
to bring legislation In this respect.
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Demonstration by Workers of Glaxo
Laberatories

1344. SHRI SAMAR MUKHERJEE:
Will the Minister of LABUR be
pleased to state;

(a) whether workers of Glaxo La-
boratories all over India conducted
demonstration from the 19th Decem-
ber, 1973;

(b) what were their main demands;

(¢} whether they have demanded to
be treated as workman under Indus-
trial Dispu cs Act; and

(d) the
thereto?

wtion of Government

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and
(b). Government have no detailed in-
fcormation.

(c) and (d). The medical represen-
tatives (including th.s2 of the Glaxa
Laboratoriez) represented by the
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Federation of Medical Representatives'
Associations of India, have been de-
manding their inclusion within the
definition of the term ‘workman' under
the Industrial Disputes Act 1947. This
demand will be kept in view while
finalising. The proposals for the Com-
prehensive Industrial Relations Law.

Labour Unrest in West Bengal

1345. SHRI RAMKANWAR: Wil
the Minister of LABOUR be pleased
to state:

(a) whether there ig a serious un=
rest on the labour front in various
public and private sector plants in
West Bengal;

(b) the reasons for such unrest; and

(¢) whether Government have taken
note of this fact and action, if any,
taken to ensure smooth functioning
of the industry and harmonious rela-
tions between employers and emplo-.
yees?

THE MINISTER OF LABOUR (SHRi
RAGHUNATHA REDDY): (a) to (c).
The matter falls essentially in the.
State Sphere. According to available
information, the strike by a section of
the Jute Workers in West Bengal from
January 14, 1974 was called off from
February, 15, 1974 at the intervention
of the State Industrial Relations
Machinery. The Industrial Relations
Machinery continues to make efforts
to minimise work-stoppages through
mediation, conciliation, adjudication
or arbitration as necessary under the
exisling statutory provisions and
voluntary arrangements.

Discussions with British Parliamentary
Under Secretary for Home Affairs

1347. SHRI D, D. DESAI: Will the-
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government held dis-
cussions with Mr. David Lane British
Parliamentary Under Secretary for
Home Affairs, about the problems of
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JIndian Immigrantg to Britain and if
80, the results thereof;

(b) whether the problem of Uganda
gndians holding British passports wes
Also raised during the discussions; and

(¢) if not, whether Government
propose to raise this matter through
.some other channels?

THE MINISTER OF STATE 1IN
~-THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir. Dis-
cussions were held with Mr. David
Lane, Parliamentary Under Secretary
.of State at the UK Home Office, who
visited India from the 12th to 16th
January 1974. These discussions in-
cluded questions relating to immigra-
tion into the Uniled Kingdom, the
problem of illegal entry into Britain,
.the need for eliminating harassment to
casual visitors from India, unnecessary
_delay in the issue of entry certificates
as well as the question of divided
families including those of Uganda
Indinns holding British Passports.
Government was informed that all
these matters would be looked into
sympathetically by the British authori-
4les.

(¢) Does not arise.

New Coal Deposits

1348. SHRI D. D. DESAL:
SHRI N. SHIVAPPA:

Will the Minister of STEEL AND
-MINES} be pleased to state:

(a) the steps taken for exploration
of new coal deposits to utilize coal as
a source of energy;

(b) the target fixed during the Fifth
plan nnd measures proposed to be
taken to upgrade the target to meet
.the requirements of energy crisis:

(¢) whether Government of India
-have approached Poland for assistance
4n the programme of modernisation of
(coal prices in India; and
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(d) if so, which other  countries
have been approached for assistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Geological Survey of India has taken
up regional exploration for locating
new coal deposits in the following
areas:—

(1

(2) Namchak Namphuk coalfield in
Arunachal Pradesh.

Rajmahal hills of Bihar.

(3

Eastern part of Rajmahal ia

West Bengal.

(4) Patherkhera coalfieli? (Sector 2
& 4) in Madhya Pradesh.

(% Western Part of Singrauli coal-
field.

1

(6) Lakhanpur coal fie:u and virgin
areas of Korba co1l fleld in
Madhya Pradesh,

Altogether 15 drill- e been de-
ployed for locating new deposits and
explorations have also been taken up
to prove additional resources of coal
in and around the working collieries
of the Bharat Coking Coal Ltd. and
the Coal Mines Authority Ltd.

(b) The production target of coal
by 1978-79 (the last year of the Fifth
Plan) has been tentatively fixed at 135
million tonnes, after taking into ac-
count the requirements of major sec-
tors like power generation, cteel plants,
Railways and other users. The coal
larget is presently under review in the
Planning Commission in the context
of the current oil crisis.

(c) and (d). The Bharat Coking Coal
Ltd. have entered into an agreement
with the Overseas Mine Construction
Company (KOPEX) of Poland for
obtaining assistance in planning, re-
organisation and reconstruction of the
mineg in Jharia coalfield and in the
setting up of the Central Mine Planning
and Design Institute.

The co-operation of USSR has also
been sought In the const-iction of two
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* opencast mines in Singrauli coalfield.
‘The ‘Sobiet Government ‘will also assist
in the development of an underground
mire in the Raniganj coalfield and an
wopencast mine in the Korba coalfield.

Appeal by 1.A.C. Employees for

Conciliation
1349. SHRI C. JANARDHANAN:
‘Will the Minister of LABOUR be

Dleased to state:

(a) whether the Indian Airlines
«{Corporation employees have appealed
to Government for conciliation; and

(b) if so, the particulars thereof and
“Government's attitude towards it?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) Yes,
‘Sir.

(b) The Air Corporation Employees
Union, New Delhi served a strike
notice on the management of Indian
Airlines, Corporation against the
management’'s decision to introduce a
new shift pattern. The matter was
taken up in conciliation by Deputy
Chief Labour Commissioner(C), New
Delhi, which ended In failure. The Air
Corporation Employees Union, how-
ever, filed a writ petition in the Delhi
High Court. The Indian Commercial
Pilots Association, Calcutta preferrei
two writ petitions in the Calcutta High
Court against the look out. declared
by the management and requested the
Chief Labour Commissioner (C) for
conciliation on the 4th February 1974:
“The matter was not taken up in con-
ciliation as it was sub judice. Metn-
while, the management of Indian Air-
lnes on one hand and Indian Com-
‘mercial Pilots Assoclation on the other
-entered into a settlement on the 21st
February, 1974 in pursuance of which
the management has lifted the lock-
out in respect of line pilots covered
by the settlement.

Under the psettlament the Indian
{Commercial Pilots Assoclation have
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a_greed to withdraw the two writ peti-
tions filed in the Calcuttd High Court

and take necessary steps in this behalf
before the next date of hearing. The
writ petition filed by the Air Corpora-
tion Employees’ Union, New Delhi, in
the Delhi High Court, is still pending.
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EN.T. Spmlalists Conferemoe at
Delhi

18563. DR. SARADISH ROY: Wil] the
Minister of HEALTH AND FAMILY
PLANNING be pleased to ctate:

(a) whether ENT Specialists Con-
ference was held on the 22nd January.
1974 at Delhi; and

(b) the subjects discussed and the
resolutions passed at the Conference
and the reaction of Government there-

to?

THE DEPUTY MINISTER IN THE
MINISTRY OoF HEALTH AND
‘'FAMILY PLANNING (SHRI A. K.
KISKU): (a) Yes.

(b) The subjects discussed in this
Conference are understood to have
covered a wide variety of scientific
papers pertaining to different diseases
in EN.T. practice. Copy of Resolu-
tions, if any, passed at the Conference
has not been received. Appropriate
action will be taken as and when copies
of resolutions are received.

Godavari Diversiop Scheme for
Water Supply to Steel Plant

1854, SHRI P. NARASIMHA RED-
DY: Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Government of
Andhra Pradesh have requested loan
assistance for taking up the Godavari
Divergion Scheme designed to ensure
water supply to the proposed steel
plant at Visakhapatnam; and

(b) the reaction of the Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) ¥es,
Sir.

(b) The Godavari Diverdon Bcheme
which is to be designed to meet the
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waler reiyicements of the ptopoqod
steel plant at Visakhapatnam is an
integral part of the steel projegt.
Wark on this scheme can be takan .up
only after the quantitative and quali-
tative requirements of water, phasing
of execution of works etc., are wpgked
out in the Detailad Project Report.
The Steel Authority of India Ltd. will
be taking action shortly for the pre-
paration of the Detailed Projeat Re-

port.
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Marriages with Foreign Ladies by
Indians in Embassies Abroad

1368. SHRI M. S, PURTY: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the names of the Indian Em-

bassies wherein Indian Oficers and
other staff have married foreign ladles
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during the last three years and the
number out of ‘them having acquired
Indian citizenship: and

(b) the policy of our
in this regard?

Government

- THE MINISTER OF STATE IN THE
MINISTRY OF EXTTZRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
None ot the Indian Oflicers and other
staff, under the administrative control
of the Ministry of External Affairs
have married foreign lades in Tndian
Embassies abroad during the last thres
years.

(b) The policy of our Government
in regard to meaiiiage of LF.S. Oficers
to foreign nati.aals o0 wsoroved b
the former Foreign Minister in July,
1969, is indicated below:—

The 1965 and subsequent IFS
batches are not permitted to marry
foreigners, as at the time they sat for
competitive examination they were
clearly told that such marriages would
under no circumslances be allowed.
Similar restriction applies to all
Grades of IFS(B) also.

As for the IFS Officers who joined
the service before 1965, vur Govern-
ment's policy is to obtain the fullest
information about the foreign nation-
als concerned and the circumstances
in which the IFS Officer has contracted
the liaison and then decide each case
6n fits merits, taking the following
into consideration:—

() The foreign national's nation-
ality;

(liy The IS Officer’s maturity;

(iii) Intelligence Bureau report on
the foreign national's antece-
dents; and

(iv) The foreign national's prepa-
‘redness to acquire Indiap citi-
zenship by registration. within
a period of 2 years from the
date of marriage,

[
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Shertage 81 Pig Iivn in Niall B¥kle
Bector

1360. SHRI M. S. PURTY: Will the
Minister of STEEL AND MINES be
p]-emd to state;

(a) whether certain foundaries and
engineering units, particularly in the
small-scale seclor, are facing a seri-
ous crisis owing to a shortage of pig
iron;

(b) if so, which are such uaits
Statc-wise; and

(e) the
thereon?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODII HANSDA): (a) and
(b). It would not be correct to say
that foundries and engineering units
are facing a serious crisis owing to
shortage of pig iron. Some shortage
had however developed from April
1973 onwards angd all sectors consum-
ing pig iron would have felt the effect
to some extent.

(¢} In the context of shortage of
pig iron, a system of equitable dis-
tribution of available supplies has
been evolved. A Committee has also
been set up under the Chairmanship
of the Iron and Steel Controller to lay
down guidelines for allocation of pig
iron and to ensure egquitable distri-
bution. Efforts are also being made
to defer export of pig iron even
against old commitments until supply
position improve in the domestic mar-
ket. Enough capacity exists for pro-
duction of adeguate quantily of pig
iron for foundries but production is
at present suffering on account “of
shortage of coal, power and railway
wagons, for movement of both inward
and outward materials to and from
fhe stee] ‘plants.” A Railway move-
ment Coordination Cell has also ‘besn
set up with the active participation of
the concerned agencies.



153 Writfbh Answers PHALGUNA 9, 1895 (SAKA)

* Target of medical facilities for rural
population in first year of Fifth Plan

1361. SHRI VIRBHADRA SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

" (a) whether target of medical faci
lities for the rural population for the
1st year of th= Fiith Pla:n hasz been
finalised; and

(b) if so, what are the main features
of the proposals?

THE DEPUTY M'NISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKU): (a) and (b). The primary
objective during the 5th Plan is to
provide minimum public health facili-
ties integrated with Family Planning,
Nutrition and immunization for chil-
dren as a package programme under
the Minimum Needs Programme, the
main features of which are:

(i) Provision of one primary health
centre for every Communitly
Development Block;

(ii) One Sub-centre for a population
unit of 10.000;

Making up of the backlog and
deficiencies in building staff
quarters;

(iv) Provision of drugs at the en-
hanced level of Rs. 12,000 per
annum per primary health cen-
tre and Rs. 2,000 per annum per
Sub-Centre; and

(v) Upgradation of one in every
four set of primary health cen-
tre to provide 30 bed rural hos-
pitals. Such hospitals are ex-
pected to provide commen speci-
alised services like medicine,
surgery, Obstetrics gymaecology,
anaesthesia, operation theatre,
labour room, equipment for
laboratory and x-ray investigas-
tions and ambulance in arddition
to preventive and promotional
health care programmes.

(iii)

The Minimum Needs Programme s
in the State Bector. The Central Gow-
ernment would be only helping and
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advising the State Governments oo
the operalional aspects of the pro-
gramme. .The details of the Schemeas
and the targets of medical facilities
are to be decided by the State Govern-
ments.

Non-aligued Bureau Meet in
Algiers

1362. SHRI P. G. MAVALANKAR:
SHRI SHhlKRISENA
AGRAWAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have ac-
cepted an invitation to attend the
meeting of the Non-aligned Bureau
in Algierg in March, 1974;

(b) if so, Government's
stand at the gaid meeting; and

(e) the subjects and topics consti-
tuting the agenda of the said meeting
at Algiers?

broad

THE MINISTER OF STATE IN THE.
MINISTRY OF EXTERNAL AFFAIRS.
(SHR]I SURENDRA PAL SINGH): (a)
Yes, Sir. Government have accepled-
an invitation to atlend a meeting of.
the Coordination Commitiee of Non-
aligned Countrles in Algiers in March,.
1874.

(b) and (c). The proposed agenda
of the meeting covers the Middle East
question and problems relating to
development and international econo-
mic relations in the framework of
the decisions of the recent Alglers
summit meeting of non-aligned coun-
tries.

Government have expressed full
agreement with the idea of convening-
an early meeting of the Coordination
Committee of non-aligned countries to
cotisider important events which have
takén place immediately following the
Fourth Summit Conference. Ths pro~
posed meeting will provide an oppor-
turitty ‘to consider the recent impor-
tant developiments in the ‘economde’
sphere within the framework of more
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intensified cooperation among non-
aligned’ eountries in pursuance of the
deeigions taken during the Alglers
Summit. It is also hoped that these
discussions would lead to further wider
<onsiltation and coordinated action
among all the non-aligned countries.

Crisis in Steel Industry

1363. SHRI P. G. MAVALANKAR:
Wilk the Minister of STEEL AND
MINES be pleased to state:

(a) whether India's Steel industry
is facing a serious crisis;

(b) if so, the nature thereof; and

(¢) the steps being taken by Gov-
ernment to face and solve the smd
crisis?

THE DEPUTY M'NISTER IN THE
MINISTRY OF STEEL AND MINES
«(SHRI SUBODH HANSDA): (a) and
(b). Presumably, the reference is to
the shortfalls in steel production
which have taken place during the
current financial year vis-a-vis the
targets in general and the serious dis-
location in the operations of the main
.steel plants during the last about 3
months, in particular. The produc-
tion from the main steel planis has
been adversely affected principally
due to (1) severe power cuts and
power interruptions, specially in the
period. April to November, 1973, which
were responsible In a large measure
for lower production of steel in all
the steel plants except Bhilai; (2) in-
adeguate availability of coal in this
-period, again largely due to power cuts
and power interruptions affecting the
entire Jharla coal-fields and leading to
curtailment in operations of coal
-washerles and coa] mines; and (3)
Intermittent slow down and industrial
unrest in the Railways, especially in
the South Eastern and Eastern Rail-
ways, aftecting movement of coal and
other raw materials and of finished
‘stpel . necessitating the imposition af
“drastio cuts. on preduction in keeplog
with. the minipal flow of .raw matecials.

FEBRUARY 28, 1074
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The alloy steel production rerolli
units, wire drawing units and co?.g
rolled strips units were also affected
by power cuts/interruptions in wvary-
ing degrees. The curtailment of sup-
plies of furnace oil to these units from
January this year is also likely to

have an adverse elfect on production
frém such units.

{(c) The power situation improved
from abcut middle of November, 1375,
The agitation by the Railway slaft
has also been called off. Close liaison
is being maintained with the concern-
ed authorities to ensure regular supply
of coal to the steel plants and the
movemerit of essential raw materials
and finithed products. A special rail
movemeut coordination cell has bheen
established at Calcutla to constantly
watch and review the situation.

Recommendstions of Committes set'
wp for Mulil-purpose Workers for
Health and Famdly Planning

1364, SHRI P. G. MAVALANKAR:
Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government had w®et
up a Committee to go into the ques-
tion of multi-purpose workers for
Health and Family Planning;

(b) if so, the main recommenda-
tions of the said Committee; and

(c) the steps, if any, taken by
Government to implement one or
more of the said recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASBAFPA): (a) Yes.

(b) A summary of recommendations
is. laid on the Table of the House.
[Maced in Library. See No. LT-6262/
74].

(¢) The Government have so far
takem the following steaws o implement
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the recommendations of the Com-

mittee:

1. The training of Trainers for
Multi-purpose workers is proposed to
be started in April, 1974.

2. The Committee's report has heen
circulated amongst all the States and
Union Territories and their comments
have been called for.

3. It is also proposed 1o discuss
various recommendations of the Com-
mittee in the forth-coming joint meet-
ing of the Central Council of Health
and Central Family Planung Council
to be held from 5th to 7th April, 1974.

4. A national advisory mpanel has
been constituted inter alia to prepare
work manuals for the Multipurpose
Workers.

Estimated Requirement of Tractors at
the end of Fifth Plan

1365. SHRI NAWAL KISHORE
SHARMA: Will the Minister of HEAVY
INDUSTRY be pleaseq to state:

(a) whether there is a wide dif-
ference of opinion between the
Ministries of Agriculture and Heavy
Endustry about the estimated re-
quirements of tractors in the coun-
try by the end of Fifth Plan period;

(b) if so, the correct estimated re-
quirements of tractors in the coun-
try during Fifth Plan period; and

_ (e) the steps being taken by Gov-
ernment to meet the requirement of
tractors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRT DALBIR SINGH): (2) No, Sir.

(b) According to a study made by
the National Council of the applied
Economic Research the likely demand
for tractors by the end of the Fifth
Plan period would be 79,000 Nos. per
annum.

(c) Sufficient capacity for the manu-
facture of tractors has been approved

3407 LS.—8
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and it js expected that the likely
demand will be adequately met by
indigenous production.
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(%) 9w e oz gk w=i & qfc-
qraered faedlt ¥ fadiw g=v ¥ @y
gt & wiv wiwfagt § fremae &
qHET T Wqq7 F & foy ey o
B WEIEAT § TE HATNy § & CA—
wifer sfafa” afsa & &t 7§ 3
0 amfon ofces, wia IowreT
afeez Wik wfes wiedra afgar axmm
& sfafafaal ¥ Wit 397 <=2t & wrr far
q |

Steel Distribution System

1367. DR. H, P. SHARMA:
SHRI R. P. ULAGAN.
AMBI:

‘Will the Minigter of STEEL AND
MINES be pleased to state;

(a) whether a new steel distribu-
tion system is proposed to be intro-
duced in the country;

(b) if so, the new system and how
far it is an improvement over the
system hitherto in force; and

(c) from which date the new sys-
tem is proposed to be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The present system of distribu-
tion has been working satisfactorily,
However, the system of distribution Is
reviewed from time to time and
changes therein are made, wherecver
necessary. A Statement indicating
recommendations of a Deparimental
Study Group on Steel Distribution
System, which have recently been ac-
cepted by Government and are Le'ng
implemented, is attached.

Statement

Recommendations of the Study
Group on Steel Distribution aystem
which have been accepted by Govern-
ment and are being implemented.

8L No. Recommendation in brief

1. Indent form to be rationalised
by deletion of certain redundent

FEBRUARY 28, 1974
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Clauses and to be made com-
puter oriented.

Choicg of the products in res-
pecl of each indent may be done
on the basis of the relevant data
by the computer,

Earnest Money exemption limit-
ed to be recouped quarterly.

Orders placed by exporters of
engineering goods to be exempt
from payvment of Earnest Money.

Time for planning of indents o
be reduced from two weeks to
one week and for issue of Sale
Orders from 41 days to 21 days.

Priority requisitions to go
direct to J.P.C, with copy to
sponsoring authority.

Allocation work relating {o com-
pact group industries to be Jdone
by Main producers as per guide-
lilnes by Iron and Steel Con-
troller.

Quanlities earmarked for match-
ing reserves to be linked to unly
those items which are infre-
guently rolled and are normally
in critical supply.

The number of Priority Group-
ings for purposes of Stockyard
distribution to be reduced from
7 to 3.

Specific percenfages may be eur-
marked for each group of re-
gistered demand.

Release orders of Btockyards
may be issued by Regional Iron
and Steel Controller.

The frequency of placement of
wagons at Stockyard sidings to
be on the basis of mutual con-
sultation between local Railway
authorities and the stockyards

Railway to post an Officer of
suitable rank at the Stockyard
sidings to decide about re-weigh-
ment of wagons where short-
ages are expected.
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4.

15.

16.

17.

18.

2L

Railways have to meet promptly
the requests of stockyards for
wagons for outward movement.
particularly of long length
material.

A fairly broad based distribu-
tion cann be achieved through
canalising agencies ie., S.S.I.
Corporations.

It is necessary that the Corpora-
tiong initiate steps to augment
their financial resources and
strengthen their organisational
capability to do their work
effectively.

A model system regarding place-
ment of indenis and efficient
and eqguitable distribution of
received materials through net-
work of depols by SSI Corpora-
tions has been proposed.

The materials meant for small
scale industries but presently
routed through Stockyards eg.
defective sheets/plates and sheet
cuttings may be despatched to
the S.S.Y. Corporations directly.

In order to provide for a con-
tinuous review of the working
of Corporations, a Standing
Committee under the Chairman-
ship of DCSSI has been sug-
gested.

The appraisal through JP.C.
and Iron and Steel Control
Organisation in respect of per-
formance of Main Producers
against approved rolling and
despatch programmes stipulated
by J.P.C. need to be more effec-
tive. Periodical visits to Plants
by appraisal officers and their
close liaison with order depart-
ments of plants would be parti-
cularly beneficial

Although legal sanclions are
adequate, it is essential that
cases of misutilisation are pro-
perly detacted, gpecifically in-
vestigated and vigorously prose-
cuted.

PHALGUNA 9, 1895 (SAKA)

22,

23.

24.

25.

26.
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State Directors of Indusiries
D.G.S.&D. and other authorities
should develop their enforce-
ment apparatus and systems in
order to avoid misuse of material
received by their Constituents.

Sponsoring authorities should
also look into the stocks held
by consumers whose demands
are sponsored by them from time
to time and ensure that they do
not hold unreasonably large
inventories, thereby creating an
artificial shortage in the country.

Sponsoring authorities should
have close liaison with the Re-
gional Tron and Steel Con-
trollers and vice versa for ex-
change of information. coordina-
tion in carrying out inspections
and in the follow up action re-
quired to be taken.

Another opportunity may be
given for conversion of old
orders of the traders on the
books of the producers. 1n this
context the possibility of ex-
emption from the two-yesr
clause with regard to converted
orders of traders may be con-
sidered by JPC,

With a view to make the dis-
tribution of B.R.C. material
broad-based, another attempt
should be made to select dealers
from unrepresented districts.

Elections in Sikkim

1368. DR. H. P. SHARMA: Will the
Minister of EXTERNAL, AFFAIRS be
pleased to state by what time, the
elections to the contemplated legis-

lature in Sikkim
held?

are likely to be

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
polling for elections to Sikkim Assem-
bly will take place on 15 April 1974.
The results are to be announced on
19 April 1974,
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Death doe to Administration of
Adulterated Glucose Saline in a
Hospital in Ahmedabad

1369. SHRI SAT PAL KAPUR: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether the death of a student
occurred in a hospital in Ahmedabad
on the 11th January, 1874 due to
administration of the adulterated glu-
cose saline; angd

(b) whether an inquiry has been
ordered into the reasons for which the
adulterated glucose saline was avail-
able in the hospital and the outcome
thereof and the action taken or pro-
posed to be taken against the Tuilty
persona?

THE DEPUTY MIN'STER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) and (b). A student died on 11-1-74
as a result of administration of an
injection in the Sheth Vadilal Sara-
bhai Hospital, Ahmedabad. The police
is enquiring into the matter and on
completion of their inguiry necessary
action would be taken by the State
Government.
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Enforcement of Drugs and Cosmetics
Act by States

1372. SHRI RAJA KULKARNI:

Will the Minister of HEALTH AND
FAMILY PLANNING
be pleased to state:

(a) whether enforcement of the
Drugs and Cosmetics Act has not
been uniform angd strict in all States,
as g result of which manufacture of
fake drugs and manufacture and sale
without licence and such other un-
social practices have come into exist-
ence;

(b) which are those States that are
neglecting strict enforcement of the

said act; and

(c) what steps Government have
taken so far andjor intended to take
in future to eliminate such unsocial
practices?

THE DEPUTY MIN'STER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) and (b). While the States of Maha-
rashtra, Gujarat, Karnataka, Kerals,
Tamil Nadu and West Bengal (to =a
limited extent) have effective drug
control organisations, there is much
scope for improvement in this regard
in respect of the other States.

Statement

The following steps have been taken
by the Central Drugs Standard Con-
trol Organisation to combat manufac-
ture and sale of substandard and
supurious drugs. These steps would
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also result in ensuring the supply of
drugs of standard quality.

1. To eliminate unlicensed manufac-
turers of drugs, who usually in-
dulge in manufacture and sale of
spurious drugs—an “All India List
of Licensed drug Manufacturers”
has been compiled and brought
upto date. This list has been cir-
culated to the Assoclations of drug
manufacturers and dealers and
State Drugs Control Organisations.

2. The Drugs and Cosmetics Act has
been amended and the extent of
penalty for manufacture and sale
of adulterated drugs and manufac-
ture and sale without licence has
been raised from 3 years to 10
years. Provision has also been
made for the confiscation of equip-
men and implements employed for
manufacture of such drugs as also
the means of transport of such
drugs.

3. The States have been advised to
maintain close liaison with the
Police authoritijes for the cam-
paign against spurious drugs to
be carried on intensively.

4. Whenever reports of spurious
drugs are received by the Central
Drugs Standard Control Organisa-
tion and whenever a racket is sup-
posed to be of Inter-State Charac-
ter, special precautions are taken
to alert the States concerned and
to advise them to take necessary
action with the assistance of the
State Police.

5. The States have been requested
to augment their Drugs Inspect-
torates and the testing facilities
so that the scale of sampling is
increased and quick test reports
are obtained.

6. Zonal Office of the Central Drugs
Standard Control Organisation
have been set up at Bombay,
Calcutta, Madras and Ghaziabad
to bring about a close liaison bet-
ween the Centiral and State Orga-
nisations. One of the functions of
the Zonal Officers is to investigate
the movement of spurious drugs,
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particularly in "'nter-State com-
merce and to ensure that the
standards of drugs moving in
inter-State commerce are string-
ently observed. The Zonal Officers
are assisted in their task by Cen-
tral Drugs Inspectors who work
in close liaison with the State
Drugs Inspectors. The Central
Inspectorate staff attached to the
Zonal Offices is being augmented.

7. The help and cooperation of Asso-
ciations representing the interesis
of drug manufacturers and dealers
are being enlisted to ensure maxi-
mum compliance with the Good
manufacturing and sale practices
and their cooperation in the cam-
palgn against spurious drugs is
also being sought.

8. A training programme for Drugs
Inspectors and Government Ana-
lysts has been arranged under the
aegis of the Central Drugs Stand-
ard Control Organisation. These
training programmes will help in
more stringent enforcement of
Drug Standard Control.

9. A constant Liaison and dialogue
with the State Drugs Control Orga-
nisation is maintained by the
Central Drugs Standard Control
Organisations by holding meetings
of the Drugs Consultative Com-
mittee meetings of the Zonal State
Drugs Controllers and through dis-
cussions the Zonals Officers with
the State Drugs Control Officials
and by correspondence. This con-
stant exchange of information
helps coordination and intensifica-
tion of quality control measures.

10. The States have been requested
to constitute State Drugs Advisory
Board on which representatives of
the drug manufacturers, dealers.
medical profession and consumers
are associated to advice the State
Governments on the measure to be
taken for effective enforcement of
the Drugs and Cosmetics Act.

11. Under the Fifth Five Year Plan
provision has been made for the
Central Government to extend
financial assistance to the Stales
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for establishing combined Food
and Drugs Laboratory in the
States.

12. Health Minister has also written
to the State Health Ministers
drawing their attention to the pre-
valence of spurious drugs and to
the measures that could be taken
by the States in combating this
evil. The assistance that could
be rendered by the Central Drugs
Control Organisation in training
Drugs Inspectors and Analysts
was also stressed.

13. Following high level discussions
under the Chalrmanship of the
Minister, an “Informal Group”
has been set up in the Ministry
to study problems of food and
drugs with special reference to
Delhi. Representatives from Cen-
tral Citizens Council, Consumer
Council of India and the All
India Women's Conference were
included in the discussions.

Minl Buses for use of Executives

1373. SHRI K. MALLANNA: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Government propose
to introduce the mini-buseg for the
use of middle-run-executives in view
of the energy crisis; and

(b) whether Government have
also considered that petrol cannot be
replaced with diesel because there is
no manufacture of diesel engines in
our country; and

(e) if so the policy of Government
in this regard?

THE DEPUTY MIN'STER IN THE
MINISTRY OF HEAVY [INDUSTRY
(SHRI DALBIR SINGH). (a) Govern-
ment has been trying to popularize
use of mini buses as supplement to
publMec transport in  metropolitan
areas.

(by and (c¢). Efforts are being made
to ind out whether a suitable engine
can be located to replace the petrol
engine in one of the existing cars.
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Sentral help to Kerala Nursing Stn-
dentg in Rajasthan

1374. SHRI C. JANARDHANAN;
SHRI A. K. GOPALAN:

Will the Minister of HEALTH AND
FAMILY PLANNING
be pleased to state:

(a) whether Government have re-
ceived a letter from Kerala State
Government demanding immediate re-
lief measures to be taken towards the
starving situation of about one thou-
sand Nurse trainees from Kerala in
Rajasthan, due to the stoppage of
their stipend: and

(b) if so, the outlines thereof and
the steps taken by Government to
solve the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI KONDAJJI BAS-
APPA): (a) and (b). Yes, a letter
dated 9th January, 1974 was received
from the Health Minister, Government
of Kerala, stating that according to
newspaper reports appearing in Kerala
some Nurse trainees belonging to
Kerala and undergoing training in
Rajasthan  Stale were undergoing
hardship due to stoppage of stipends
due to them. The Government of
Rajasthan have been consulted. The
State Government have, after obtain-
ing Government of :India’s approval.
already sanctioned the payment of
grant-in-aid to the Indian Red Cross
Society who are running 17 centres for
training of ANMs. The Society have
since made payments to the {rainees.

Meochanisation of Nationalised Coal
Mines

1375. SHRI K. MALLANNA; Wil
the Minitser of STEEL, AND MINES
be pleased to state:

(a) whether Government have
any ambitious plan in respect of
nationalised coal mines for their
mechanisation; and

(b) if so, the broad outlines of
number and amount sanctioned for
this purpose?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Fifth Five Year Plan envis-
ages a target production of 135 million
tonnes of coal per annum by 1978-79,
as against the present production of
about 79 million tonnes per annum,
To achieve the above traget produc-
tion, existing mines will be reorganised
and restructured and new mines will
be opened. A sum of about Rs. 400
crores is likely to be spent on machin-
ery and equipment for this purpose
during the Fifth Five Year Plan. The
type and quantum of equipment will
depend on the geological condition of
each mine and the technigue of mining
that will be adopted therein, parti-
cularly whether the coal is exploited
by open cast or underground methods.

Payment of Conveyance Allowance to
Specialist Doctors

1376. SHRI R. N. BARMAN:

Will the Minister of HEALTH AND
FAMILY PLANNING
be pleased to state:

(a) whether the Medical Supdts. of
various hospitals in Delhi have urged
the Government for the sanction of
conveyance allowances to the specia-
list doctors in view of the present
price hike of petrol;

(b) if so, the nature thereof; and

(¢) whether the same conveyance
allowance will be paid to specialist of
doctors in States and in the hospitals
not run by the Centre?

THE DEPUTY MIN'STER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) A proposal for the grant of con-
veyance allowance to Senior Medical
Officers has been made by the Medical
Superintendent, Safdarjanz Hospital,
New Delhi.

(b) It has been proposed that the
Medical Officers who have beds attach-
ed to them In Hospitals should be
granted conveyvance allowance for
making emergency visits.
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(c) It wil] be for the State Gouvern-
ments and other concerned authorities
‘0 consider the matter.

Compensation to Indian Enterprises
Nationalised in Burma

1377. SHRI R. N. BARMAN: Wil
a2e Minister of EXTERNAL AFFAIRS
oe pleased to state:

(a) whether Government of Burma
nave fixed any time limit for foreign
nationals including Indiansg for filing
their claims for compensation for their
enterprises nationalised recently and
if so, the last date of the time limit;

(b) the items for which Burmese
Government have agreed to pay the
compengation; and

(c) the number of Indians in
Burma covered by this notification?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) According to the Noti-
fication issued by the Government of
durma on December 6, 1973, owners
of business nationalised will have to
apply for compensation within 90 days
of the issue of this Notification. Thus,
5 March, 1974, will be the last date
of submission of applications.

(b) According to the Notification
compensation will be paid for build-
inga (which are being used by the
Government), machinery, furniture,
office fittings, wvehicles, stores and
other commodities nationalised. In
respect of buildings which are not
being used by the Government, legal
ownership title will be returned to
the owners. Similarly, cash and bank
balances nationalised will be refund-
ed to the owners after deduction of
taxes, etc. Compensation not exceed-
ing Kyats 10,000 will be paid in a
lump-sum. In respect of compensa-
tion exceeding Kyats 10,000. a sum of
Kyats 10,000 will be paid as the first
instalment and the balance will be
given in the form of Government
Security Bonds which will not bear
any interest.

FEBRUARY 28, 1874

Written Answers 172

(¢) The Notification evidently
covers all persons—Indians and other
foreigners as well as Burmese
nationals,. However, the number of
Indians in Burma affected is not yet
known.
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Compensation by Burma to Enter-
prises Nationalised in 1965 and 1967

1380. SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Burmese Government
have agreed to pay compensation for
those enterprises nationalised in 1965
and 1967;

(b) if so, the number
nationals to
and

(c) the amount involved?

of Indian
get this compensation;

THE MINISTER OF STATE IN
THE M'NISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) According to the Noti-
fication issued by the Burmese Gov-
ernment on December 6, 1973, com-
pensation will be paid in respect of the
national and foreign owned enterprises
nationalised under the Business Na-
tionalisation Law, 1963 and the Socia-
list Economic System  Establishment
Law, 1065.

(b) and (c). The number of Indian
nationals who would get compensa-
tion and the amount involved is not
yel known.

Implementation of E.P.F. and F.PF.
Act, 1952 and Payment of Gratulty
Act, 1973 in Bengal Chamber of
Commerce and Indusiry and other
Associations

1381. SHRI INDRAJIT GUPTA;
Will the Minister of LABOUR
be pleased to state;

(a) whether the Employees’ Provi-
dent Funds and Family Pension Fund
Act, 1852 and the Employees Pension
Fund Scheme framed thereunder have
been implemented in the Bengal
Chamber of Commerce and Industry,
Indian Jute Mills Association, Indian
Tea Association and Indian Engineer-
ing Association, Calcutta and whether
both shares of contributions including
arrears have been deposited with the
Statutory Fund;
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(b) whether the Payment of Grat-
ujty Act, 1973 has been introduced in
the Bengal Chamber of Commerce and
Industry, Indian Jute Mills Associa-
tion, Indian Tea Association and Indian
Engineering Association; and

(c) if not, the steps taken by Gov-
ernment in the matter so far?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) The
Provident Fund Authorities have inti-
mated that the information is not
readily available and is being col-
lected. It will be laid on the Table
of Sabha in due course.

(b) The Payment of Gratuity Act,
inter alic applies to Shops and Establ-
ishments within the meaning of State
Shops and Establishments Acls which
employ 10 or more persons. The ap-
plicability of Payment of Graluily Actl
fo the Bengal Chamber of Commerce
and Industry and other associations
referred to in the question will there-
fore depend on whether those are
establishments within the meaning of
State Shops and Establishments Acts
angd if they employ 10 or more persons.

(c) Does not arise so far as the
Payment of Gratuity Act, 1972 is con-
cerned.

Supply of Gases to Steel Plants

1382. SHRI INDRAJIT GUPTA:

Will the Minister of STEEL AND
MINES be pleased to refer to the reply
given to Unstarred Question No. 2614
on the 29th November, 1973 regarding
Erection of gas plants for Vijayanagar,
Visakhapatnam and Salem Steel Plants
and state:

(a) whether Government are consi-
dering procurement of supplies of
various gases including Oxygen
required for proposed steel plants at
Vijayanagar, Visakhapatnam and
Salem from various Units of Indian
Oxygen Limited; and

(b) if not, what are the other
sources of these requirements and
what are the arrangements for instal-
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lation of Captive Plants for
three steel plants from
resourceg?

these
indigenous

THE DEPUTY MNISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): (a) and
(b). Indigenous cavacily would be
utilised to the maximum extent possi-
ble. However, a decision in the matter
can be taken only after the Detailed
Project Reporis are prepared for these
three projects.

Indian Oxygen Ltd, products supplied
for Defence Purposes

1383. SHRI INDRAJIT GUPTA:
Will the Minister of DEFENCE be
pleased to refer to the reply given
to Unstarred Question No. 2663 on the
29th November, 1973 and state:

(a) whether wvarious parts and
spares required for equipments and
weapons including Armoured Tanks
for Defence purposes are supplied by
Indian Oxygen Limited; and

(b) what are the various units of
Indian Oxygen Limited in the country
from which requirements of Defence
purposes are gupplied to Armed, Naval
and Air Forces and Defence produc-
tion undertakings?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

(b) M/s. Indian Oxygen Limited
supply compressed gases AN ¥epair/
overhaul gas cylinders for the Defence
Forces. According to our information
ithe firm has 2B branches in India. The
supplies are effected and repairs made
by the appropriate hranches of the
firm.

Indian Oxygen as & Strategic Industry

1384. SHRI INDRAJIT 'GUPTA; Will
the Minister of DEFENCE be pleased
to refer to the reply given to Unstar-
red Question No. 2650 on the 29th Nov-
ember, 1973 regarding Indian Oxygen
as a strategic {ndustry and state-
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vV (a) what are the guidelines for
determining a strategic industry in
the sense of Defence purposes; and

(b) whether Indian Oxygen Limijted
is considered as & strategic industry
on all other considerations and merits
except that they are not the only
source of supplies to the Defence
Production undertakings?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
No formal guidelines have been laid
down for this purpose but, broadly
speaking, an industry would qualify
to be treated as a strategic industry
for Defence purposes if—

it is the only source of a critical
Defence requirement; or it is one
of the few sources of meeting
Defence requirements such that
interruption of supplies from even
one such indusiry could prejudice
Defence preparedness in an emer-

gency.

(b) Viewed in the light of the fore-
going M/s. Indian Oxygen do not
qualify to be treated as a stretegic-
industry for Defence purpose.

Increases in production of Avro in
Kanpur

1385. SHRI S. M. BANERJEE: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether production of Avro-
748 in Kanpur has been increased and
if not, the reasons for the same; and

(b) the number of Avros produced
during 1973 and how it compares with
the figures of 19727

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
No, Sir. This is mainly due to certain
technical problems that came across
during the production of Avro-T48
which are under investigation. Due
to this teason no aircraff ha¥ yet been
delivered to the customers this year.
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(b) During 1973-74, seven aircrafts
have so far been produced but none
has been delivered whereas during
1972-73, nine aircrafts were produced,
out of which eight have not been de-
livered.
Out Flow of Indian Doctors to U.B.A

1386. SHRI R. V. SWAMINATIIAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o
state:

(a) whether over 3,000 Indian
doctors are at present working in the
US.A;

(b) whether this ig because petter
facilities and better emoluments are
provided there;

(c) whether in spite of this, Union
Government is not taking any action
to improve the conditions of the
doctors which has resulted in discon-
tentment amongst them; and

(d) if so, whether the Union Gov-
ernment are considering to ban the
going of trained doctors to other
countries?

THE DEPUTY MIN'STER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) According to the latest edition of
“Scientists, Engineers and Physicians
from Abroad” published by the Na-
tional Science Foundation, the number
of Indian doctors in the U.S.A. in
1970 is 1354. Latest fiqures are not
available.

(b) The reasons for Indian doctors
choosing to work in the U.S.A. are
complex. Some of them go abroad for
higher training, others go there be-
cause better research facilifies may be
available and some doctors choose to
work in the U.S.A. because of general
higher level of emoluments in that
cogntry.

(c) The Government of India has
taken steps, commensurate with the
financial resources of the country, to
improve the research facilities and
service conditions of doctors.

(d) It is legally not permissible to
ban going abroad of Indians, but the
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question of allowing trained doctors
to go abroad is being reviewed.

Loss of Indusirial Production due to
strikes and Lock-outs

1387. SHRI SUKHDEO PRASAD
VERMA: Wil the Minister of LABOUR
be pleased to state:

(a) whether industrial production
in the country has been greatly affec-
ted due to the lock-outs and strikes

in Private and Public sector during
the year 1973;

(b) whether Government have
taken into consideration the main

points involved therein; and

(c) if so, the long term measuras
Government propose to take in rcgard
thereto?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
Information is being collected and it
will be laid on the Table of the House.

Training of Defence Personnel in
Television Technology

1388. SHRI D. P. JADEJA:
SHRI VIRBHADRA SINGH:

will the Minister of DEFENCE be
pleased to state:

(a) whether his Ministry has pro-
posed a scheme to train Defence
Service personnel in Television Tech-
nology and later on to take up {ele-
vision agencies;

(b) it so, the outlines of this sche-
me; and

(¢) Besides T.V. what other bran-
cheg of Electronics, the Defence per-
eonnel are being trained to enable
them to take up some business alfer
retirement?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) The course on Television Tech-
nology has been started at Delhl on a
pilot basis. This is a scheme for self-
employment of service personnel and
is expected to help them to set up T.V.
agencies, TV servicing and maintenance
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Units etc. The duration of the course
is flve weeks and the capacity is 20.
Trainings confined to JCOs/NCOs and
their equivalents in the Navy and Air
Force who have a background of elec-
tronics. Results of the pilot course
will be evaluated carefully before
organising more such courses in the
future.

(c) None so far.

Standard of Rum supplied to Defence
Services Personnel

1389. SHRI D. P. JADEJA: Will the
Minister of DEFENCE be pleased 1o
state:

(a) whether rum supplied and sold
to Defence services is rarely cane-
based and is sub-standard;

(b) whether the matter has been
and is being investigated; and

(c) if so, with what results?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Rum supplied and sold to the Defence
Forces is cane-based and is not sub-
standard. Before supply, it is examin-
ed in laboratories to ensure that it
conforms to the prescribed specifica-
tion.

Family Planning in Villages

1300. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whether villages on the whole
remained unexplored in the matter of
family planning; and

(b) if so, the facts and how Gov-
ernment propose to do the needful in
the matter of family planning in
villages?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI KONDAJJI BAS-
APPA): (a) and (b). Villages have
already been covered under the Family
Planning Programme.



181 Written Answers

Ag per the approved pattern of the
Government of India there should be
one Sub-centre for every 10,000 rural
population, which is headed by one
Auxiliary Nurse Midwife. The Family
Planning Health Assistant is the male
counterpart of the Auxiliary Nurse
Midwife. There should be one Family
Planning Health Assistant for every
20,000 rural population. The present
position of the establishment of sub-
centres and the staff position is as
follows:—

Required Established

Sub-Centre 43,886 33,048
Staff Position  Required In position
(a) Auxiliary Nurse

Midwives 33,048 30,777
(b) Family planning

Health
Apsistants 20,257 13,493

The Operation Research Group of
Baroda made a survey of Family
Planning Practiceg in India. They have
come to the conclusion that about 75
per cent of the people are aware of
the Family Planning Programme.

Less payment to contract Labour and
their recruitment through Employment
exchanges

1392. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of LAB-
OUR be pleased to state:

(a) whether Government are aware
that some contractors give less wages
to the daily workers and take
workers’ gignature on higher amount
and show a different account of pay-
ments of wages to Government; and

(b) it so, whether Government pro-
pose to issue instructiong that for any
type of work to be done in factories,
mills, the workers should be recruited
through the Employment Exchanges?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and
(b). The information is being collected
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and will be laid on the Table of the
Sabha in due course.

Inquiry into werking of Mining and
Allled Machinery Corporation

1393. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government have in:
quired into the working of the Mining
and Allied Machinery Corporation
during the last two years;

(b) if so, whether any irregularities
have been found; and

(c) the steps taken or proposed to
be taken to improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
The Action Committee on Public En-
terprises constituted by the Bureau
of Public Enterprises have gone
into the working of Mining and Allied
Machinery Corporation in September,
1972.

(b) No irregularities were found.
The Committee has, however, made a
number of recommendations to im-
prove the working of the Company
with a view to maximising the utili-
sation of installed capacity.

(c) Based on the recommendations
of the Committee a number of mea-
sures such as, improved gystem of in-
ventory control, re-organisation of the
project progresg cell, introduction of
management information and control
systems, job casting system, extension
of night shift work, and drawing up
of systematic preventive maintenance
programme etc. are being introduced
to improve the working of the Com-
pany.
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Inquiry into working of Triveni
Structurals Limited

1304. SHRI MUKHTIAR SINGH
MALIK: Will the 'Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government have in-
quired into the working of Triveni
Structurals Limited during the last
two years;

(b) it so, whether any irregularitics
have been found; and

(c) the steps taken or proopsed Lo be
taken to improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
An Actiop Committee was constituted
by the Government to go into the
working of public sector units and
this Committee has examined the
working of Triveni Structurals Limi-
ted.

(b) No irregularities have been
found. The Action Committee has,
however, made a number of recom-
mendations for improving the perfor-
mance of the Company with a view
to maximising the utilisation of the
installed capacity.

(¢) The product-mix of TSL is be-
ing rationalised to limit the diversity
of jobs now being undertaken and
it is also being reoriented towards
complex, high grade jobs that pro-
vide a higher return. Additional faci-
lities to undertake 1000 tonnes of pres-
sure vessel fabrication work are be-
ing installed which would provide an
opportunity to TSL to develop high
temperature stainless steel fabrication.
Non-avallability of steel has been
a serious constraint on production and
steps are being taken to import steel,
if necessary, to enable the Company
to maintain the production program-
me,
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As a result of the steps already
taken, the value of production which
was about 2.65 crores in 1872-73,
is expected to increase to Rs. 4.75
crores in 1973-74 and to aboul Rs. 6
crores in 1974-75.

anex AaEl & falaw wdi & it §
A7t 1A oo w6 Fawfon
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Target fixed for Family Planning As-
sistance in Rural/Urban Areas in
1st Year of Fifth Plan

1399. SHR1 VIRBHADRA SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the target of family
planning assistance for the rural and
urban areas for the first year of the
Fifth Five Year Plan has been fina-
lised; and

(b) if so, the broad features there-
of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJ1
BASAPPA): (a) and (b). Annual
financia] assistance to States %; not
worked out on the basis of Tural and
urban areas separately but is decided
on the basis of various activities tn
be undertaken under the Family Plan
ning Programme by the concerned
States as a whole.

The allocation of funds to the States
for 1974-75 will be communicated
after the budget for that year is
voted by Parliament.

Achievement of Medical facilities tar-
get for rural areas in Fourth Plan

1400. SHRI VIRBHADRA SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be oleased to
state;

(a) whether target of medical faci-
lities for the rural areas for the
Fourth Plan has been achieved; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) and (b). The objec-
tives during the Fourth Plan were
to (1) establish at least one Primary
Health Centre each in the remaining
508 Community Development Blocks
at the beginning of the Fourth Plan
(2) to strengthen the Primary Health
Centres located in the malaria main-
tenance phase areas with additional
staff in a phased manner in order to
extend the scope of coverage and to
meet the basic health needs of the
people.

The first objective could not be
achieved fully due to lack of financial
resources. At present there are 5256
Primary Health Centres and 31,050
Sub-centres in 5224 blocks functioning
in the country as on 30-8-73. There
are still 141 Blocks where Primary
Health Centres are to be established.

The second objective has been by
and large achieved.
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Utilisation of Cemtral Assistarce givec
fer Family Planning to Himachal
Pradesh

.. 1401. SHRI VIRBHADRA BSINGH:
Will the Mi .isier of HFALTH AND
FAMILY PLANNING be pleased to
8“‘0:

(a) whether target of family plan-
ning asgistance for the rural areas
and urban areas for the Fourth Plan
has been fully utilised; and

(b) if so, the amount of Central
assistance that has been utilised for
the Himachal Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) Annual financial as-
sistance to States is not worked out
on the basis of rural and urban areas
separately but is decided on the basis
of various activities to be undertaken
under the Family Planning Program-
me by the concerned States as a
whnle. The total budget allocation
for the Fourth Plan was Rs. £85.76
crores. Nearly 99 per cent of this
allocation is expected to be utilised,

(b) The Central assistance utilised

by {imachal Pradesh during the first
four years of the Fourth Plan is
Rs. 100.80 lakhs. The allocativn for
the :urrent financia] year is Rs. 18.88
lakhs.

CORRECTION OF ANSWER TO
USQ NO. 5591 DATED 20-12-1873
RE: PELLETISATION PLANT IN
MYSORE.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): In reply
to part (b) of the question it was
stated that “The proposal is under con-
sideration of the Public Investment
Board.”

The correct position Is however, as
und~~.—
“The proposal is under considera-
tion of the steel Authority of India
Ltd.”
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i by Speaker

Ag this was the last date allotted to
the Ministry of Steel and Mines for
answering the Questions in the Lok
Sabhs during the Winter Session, the
co.rection could not be laid on the
Tablz of the House during that Ses-
sion.

12 hre.

ANNOUNCEMENT RE: SITT/ING OF
THE HOUSE FOR PRESENTATION
OF THE BUDGET

MR. SPEAKER: Before I take up
the next item, I may inform you that,
as is customary, we shall adjourn at
4.30 p.m. and re-assemble at 5.00 p.m.
for presentation of the Budget. We
shall have half-an-hour's recess, as is
the practice.

Prof. Madhu Dandavate,

SHRT SAMAR GUHA (Contai): I
have already written to you Sir, for
permission. | want to make a sub-
mission. This is a problem that has
been raised in the West Bengal Assem-
bly. The Governor himself, in an un-
usual way, has mentjoned in his Add-
ress that the Centre has failed to en-
sure supply of foodgrains to West
Bengal. As I have suggested to you,
this is an issue which involves differ-
ent States. Kind.l, permit a short-
duration discussion.

MR, SPEAKER: We shall put it
tn the Business Advisory Committee.
Already discussion is going on on the
President's Address. You will have
ample opportunities during the discus-
sion of the Budget and other things.

SHRI MADHURYYA  HALDAR
(Mathurapur): We also want a dis-
cussion on the food problem of West
Bengal. There due-slips are being
issued instead of wheat from ration

shops.

MR. SPEAKER: You can make
your suggestion when the business of
the House is announced and not now.

Prof. Madhu Dandavate.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Foop AGITATION IN BOMBAY OWING TO
" REFORTED INADEQUATE .CENTRAL Foop
ASSISTANCE TO MAHARASHTRA

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I call the attention of the
Minister of Agriculture to the follow-
ing matter of urgeat public importance
and I reguest that he may make a
statement thereon:

“Reported inadequate Central food
assistance to Maharashtra resulting
in intensive food agitation in Bom-
bay.”

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): Mr. Speaker,
Sir, in view of the widespread drought
conditions which prevailed in Maha-
rashtra in 1972-73 the Central Gov-
ernment took special care to supply
the maximum possible gquantities of
foodgrains from the Central Pool to
Maharashtra, keeping in view tlhe
overall availability and the relative
needs of other deficit States. In order
to assist the State, the supply of food-
grains from Central stocks has been
considerably stepped up; during the
vear 1973, 22.76 lakh tonnes of food-
grains were supplied io Maharashtra
as against 13.12 lakh tonnes in 1972
and B8.42 lakh tonnes in 1971. With
the arrival of kharif crops in the mar-
ket, the availability of foodgrains im-
proved. and accordingly the supply
from the Central Pool were adjusted,
keeping in view the availability of
‘stocks and other factors.

With the increase in the production
there is increased availability of food-
graing in the open market. The rice
procurement in the State has so far
been satisfactory. The progressive
procurement of rice up to 26th Feb-
ruary, 1974 was 137 thousand tonnes
as against 2 thousand tonnes during
‘the corresponding period of the last
season. The State has also procured
111 thousand tornmes of coarsegrains
as against 15,000 tonnes during ‘the
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corresponding periog of last year. In
order to mitigate the hardship 1o the
consumers in the deficit States, restric-
tion on the inier-zonal movement of
coarse-grains have been relaxeq since
January, 1974 so as to allow the pur-
chase and movement of coarse-grains
outside the Stateg by the sponsored
agents of the State Governments.
Sizeable quantities of bajra that have
been purchaseq by the sponsored
agents of the State Government in
surplus States are being moved into
Maharashtra.

Though the situation continues to
be difficult with the cooperation of
the State Government and assistance
given by the Centre, we are confident
that it should be possible {0 meet the
situtaion.

PROF. MADHU DANDAVATE:
Maharashtra and particularly Bombay
city have witnessed in the course of
the last four months intensive food
agitations by  housewives, kisans,
workers and middle ciass employees.
I woulg like to remind the Minister
that on November 26, massive wo-
men's demonstrations were staged. In
the city of Bombay women in thous-
ands marched with rolling pins record-
ing their protest against the inadequate
rations that are.being offered to them
and they dmanded that a minimum
ration of 12 kgs shou'd he given to
the citizen. On January 2. there an
unprecedented Maharashira bandh
and the climax was reached im Bom-
bay when even the railway trains
came to a complete halt. On January
23 again mammoth women's demons-
trations took place in front of the
Secretariat ag a protest against the
ireatment meted out by the Police to
the women demonstrators who were
demanding a minimum ration of 12

kes.

On February 24, a deafening tlali-
beating was observeg throughout
Bombay and lakhs and lakhs of citizens
of Bombay participated in this mas-
sive and vocal demonstration. Bells
rang and, for whom did the bolls toll,
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Sir? They tolled for the Naik Minis-
try, they tolled also for the Indira
Gandhi Government angd for Fakhrud-
din Ali Saheb also they tolled.

They expected that this vocal de-
-monstration would be taken note of
.and more central assistance would be
available. As an aftermaith of this
vocal demonstration there was a police
firing and seven demonsirators were
killed. So, on February 25, there was
a climax of all these agitations in the
course of the last four months. There
‘was a mammoth demonstration of the
citizens of Bombay and also represen-
tatives coming from the rural areas of
Maharashtra end Mahrashtra Legis-
lature was completely besieged by the
.demonstrators. Al] roads were comple-
tely closed but not a single act of vio-
lence took place. So many housewives
participated in the demonsiration and
the Times of India correspondent had
.said that this was a gherao of the
Legislature of which even the military
operators would be really jealous.
Such was the mammoth demonstration
that was actually staged by the citi-
zens of Bombay and the representa-
‘lives of Maharashtra.

I would like to know from the hon.
Minister whether he is conscious of the
fact that today the situation in Maha-
rashtra suffers from the hang-over of
the situation created by he drought
conditions of last year. Unfortunately,
during the drought period last year,
more than 30 per cent of the cattle in
Maharashira so essential for agricul-
tural activities died as a result of want
of fodder and want of drinking water
and as a result of that the peasants
were not able to recoup their position
and they were not able to redeem the

agricultural operations even when
there were bettéer monsoons.
As the tragedy of Maharashira

<would have it, unfortunately, after the
monsoon came also excesslve rains and
as a result of that the food position
worsened due to excessive rains and
the attack of wik fly on the kharif
crop, especlally, jowar. The damage
due to these factors accounts for a
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damage or 25—756 per cent of the indi-
genous crops in the State of Maha-
rashira. Bajra was also infested with
ergot and this was a vital factor that
was responsible for the spoiling of the
crops. The normal production, the de-
ficit in foodgrains in Maharashira and
the Central asgistance are mutually
linked with each other. Even during
the normal production in Mahsarashtra
the Government of India used to allot
on an average 12 lakh tonnes of food-
grains. During the year following
September 1972, the disastrous drought
year, the allotment sanctioned by the
Central Government was 24 lakhs
tonnes as against the deficit that we
incur of the order of 50—62 lakhs
tonnes, The Central assistance is not
found to be commensurate with the
requirements of the defleit areas of
Maharashtra. Comparisons cannot be
made with allotments to other States
because the allotments have to be con~
sidered in the perspective snd in the
context of the percentage of deflcit
that has arisen in a particular State.
fThere was considerable reduction in
the Central assistance. Maharashtra.
entirely depends upon allotment from
Centre for wheat. It is a highly deficit
State in rice. I would like the hon.
Minister to tell us whether or not it
is a fact that the figures which I am
placing before the House are correct.
The Government of India drastically
reduced allotment from 2.5 lakh tonnes
to 1.7 lakh tonnes in Ssptemher and
October 1973. It was reduced to 1.40
lakh tonnes in November and Decem-
ber 1973. Unfortunately, Sir, simulta-
neously the food position worsened due
to rains and attack of mostly on kharif
crops. As I said the dameage due to
these factors range [rom 25 to 75 per
cent.

Fortunately the ban on the inter-
State movement of foodgrains has bren
litted. It was one of the demands of
the Maharashtra State so that they
would be ablge to secure foodgrains
from other States which may he able
to spare them. We are indeed happy
that the Union Government has faken
up this step of removing this ban. In
this connection T would like to know
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from the Union Minister as to—as a
consequence of this—what is the
quantity of foodgrains which have been
made available to Mahérashtra from
various States.

There is a very disturbing news
which has come up only yesterday.
Newspaperg have carried this very dis-
turbing news that from Haryapa some
foodgrains have been sent to Maha-
rashtra and there were labels placed
on thousand of bags of wheat coming
from Haryana sayimg, ‘Seeds poison-
treated”. Obvioudly it is a malprac-
tice. Under the label, ‘seeds jLoison-
treated’ wheat iz sent to Maharashtra
and obviously through such malprac-
tice transport of wheat to other sec-
tors take place and it will not go to
the right channels, and the vulnerable
sections of the soclety will not be able
to get their wheat quoia.

As far as Central assistance is con-
cerned I would like to quote here an
extract from the memorandum submit-
ted by the Chief Minister of Maharash-

tra to the Planning Minister. The
Memorandum says:
While distributing central assist-

ance due weightage should be
given not merely to spill over
of continuing major irrigation
and power projects but also
to backwardness in jrrigation.
This alone can give philip to
agricultural economy.

This is not what I am saying, but this
{s what the Chief Minister demanded
from the Planning Minister. [ want to
know from the Union Minister as to
whether the Central Government has
taken cognisance of this memorandum
submitted by the Chief Minister of
Maharashtra State.

When there was a bye-election to the
Lok Sabha from Central Bombay the
ration quota was increased to 7 kilos
in Bombay. The moment election re-
sults were out and our friend the com-
munist Member Mrs. Roza Deshpande
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was elected, defeating the Congresy
candidate, within a few days the ra-
tion was reduced frem 7 to ¢ kiles
It might be an accidental co-incidence..
I don't want to attribute any motives..
But I would like the Umion Minister
to tell as to why this thing happened

immediately after the defeat of the-
Congress candidate in Central Bombay
why this ration was reduced. 1t is not

left entirely to the sweet will of the
Minister at the Centre and at the State-
level. The Housewives of Bombay
organised a massive demonstration as
A result of which the Chief Minister
resorted that cut in the ration quota
that was introduced. In the City of
Bombay ration of 7 kilos is available.

But in considerable parts of Maharash--
tra it is not more than 2 to 3 kilos.

I want to know whether additional
Central assistance will be made avail=
able so that disparity in this regard

can be removed between urban and

rural areas. May I know whether any

guidelines have been workeg out for
all the States including Maharashtra in

order to see that procurement machi-
neryv is made more effective. Will the
hon. Minister not agree that unless he:
is ahle to remove the artificial distine--
tion between marketable surplus and

marketing surplus the procurement

machinery can never be strengthened?”

Sir, I would conclude by telling one-
thing to the hon. Members. The
people are being blamed for the ag-
gressive type, of agitation that is
taking place. At some places, firing
is also taking place agdinst the hungry
people.

I would conclude by quoting a great
poet, Kusumagraga from Maharashtre.
The people sometimes axpress their
anger in an ugly manner. You should
take note of the discontent of ‘the:
people, He has rightly said as follows,
In one second I shmll conclude with
the words of the poet because they
represent the spirit of Maharashtra.
This is beautiful poem. The great
poet of Maharaghtra has .said ds
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Follots about the agony of Maha-
srashtra;
“forgg: Fr oivz R A avAdt g
qn ¥z frowy awa gE
& FIE FTREAT EAAITFMHT
- ARTR AR AFEC AT TR AT
“The translation is:
“The tongue and the lips do not
speak with you
The scar of wound, the panks of
heart and the tears speak

Appréciate the bleeding wound of
the heart

Do not call Ohl God for the list
of crimes committed.

MR. SPEAKER: The hon. Member
.should stick to the time that he him-
.gelf decided. Why should he exceed
1this time?

SHRI F. A. AHMED: Mr. Speaker,
: Sir, I share the anxiety and concern of
-the hon. Member.

So far as the food situation in Maha-
rashtra is concerned, I would like him
.and other Members to appreciate the
.difficulty in the context of the availa-
‘bility of the foodgrains with the
+Central Pool and also in the context
.of the availability of foodgraing in
-Maharashtra after a good kharif har-
-vest.

First of all, I would like to point out
‘to him and other Members that so far
as the Allocation from the Central
“Pbo] is conterned, we have given the
utmost of consideration so far as
-Miehdrdshtra is concerned. Ir the year
‘191, wé havé supplled 8.4 lakos
tonnes of foodgrains; in 1972 we have
supplied 18.12 lakhs tonnes of tood-
grains but, in 1978, we have supphed
<2216 lakhs tonnes of foodgrains He
.will notice from this that so far as
.allocation from the Central Pool is
concernéd, at nd time and in no year,
we had failed to give to Meharashtra
Goverment thé quaritity ot foodgrains.
‘Last yesT, tosdgrains of the order of
.29 akhg fonnés were supplied-to them.
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At the same time, I would like to
point out that so far ag foodgruins for
the last three months are concerned,
we have been allocating foodgrains us
follows: —

January 1,31,000 tonnes.
February 1,30,000 tonnes.
March 1,50,000 tomnes.

So, I would Hke to point this out to
him. He said that because of elections,
we have given some extra allotment
to Bombay. But, even after the elec-
tioh was over, we have continued to
increase the allocation by about 20000
tonnes since the month of February.
We shall continue the same in the
month of March also.

So far production figures are con-
cered, my information is that for the
kharif the estimate of production is
about 50.5 lakhs tonnes of foodgrains
as against 25.45 lakhs tonnes of food-
grains during the last year. This is
supported by the fact that during this
year, upto February 1974, they have
already procured 1.37 lakhs tonnes of
rice as agalnst 62,000 tonnes of rice
procured last year. At the same time,
so far as prourement of foodgrains is
concerned the Maharashtra Govern-
ment have procured 1,11,000 tonnes
of coarse-grains as against 15,000 ton-
nes procured last year. So this also
corroboates that there is more food-
grain available in Maharashtra. Con-
sidering the fact that this year is much
better than lakt year, the allocation
made by the Central Government
should be able to meet the reasonable
requirement of the people of ifaha-
rashtrd. The hon. Member must ap-
preciate that we have to make alloca-
tion not only to Maharashtra but to
other dificit drea also, and that has to
go out of the available stock with the
Central pool, and we are doing our
best so far as the requirement of all
these deficit areas is concern=d
. ‘SHRI SAMAR MUKHERJEE (How-
raf): The statement made by the
hon. Minister is full of complacency
and there is no expression of the
understanding of the seriousness of
the situation. The statement says that
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the rice procurement is satisfactory.
But at the end of the statement we
find:

“Though the situation continues to
be difficult, yet with the co-opera-
tion of the State Government and
assistance given by the Centre, we
are confident that it would be possi-
ble to meet the situation.”.

But the experience of the people is
just the opposite. That is why, as seen
from the papers, already all the Cen-
tral trade unions and the various par-
ties have declared that they will start
for a continuous bandh in future and
they are thinking interms of that.

I have no direct knowledge of Maha-
rashtra but from the paper reports it
appears that the situation is bad. The
Economic Times of 16h February says:

“Farce of rationing

Statutory rationing in Grealer
Bombay has been reduced to a
farce with thousands of k.g.
of wheat and rice brought in-
to the city every day by rail-
way commuters and smugg-
lers. The Maharashtra Gov-
ernment had recently relaxed
the baggage rules ynder which
the consumers are permitted
to bring into the city upto 10
k.g. of foodgrains from outs-
side as part of their baggage.”

This meang that the State Government
has completely thrown the people to
the situation of being entirely depen-
dent on free market and blackmarket.
What is the result? The people are
going outside the statutory rationing
area and are purchasing foodgrains.
Those who have purchasing capacity
are going and purhasing and the re-
sult is that, as the paper says:

“The pries of wheat and rice sold
at these shops just outside the
boundary of the statutory rationing
area are about three times higher
than the controlled rates, but sales
are brisk ag consumers have no
other go but to meet part of their
requirements in this manner. The
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Qquantum of ration supplied to card-
holders through fair price shops is.
So meagre that they are obliged to
buy grains at prohibitive prices.”.

So Government are not taking the res-
ponsibility of pmviding food to the
poorer sections of the people. This is-
absolute irresponsibility on the part
of the Government. Government have
landed the country in this situation
because of their policy of complete
surrender to the hoarders and black-
marketeers. That is why this predi-
cament has been created. 1t is also
reported in the newspapers that the
production in Maharashtra has not
been so bad, because the report says:

“The State Minister for Agricul-
ture, Mr. S. B. Chavan told the As-
sembly a while ago that total pro-
duction of foodgrains in Maharash-
tra this year, both kharif and rabi
crops, was expected to be 7.6 :million
tonnes, as against an estimated re-
quirement of 10 million tonnes.”.

When there is a production of 7.6 mil-
lion tonnes, what is the position in
regard to procurement? Virtually
Government have not made any
serious effort at procurement. The
procurement as announced by the
Government at the end of January
1972, was 1.72 lakh tonnes of paddy,
44,000 tonnes of jowar and 54,000 ton-
nes of bajra. But how can the public
distribution system work if there is no
procurement on the part of the State
Government and the Centre ic not lak-
ing the responsibility to supply the re-
quired quantity of foodgrains for pub-
lic distributionp Therein lies the
crisis and people are forced to agitate
and then Government, instead of giv-
ing them food, give them bullets. This
will recoil on the Government— there-
is no doubt about it.

Another factor is that most of the
food supplied in the ration shops and
other open shops is adulterated and
people are dying after taking it. Even
food which is banned from public use
is being sold through these shops. The
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State Government has announced an
nquiry regarding an adulteration case
in Yeotmal where 150 people fell se-
rigusly ill,

So my question is whether Govern-
ment is prepared to supply the requir-
ed quantity of foodstuffs at least 1o
mainiain the public distribution sys-
tem and the fair price shops to which
the required quaniity must be sup-
plied? The quantity of ration in the
statutory rationed area and in the
rural areas where fair price shops
are there should be increased.

From the report, I see that the State
Government wanted at least 2 lakh
tonnes per month supplied from the
Centre. But the report of the Minister
is that they supply 1,530,000 tonnes and
1,40,000 tonnes. So there is a deficit.
There is also no proper internal pro-
curement. Under these conditions, the
food situation is bound to deteriorate
further. What is Governmemt now
thinking of to obviate the situation?

SHRI F. A. AHMAD: As [ have
already pointed out so far as pro-
curement is concerned, both in respect
of rice and coarse grain, it is much
hetter than last year. That is because
there has been very good production
during the khariff season. The hon.
member was pleased to say that the
estimate for the current year includ-
ing rabi is about 7.6 million tonnes.
But so far as we have figures cnly of
what has been produced during the
khariff season. I have indicateq that
the production has been in the vicinity
of about 5 million tonnes and the rest
of about 2 million tonnes is to come
during the rabi period. Considering
that and the fact that we have not
reduced much, as compared to the
figures of last year, there should be
no difficulty in meeting the difficulty
in Maharashtra State.

As the hon. member is aware, dis-
tribution within the State is the res-
ponsibility of the State Government
My information is that so far as Bom-
bay, Nagpur and Poona are concerned
they are giving 74 kg. per adult per
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month; in other places in Maharash-
tra, they are distributing at the rate
of 7 kg.

As I said, when I was told that there
was some difficulty in Maharashtra
about distribution of foodgrains, since
the month of February I have increas-
ed it by another 20,000 tonnes of food-
grains. I hope it will be possible for
the Maharashtra Government to meet
their requirements.

SHRI NIMBALKAR (Kolhapur): I
am not prepared to agree with the
reasoning of the Minister of Agricul-
ture concerning the supply of food-
grains to Maharashtra, or for - that
matter to any State in India, the rea-
son being that it is no use saying that
we are sending 1.5 or 1.6 lakh tonnes.
The point is how much is distributed
in the State. In the case of Maha-
rashtra let me point out that eveg in
a norma! vear we always need on the
average 24 lakh tonnes of grain a
month.

Now, if the Minister says that we
have been giving them 1,48,000 tonnes
and we are raising it next month to
1,50,000 tonnes, it has absolutely mno
meening. To give Maharashtra gt
least the minimum amount of grain,
you will have to supply them two and
a half lakh tonnes of grains.

I just want to highlight the portion
of the Minister's statement by quoting
a small part of it, which runs as fol-
lows:

“With the arrival of khariff crops
in the market, the availability of
foodgrains improved, and according-
Iy the supplies from the Central
Pool were adiusted, keeving in view
the availability of stocks and other
factors”

The position becomes
then.

illogical even

Now. when vou have taken over the
monopoly procurement the question of
stocks does not arise as far as the
State ig concerned. The State expects
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from you. If you do not have the
stocks, you should create the stocks,
either by importing or by a better pro-
curement method or what you have.
The State expects from you that you
send an amount of grain that is
necessary for subsistence in that
Btate,

Maharashira as we know, is a defi-
cit State ag far as the production of
foodgrains is concerned. But that
does not mean that we do not contri-
bute our mite to agriculture as such.
Almost one-third of the sugar produced
in this country is produced in Maha-
rashtra, One-fourth of the acreage of
cotton in this country is in Maharash-
ira. And these things are exportable
articles and they have been exported,
and if this is one of the ways by which
we earn foreign exchange to import
foodgraing from outside, then, we can
surely except from you that from
those States where there is more
grain you must find ways and means
of meeting our demand.

Our demand—I want to say this
categorically to my friend the hon.
Minister—is two and a half lakh ton-
nes per month. That is what you have
to think of. It is no use saying that
you have raised it by 2,000 tonnes.
That means nothing. As far as your
stock availability is concerned, it is
your concern, since you have taken up
the work of procurement, to see that
the stocks are there. How to create
it is your job; the State is not going to
-consider it.

Already my friend Prof. Dandavate
‘has taken up many of the points, and
1 will not go into it. One point is
there which disturbs me. I thing it is
wrong just to supply the [foodgralins
when the elections are on and after-
wards to stop it. That will amount to
enticing the people of Bombay and
Maharashtra to either kill ong MLA
or MP every three months or force
them to resign so that every three
months we have an election in Maha-
vaghtra and the foodgrains will be sup-
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plied. I am sure we do not want this

thing to bappen anywhere. We do not

want just what is happening in Guja-

rat repeated in Maharashtra. They

say that the Gujarat people are more

peaceful than Maharahtra people, but

I can tell you things will become

worse in Maharashtra, ‘locking at the

way they starteq in Gujarat.

My point is this. The Minister of
Agriculture has been juggling with the
grain output figures. Rs. 175 croves
were spent for the crash programme
of grain in 1972-73, kharif and rabi put
together, and it was said that 110 mil-
lion tonnes of grains would be produ-
ced. Then, it was realised that the
Government would not be able to lay
hands on the increased output by pro-
curement. Then this figure was re-
duced to 100 million tonnes. After the
rabi crop was in, it was obvious that
the procurement policy had more or
less failed. Then the figure was again
reduced to 94 million tonnes.

My question is this. May I Fnow
what is the exact version of the Cen-
tral Government concerning the avail-
ability of foodgrains today? I want
them to be exact. Will the hon. Minis-
ter of Agriculture state categorically
whether the public distribution system
is intended for reducing the inflation-
ary trends or for helping the poor and
the meedy? Does the Central Gov-
ernment associate itself with the pro-
mise made by the Chief Minister of
Maharashtra to ensure that at least
eight kilos of grain will be given per
head per month?

Would it consider raising this quan-
tity of 12 kg. in accordance with the
popular demand? Even 12 kg., grain
per adult per month does not come
upto the actual nourishment standard
that we should reach because 18 oun-
ces of grain per day is what is needed
to come to that nutritional standard.

Whether the Government would con-
sider cleaning the grain before it is
sent to the States for distribution fall-
ing which bear the cost of cleaning
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of grain? Since upto 25 per cent of
‘the grain is usually full of matter
other than the grain, would the
‘Central Government make up for the
loss?

According to the Government statis-
‘tics, despite an increase of 50 per cent
in the population during the last two
.decades, the production of grain has
not only matched this increase but per
bead availability of grain today iz 25—
35 per cent higher than what it was
in 1951. Whom does the Government
wigh to blame for this mismanage-
ment?

In view of the fact that the Gov-
-ernment’s food policy seems to have
«<ompletely faileq during the last few
years, does the Government intend to
«do something re-thinking about .it?

SHRI F, A. AHMAD: Sir so far
as this Call Attention is concerned, it
relates o the reguirement of food in
Maharashtra. But my hon. friend has
raised some very basic queslions.

1 would like to point out that so far
.as this information is concerned, about
inecreasing the production to 110 or
111 million tonnes, ] do not know from
where he got that figure. What was
intended was that the programme
which we had under taken last year
wag to reduce the shortfall in produc-
tion on account of failure of crops
due to drought. I would say. by and
large, our policy has gucceeded. If we
had not taken up that policy, the pro-
duction of foodgrains last year would
have been much less than about 85 or
‘96 million tonnes which we achieved.
Not only last year but also it has the
effect of increasing production so far
‘as this year is concerned. That has
been borne out by the fact that during
the khariff period, we hope to achieve
a target of about 67 million tonmes of
foodgrains. I can assure him that we
shall very likely reach the target of
about 87 million tonnes of foodgrains
Bo far as the khariff crop is concerned.

8o far as the rabi crop is concerned,
we are hoping to get about 48 million
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tonnzs of Iordgrains. But because of
the tailure of winter rains the produc-
tion may be something less. Even
then, we hope that, with good crops
standing in Punjab, Haryana, Uttar
Pradesh and in other wheat-growing
areas, it will be possible for us to
achieve the target. That will be with
regard to the agricultural year 1973-
74. 1 hope, if that materialises, we
shall be out of trouble. But on actount
of the drought in the last 2-3 years in
succession we have been in difficul-
tiea.

As I have already pointed out, so
far as the interna] distribution is con-
cerned, that is the responsibility of the
State Government. So far as Bombay,
Poona and Nagpur are concerned, the
Maharashtra Government is distribut-
ing foodgrains at the rate of 7} kg. per
adult in those places. In other places,
they are distributing foodgrains at the
rate of about 7-8 kg. I may point out
that never befors we have given near-
ly 23 lakh tonnes of foodgrains to
them as was done in 1873. This year,
it is certainly much better than the
last year. With what we are giving
now to the Maharashtra Government,
they should be able to manage. Not
only that. We have also relaxed inter-
zonal restricions on coarse grains. I
am told the Maharashtra Govern-
ment has been able to procure bajra
and other coarse grain from other
States and they will be able to relieve
the distress in those areas.

I am sorry I have not got the figures
and I will ascertain from the Maha-
rashira Government as to what they
have procured from these areas which
will supplement the avsilability of
foodgrains in that area. All that is
possible is being done both by the
Maharashtra Government and by the
Central Government. With whatever
is available with us, keeping in view
the requirements of other deflcit areas
also, we are trying to help the Maha-
rashtra Government as much as possi-
hle,

SHRI JAGADISH BHATTACHARY-
YA (Ghatal); Mr. Speaker, Sir, to-
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day the prices of all commodities, par-
ucularly of masg consumption, have
risen alarmingly to disrupt the family
budget of all people belonging to the
middle-income ang low-income groups.
And the curious fact is this that the
rise in the cost of foodstuffs accounts
for two-thirds of the increase. Under
these circumstances, Maharashtra had
also experienced severe drought for
years together. I had an oppobrtunity
to visit some places of Maharashtra
sometime back and my sad experience
is this that in the black market any
amount of foodstuffs is available if
one has the means to pay for it, and
people told me that for procuring ra-
tion cards one had to pay a consider-
able amount to the officers; otherwise;
one cannot get the ration card for
seven months or even one year. Those
pecple have sold their belongings,
have sold their cattle, have sold their
utencils. The poor peasants have sold
their lands. And in this condition
agriculture has been affected much
even in this vear though there was a
god monsoon. The persons who have
beunfited most out of this situation are
the hoarders, the black-marketeers and
profiteers. This is a kind of robbery
going on on a national scale. I have
no hestitation in saying that the Gov-
ernments at the State and at the
Centre are responsible for this. Dur-
ing all these years we have found that
the help from the Centre regarding
foodstuffs has all along been inade-
quate. What the hon. DMinister has
said by way of reply to the questions
asked in this House is nothing but re-
peated playing of the old record. In
the present context I want to know
categorically from the hon. Minister
whether the Centra) Government is
ready to supply to the Maharashira
Government with adequate foodstuffs
to have stautory rationing even In
rural areas, and whether this Govern-
ment is trying to help the State Gov-
ernment with funds in order to com-
pensate for the loss of cattle and their
belongings which they hag to part with
during the last year of drought. An-
other thing that 1 want to know is
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whether this Government will declare
the distress-sale of land by the poor.

peasants to be illegal and order the
return of those lands to them.

SHRI F. A, AHMED: The hon.
Member has raised a gquestion whether
the Government is prepared to declare
statutory rationing so far as rural
areas are concerned. I may tell him
that there is no such proposal before
the Government at present. .

So far as relief in distress areas is
concerned, I have no doubt that the
Maharashtra Government is taking
care of this, and whatever relief is
required in the distresseq areas is be-
ing provided by the Maharashtra Gov-
ernment to the rural population. As
I have said now we have not only
increased the allocation to Maharash-
tra but we have also removed the
inter-zonal restriction. As I mention-
ed, it is not possible for me to indi-
cate the exact figures; if the hon.
members want, I can find these out.
But my impression is that because of
this relaxation of restriction and the
proposal arrangement for about 15,000
to 20,000 tonnes of extra foodgrains,
coarse grains, of coarse grains from
several States have been made and
they are likely to reach Maharashtra
as early as possible. When they reach
it will to a great extent relieve the
distress of the people in Maharashtra.

MR. SPEAKER: Papers fo be laid.

SHRI S, M. BANERJEE (Kanpur):
I have tabled a call-attention motion
about the agitation by the General
Insurance -Corporation employees. I
know you have not allowed it. But
this is an all-India problem concerning
the Central Government. You have
not permitted me to arise it either
under Rule 377 or by way of call atten-
tion. I would, therefore, only request
you to ask the Finance Minister and
the Labour Minister who is here now
to make a statement.

MR. SPEAKER: Thn hon. Member
should not get up when there is no-
thing on the agenda or without my
permission.
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SHRT S. M. BANERJEE: 1 have
already written to you. I would only
request yoy to ask the Finance Minis-

ter or the Labour Minister to make a
statement.

MR. SPEAKER: I will look into it.
Papers to be laid.

——

1247 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER DELHI SIKH
GURUDWARAS AcT AND Arr-Inpra
SERVICES AcCT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Op, behaif of
Shri Ram Niwas Mirdha, I beg to lay
on the Table—

(1) A copy each of the following
Notifications under sub-section (4) of

section 39 of the Delhi Sikh Gurud-
waras Act, 1971: —

(i) G.S.R, 1411 published in Gazet-
te of India dated the 28th
D=cember, 1973 containing
corrigenda to the Delhi Sikh
Gurudwaras Management'
Committee (Registration of
Electors) Amendment Rules,
1973, published in Notifica-
tion No, G.S.R, 671 dated the
30th June, 1973.

The Delhi Sikh Gurudwaras
Management Committee
(Election of Members) Rules,
1974, published in Notifica-
tion No. F. 18(19)/78-Judl.
in Delhi Gazette dated the
9th January, 1974,

(iil) The Delhi Sikh Gurudwaras
(Election of Pro Tempore
Chairman, President, Other
Office Bearers and Members
of the Executive Board) Rules,
1974, published in Notification
No. 18(29)/78-JudlL in Delhi
Gazette dated the 21st Jan-
uary, 1874

(ii)
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(iv) The Delhi Sikh Gurdwaras
(Amendment) Rules, 1974
published in Notification No.
¥, 18(19)/73-Judl. in Delhi
Gazette dated the 24th Janu-
ary, 1974,

The Delhi Sikh Gurudwaras
Management Committee (Co-
option of Members) Rules,
1974, published in Notifica-
tion No. . 18/33/73-Judl. in
Delhi Gazette dateq the 13th
February, 1974.

[Placed in Library. See No. LT-6240/
74.]

(v)

(2) (i) A copy of the Border Se-
curity Force (Assistant Com-
mandants) Recruitment (Re-
pealy Rules, 1973 (Hindi and
English versions) published in
Notification No. G.S.R, 504(E)
in Gazette of India dated the
23rq November, 1973, under
Sub-section (3) of section 141
of the Border Security Force
Act, 1968.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Notification,

[Placed in Library. See No. LT-6241/
74.]

(3) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (2) of section
3 of the All India Services Act, 1951:—

(i) The Indian Police Service
(Emergency Commissioned
and Short Service Commis-
sioned Officers) Examina-
tion) Third Amendment Re-
gulations. 1078 publiched in
Notification No. G.SR. 1405
in Gazette of India dated the
29th December, 1973.

(ii) The Indian Police Service (Fi-
xation of Cadre Strength)
Seventh Amendment Regula-
tions, publishedq in Notifien-
tion No. GS.R. 1408 in Ga-
zette of India dated the 26th
December, 1873.
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(iii) The

(iv) The

«(v) The

F. H. Mohsin]

Indian Police Service
(Pay) Fourth Amendment Ru-
les, 1973, published in Notifi-
cation No G.8.R. 1467 in Ga-
zette of India dated the 29th
December, 1973,

Indian  Administrative
Service (Fikation of Cadre
Strength) Amendment Regu-
lations 1074, published in No-
tification No. GSR. 21 in
{Gazette of India dated the
-12th January, 1974.

Indian Administrative
Service (Pay) Amendment
Rules, 1974, published in No-
tification No. G.S.R. 22 in Ga-
zétte of India dated the 12th
January, 1974.

. (vi) The Indian Forest Service (Fi-

xation of Cadre Strength) Se-
cond Amendment Regulations,
1974, published in Notification
No. GS.R. 28(BE) in Gazette of
India dated the 2nd February,
1974.

~{vil) The Indian Police Service (Fi-

~{viii)

, (1x)

xation of <Cadrp Strength)
Amendment Regulations, 1894,
published in Notification
(pay) Amendment Rules,
No. G.S.R. 33 in Gazette of
India dated the 19th January,
1074.

The Indian Poleé Service
(Pay) Amendmént Rules, 1974
published in Notification No.
G.8.R. 33 |n Gazette of India
dated the 19th January, 1974.

The Indian Forest Service (Fi-
xation of Cadre Strength)
Fourth Amendment Regula-
tions. 1974, published in No-
tification No. GSK. 142 in
Gazette of India dated the
3rd January, 1974.

[Placed in Library. See No. LT-8242/

-14)
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Mines (AMENDMENT) RULES AND PXY-
MENT OF WaGEs (Mings) Aunm'
RuLes

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): I
beg to lay on the Table—

(1) A copy of the Mines (Amend-
ment) Rules, 1973 (Hindi and
English versions) published in
Notification No. G.S.R. 18 in
Gazette of India dated the 5th
January, 1974 under sub-sec-
tion (7) of section 59 of the
Mines Act, 1952.

[Placed in Library. See No. LT-6243/

74.]

(2) A copy of the Payment of
Wages (Mines) Amendment
Rules, 1973 (Hindi and Eng-
lish versions) putlished in No-
tification No. G.S.R. 1423 in
Gazette of India dated the
29th December, 1973, under
section (6) of section 26 of the
Payment of Wagss Act, 1936.

[Placed in Library. Sce No. LT-06244/
74.]
NoriFicaTioN UNDER PASSPORTS Act
THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
I beg to lay on the Table a copy of
Notification No. G.S.R. 530(E) (Hindi
and English versions) publiched in Go-
zette of India dated the 19th Decem-
ber, 1973 issued under section 15 of
the Passports Act, 1967.

[Placed in Library. See N.4 LT-8245/
74

CenTtraL INDUSTRIAL SECURITY FéRCE
(FIRST AMENDMENT) RULES

SHRI F. H: MOHSIN: I beg to lay
on the TFable a copy of the Central
Industrial Security Force (First
Amendment) Rules, 1874 (Hindi and
English versions) publisheq in Notifi-
cation No. G.SR. 102 in Qazette of
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India dated the 26th January, 1974,
uif@er sub-saction (3) of section 22 of
the Central Industrial Security Force
Act, 1986.

[Placed in Library. See No. LT-8246/
74,)

NOTIFICATION UNDER NAvy ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK):

. (1) I beg to re-lay on the Table a
copy of the Naval Ceremo-
nial, Conditions of Service and

W Miscellaneous (Fifth Amend-
ment) Regulations, 1973
(Hind and English wversions)
publisheq in Notification No.
S.RO. 244 in Gazette of
India dated the 16th Septem-
ber, 1973 under section 185
of the Navy Act, 1057.

[Placed in Library. See No. LT-5837/
74.]
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(2) 1 beg to lay on the Table &
copy of the Navy Leave
(Fourth Amendment) Regu-:
lations, 1973 (Hindi and Eng-
lish wversions) published in
Notification No. S.R.O. 382.
Gazette of India date the
20th December, 1973, under
section 185 of the Navy Act,.
1957,

[Placed in Library.
74.)

See No, LT-6247/

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASS}RANCES

THE DEPUTY MINISTER IN THE.
MINISTRY OF PARLIAMENTARY
AFFAIRs (SHRI B. SHANKARA-
NAND): I beg to lay on the Table the:
following statements showing the ac-
tion taken by the Government on va-
rious assurances, promises and under-
takings given by the Ministers during
the various sessions of Lok Sabha:—

Pourth Lok Sabha

(i) Statemcnt No. XXXIII
(ii) Statement No. XXXIII
(iii) Sta*ement No. XXXIII
tiv) Statem=nt No. XXXV,
fv) Statement No. XXIIT .
(iv) Statement No. XXV .

Fifth Session, 1968
Eighth Session, 1969
‘Winth Session, 1969
Tenth Session, 1970
Eleventh Session, 1970
Twelth Session, 1970

Fifth Lok Sabha

(viti) Statement No. XXIIT
(viii) Statement No.XXVIII .
fix) Statement No.XVIII.
(x) Sratement No.XVIII
(zi) Statzment No.XII . .
(xii) Statement No.X .
(xdii) Statement No.XI
{adv) Sraicment NoV . . ;
(xv) Statement Na.Il . . .

" [Maced in Library. Sse Ne. LT-8248]74]

Pirst Sessior, 1971

. « Seoom Session, 1971

Third Session, 1971
Fencth Session, 1972
Fifth Session, 1972
Sixth Session, 1972
Seventh Session, 1973:
Eighth Session, 1973
« Ninth Session, 1973
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CoaL Mines FamiLy PENSION (AMEND-

MENT) SCHEME, 1974 CoAL MINEs La-

BOUR WELFARE FUND (SECOND (AMEND-
MENT) RULES, ETC,

SHRI RAGHUNATHA REDDY: On
behalf of Shri Balgovind Verma, I beg
10 lay on the Table—

(1) A copy of the Coal Mines Fa-
mily Pension (Amendment)
Scheme, 1974 (Hindi and Eng-
lish versions) published in No-
tification No. G.S.R, 52 in Ga-
zette of India dated the 19th
January, 1974, under section
7A of the Coal Mines Provi-
dent Fund. Family Pension
and Bonus Schemes Act, 1948,

[Placed in Library. See No. LT-6249/
4.

(2) A copy of thg Coal Mineg La-
bour Welfare Fund (Second
Amendment) Rules, 1972
(Hindi and English wversions)
published in Notification No.
G.S.R. 1353 in Gazette of India
dated the 8th December, 1973
under sub-section (3) of sec-
tion 10 of the Coal Mines La-
bour Welfare Fund Act, 1947.

{Placed in Library, See No. LT-6250/

4]

(4) () A copy of the Limestone
ang Dolomite Mines Labour
Welfare Fund Rules, 1973
(Hindi and English versions)
published in Notification No.
G.S.R. 1273 in Gazette of
India dated the 24th Novem-
ber, 1973 under sub-section
(4) of section 16 of the Lime-
stone and Dolomite Mines La-
bour Welfare Fund Act, 1972

(iiy A statement showing reasons
for delay in laying the above
Notlification,

[Placed in Library. See No. LT-6251/
4]
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COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS

THIRTY-sIxTy REPORT

SHRI G. G, SWELL (Autonomous
Districts): I beg to present the
Thirty-Sixth Report of the Committee

on Private Members' Bills and Resolu-
tions.

MR. SPEAKER: 1 am sorry to
learn from the Deputy-Sueaker that
this Committee could not meet on two
occasions for want of quorum. I
would request the Members of the
Committee to kindly note that the
committee could not meet because of
lack of quorum—it should not be re-
peated in future,

COMMITTEE ON PETITIONS
SIXTEENTH REPORT

SHRI A. P. SHARMA (Buxar): 1
beg to present the Sixtcenth Report
of the Committee on Pelilions.

12.47 hrs.

STATEMENT RE: REPORTED CAN-
CELLATION OF PASSENGER
TRAINS FROM AND TO MADHU-
BANI

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): Railways
have been running with low coal stock
as had already been explained by me
in this House earlier on 15-11-73 and
25-2-74, Steam coal which is consumed
by the railways and several industries
has not been available in quantities
sufficient to meet the demands of all
consumers of steam coal. In the cir-
cumstances. the Railways’ share of
steam coal from the overall available
supply could not be maintained as
minimum essential demand of key in-
dustries has also to be catered for. In
order to make available to the industri-
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their essential requirements of steam
coal the railways have had to reduce
‘their own consumption, To achieve
this in a planned manner, the rail-
ways have curtalled departmental and
shunting services anq also undertaken
temporary suspension of some short
distance less intensively used passen-
ger trains.

AN HON. MEMBER: What is the

number?

SHRI MOHD. SHAFI QURESHI: On
Sakri-Madhubani-Jaynagar section six
pairs of passenger trains are schedu-
led to run. For want of coal, one pair
of trains had been cancelled in Novem-
ber, 1973. One 22-2-74, the position of
coal stock on NE Railway as a whole
dropped to the lowest level ie. 0.7
days and at Samastipur and Dar-
bhanga Sheds, which feed these ser-
vices of this section, had a stock of 0.4
days and 0.1 days respectively. This
extremely low position of coal stock
at Darbhanga Shed compelled the
Railway to cancel the remaining 5
pairs of trains on and from 23rd Feb-
rvary 1974. As coal position improv-
ed with receipt of one rake of coal at
Samastipur on 23rd February 1974
evening, one train No. 327 was run
from Samastipur on the evening of
24th February 1974. Three trains were
restored on 25th February 1974 after
the requisite share of the Samastipur
rake of coal was transhipped and rea-
ched Darbhanga. On 27th February
1974, one more train viz., 41/42 Janaki
Express was restored.

These cancellations were incidental
and had no connection with the elec-
tion.

As ang when the availability of
steam coal improves and Railways
build up the requisite steam coal stock
in sheds, the cut in train services will
be restored in a phased manner.

Re Matter 218
Under Rule 377

1250 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-SEVENTy REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir. I beg to move:

‘That this House do agree with
the Thirty-seventh Report of the
Business Advisory Commitiee pre-
sented to the House on the 27th Feb-
ruary, 1974.”

MR. SPEAKER: The question is:

“That this House do agree with
the Thirty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 2Tth
February 1974.”

The motion was adopted

12.51 hrs.
RE: MATTER UNDER RULE 377

MR. SPEAKER: Now, Shri Madhu
Limaye. He is not here. I just want
to make this point clear. I had allow-
ed Shri Madhu Limaye to raise this
question aboul the resignation of cer-
tain Members of the Gujarat Legisla-
tive Assembly.

SHRI S. M, BANERJEE (Kanpur):
I am told that the Chief Minister is
already stepping down.

AMR. SPEAKER: No this is not a
question of stepping down. It is some-
thing elsz. Now, I thought that when
he speaks I would have the opportu-
nity to make the matter clear,

Sometime back I read it in the
papers that the Speaker of the Guja-
rat Legislative Assembly had indicated
that he wanted to consul{ me on cer-
tain matters concerning the resigna-
tions. I just read it in the papers.

SHRI K. 8. CHAVDA (Patan): I
showed it to you long ago.

MR. SPEAKER: Yes; later on he
wrote to me that he will be coming
to consult me.
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SHRI K. S, CHAVDA: When, Bic?

MR. SPEAKER: Then the Secretary
of Congress-O, my old friend Mr.
Manubhai Patel met me. He was an
hon, Member of the last Lok Sabha
and an old friend of mine. He met
me; he wrote to me. 1 wrote to him
that normally the Speakers meet in the
Presiding Officers’ Conference and
they can discuss about the procedures.
But so far as this matter of the resig-
nation is concerned, the Speaker of
the Gujarat Assembly neither tele-
phoned to me, nor met me. [ had
been expacting him—Mr. Patel and I
told him that if he had met me, 1
would have advised him on the right
lines. But normally, it is very em-
barassing for the Speaker of the Lok
Sabha when such things are stateq in
the Press, as if they are seeking my
instructions. I am the last person to
issue any instructions on such matters
or give any guidance. They are purely
within the State Speakers’ jurisdiction
and the rules are laid down on it; they
are very clear rules. And, if he had
met me, I would have just invited his
attention to the rules. I am very
lucky that he did not meet me. Other-
wise perhaps, if he had taken any ac-
tion on the matter, which may not have
been pleasing to you, that would have
been attributeg to me, as to what had
transpireq between us! So, 1 am very
happy that this is a good coinciderce.
I am going to advise our Speakers that
on such matters, when the rules are
very clear, I should not be involved
in that.

But Mr. Madhu Limaye is not there.
I do not know what he would have
chosen to say on this matter. I have
given my indication as to what I would
have replieq if I had been consulted.

SHRI P. G. MAVALANKAR (Ah-
medabad): Is the Assembly Speaker
obliged to get instructions like that?

MR. SPEAKER: Who am I to give
these instructions? Of course. we do
consult each ‘other about our mutual
problems— about the troubles you
create! They come to Delhi some-
times to consult me or telephone or
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write to me, We also meet once in a
year to discuss problems on which we
are not able to have certain clarifica-
tions and interpretations. But they
are very harmless as well as important
matters. Thig is a matter over which
I need not advise him. If you senc
your resignation, 1 would not seek
anybody else's advice!

SHRI P. G. MAVALANKAR: The
matter has been referred to the Guja-
rat High Court.

MR, SPEAKER: I will not take a
second to accept the resignation!

Now, coming to the business, there
only a very short time left—2 hours
and 35 minutes—out of which the
Prime Minister or the Minister con-
cerned would take some time to reply.
How much time would the Prime Mi-
nister like to take?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The Prime Minister will
reply to morrow.

MR. SPEAKER: I am very happy to
hear this, because there are so many
Members who are still on the waiting
list.

If you want her to speak before the
Hlection come, I can her {fust now I
think you should have enough time to
discuss this.

So, ‘w2 adjourn mow for Lunch to
reassemble at 2 P.M.

12.58 hrs.

The Lok Sabha adjourned for lunch
1ill Fourteen of the Clock.

The Lok Sabha reassembled after
lunch at five minutes past Fourieen
of the Clock.

[Mr. DEpUTY-SPEAKER in the Chairl

MOTION OF THANKS ON THE
PRESIDENTS ADDRESS—Contd.

MR. DEPUTY-SPEAKER: Further
consideration of the following Motion
moved by Shri B. K. Daschowdhury
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‘and seconded by Shri Amrit Nahata
on the 25th February 1874, namely:

“That an Address be presented to
the President in the following
terms:—

“That the Members of Lok Sa-
bha assembled in this Session are
deeply grateful to the President
for the Address which he has
been pleased to deliver to both
Houses of Parliament assembled
together on the 18th  February
1974",

and the amendments thereon moved
on the 25th February 1974.

Shri Dhamankar may continue his
speech.

SHRI DHAMANKAR (Bhiwandi):
While speaking  yesterday in this
House, I made a reference to certain
remarks made by the hon. and res-
pected leader Shri Morarjibhai Lesai,
when my hon. friend, Shri Dhote,
objected to my reference and said
that Morarjibhai did not say it. I
have here the record with me which
indicates what he said—‘They were
all people who were killed by bul-
lets when they were actually looting
and killing people not otherwise
His statement is obnoxious, offensive,
incorrect and far from true. I know
many incidents where innocent peo-
ple sitting in their rooms, ladies and
children, were killed in such cases.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): He was the most trigger-
happy Chief Minister this country
ever had, ) '

SHRI DHAMANKAR: Not only
that; he goes ahead and says that the
Gujarat Government are not doing it
efficiently.

SHRI P. G. MAVALANKAR (Ab-
medabad): Do not follow in his foot-
steps.

SHRI DHAMANKAR: He referred
to firing in Bombay and said that 105
or 109 people were killed and than

3407 LS—8
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there was peace. That was the peace
of the graveyard. He boasted of that
also,

I know a college student, a very
poor boy who was doing serviee for
the whole day and attending college
in the evening. When he was return-
ing from the City and got out of
Dadar station, immediately he was hit
by a bullet and killed then and there.
His relations tried to meet the Chief
Minister, Shri Morarji Desai, to nar-
rate their grievances and ask for
justice. The interview was refused.
This came out in the press, depicting
all these ghastly incidents,

Shri Morarjibhai Desai went on to
say that the Gujarat Government can
not do these firings efficiently, cannot
do the killings efficiently. What does
it indicate? It indicates a total and
callous disregard for human lives and
human values. By this  statement,
Morarjibhai has offended not only the
people of Maharashtra but also the
people of Gujarat. I will restrain my
self and say nothing more.

SHRI VASANT SATHE (Akola):
He was boasting of being an efficient
killer.

SHRI M. SATYANARAYAN RAO
(Karimnagar): He established peace
immediately.

SHRI DHAMANKAR: Some of my
friends this side and opposite, Lhose
coming from Kerala, Andhra and
other parts of the gouth, were rightly
perturbed and agitated over the as-
saults made on the non-Marathi spea-
king people from the south in Bombay
after the morcha of the Shiv Sena.
It seems it has become a routine, but
we, the MPs from Maharashtra share
their grief and anxiety not passively
but actively, We vehemently con-
demned all these atrocities, We met
in Bombay before coming to the ges=-
sion and discussed the matter with
the Chief Minister. The Chief Minis-
ter issued a statement in the Maha-
rashtra Assembly giving a categorical
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assurance that all these  attrocities
will not be tolerated and will be put
down with a heavy hand. It- is for
the Maharashtra Goverpment which
is doing its best. But we, Member
of Parliament, feel that we should sit
cgether—Members from the south
“nd from Maharashtra—discuss free-
sy and frankly and create a congenial
end healthy atmosphere where the
people in minority in Bombay and
olher parts of Maharashtra, along with
the Marathi-speaking people, will feel
secure and protected.

SHRI VARKEY GEORGE (Kotta-
yem): Why did you protest at the
resolution by the Kerala Assembly?

SHR1 DHAMANKAR: That was a
diffierent thing. I will come to that
But I will make one request. One sug-
gestion was there, and that was to
send a team of Members of Parlia-
ment to Bombay, and another sugges-
tion was the intervention by the Cep-
iral Government. May I humbly sub-
mit that these things are not going to
help to solve the problem. I feel it
may aggravate the situation.

With these words, I conclude.

SHRI K. BALAKRISHNAN (Am-
balapuzha): Mr. Deputy-Speaker,
Sir, I rise to speak with a rather
heavy heart, because apart from the
speeches 1 heard on both sides, there
is a certain difficulty for me when
1 attempt to spealj about the Presi-
dent’'s Address. That is because I
have come here as the candidate of
a combination of parties. In my own
native State. I belong to a party that
is sharing power. Here, I actually do
not belong to the party that is in
power, but I .cannot deny the fact
that I have come here with their help
also. So, when I speak, I must bear
in mind that there are certain people
who had been behind me when I came
here and those people are responsi-
ble for certain things happening in
this country. Those things that are
happening are not to my taste at
least in polities. T
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Here there are lots of complaints
about the food shortage, about the

way the different State Governments
are trying to handle it, and there
were replies that the whole thing is
a world phenomenon. Supposing I
accept both the arguments, let us ab-
solutely be logical about it. The Gov-
ernment says that this year the yield
of crops is better than last year and
it has been a bumper crop. The Gov-
ernment says that procurement,
though not absolutely efficient, was
carried out to a certain amount of
efficiency.

People find that when they go for
their purchase of rationed, essential
commodities, they not only dé not get
them but when they walk a few steps
further, they get them at colossally
high prices. When people face this
situation, the Government says that
there is enough grain in this land,
When people go to the ghops and find
that they cannot get the grains, there
is the reverse complaint. Let me ask
the people in power, what have they
done to feed the people. When you
find that the people are hungry, when
you find that there are cars, when
you find that there is foodstuff avail-
able, and when they do pot get it,
how do you expect the people to
thrive? You say “Tighten your belts”.
There is not even a belt to tighten.
What are the people expeeted to
do?

When there was the Negro rioting
in the United States, the late-lament-
ed Martin Luther King once made a
very telling reference to the agony
that they were facing. He said, *It
is all right if I starve; it is all right
if my wife starves. But my little
child who goes to school and sees
bright eyes, bright clothes; finds that
we are being treated in society in a
particular way, comes home and asks
me, Daddy, why are we being treat-
ed that way in society, and what is
it that I have done to be treated in
a different way? I am isolated, seg-
regated, why is it so.'”
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* Now, in my own State, in my own
country. my Son goes %o the school,
apd he sees the other people eating.
Coming home back, he asks me,
“Daddy, why am I not allowed to eat:
why have I not enough to eat?”

Is the problem to be boasted about?
They say, “You must suffer; you must
tighten your belts.” All these things
can only be said. When you shout
fcr food, you get bullets and lathis,
‘What exactly do the Government
€xpect the people to do?

1In Cochin, when some soldiers lan-
ded and they molested women in the
Cochin Harbour area, the people pro-
tested and asked Mahatma Gandhi
“What is to be done about it"?. He
£aid, “Don’'t you have your nalls and
teeth. Bite and tear them.” It is a
question of life and death. There is
no question of remaining non-violent
or anything like that. You cannot take
it jokingly.

What about Kerala? Ours is the
only one State in the whole of India
where there is universal rationing. In
every suburban area, in every village
there is a rationing shop. We are a
deficit area, We are not getting the
focdgrains that we used to get for-
merly. There is an open market. Be-
cause free movement of foodgrains is
not there, if the ration requirement
is not supplied through the ration
shop, the people have to  starve.
There is no other way out for them.

There are quite a number of edu-
cated unemployed persons. They try
to go out to find some employment.
But now the thing like “Sons of the
go0il” has come in. In our place, there
was g strike in the Thumba complex
saying that the people employed
there must be the sons of the soil
Not a single political party supported
that demand. The Government of
Kerala suppressed that demand with
a heavy hand. The “Sons of the soil”
struggle was suppressed with a strong
hand.

What are we experiencing in' places
like Maharashtra? I have got scores
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of letters coming to me from my fri-
ends living there. No less a person
like Prof. Madhu Dandavate, when
he came to Kerala, said in a press
conference that what is happening in
Maharashtra, what is happening in
other places, to south Indians is in-
human and brutal. When such things
happen, are we to remain calm and
quiet and take it lying down because
there is a world crisis? World is not
the monopoly of the party in power.
One scarce commodity in the human
market is the commodity of consci-
ence. Can anything with conscience
say that people in gny corner of the
world would have tolerated this type

of a thingy

What do they expected us to do?
We have no work; we have no wages;
we have no freedom! we have no
food. We cannot get anything with-
out going through what can be called
hush money. I do not how Ilong
this state of affairs is going to con-
tinue in Kerala? See the writing on
the wall. T personally had the same
apprehension that comrade Indrajit
Gupta had. A very non-political per-
son in the Army, Gen. Maneckshaw,
when he went to the Rotary Club in
Bombay, he made a speech and said,
“There is a scarcity of food; there is
a scarcity of cement; there is a scar-
city of fuel and all that and, if the
scarcities are somehow  overcome,
these things cannot be tramsported be-
cause there is a scarcity of wagons.
Even then, if these things are not
available here, you can somehow im-
port them from somewhere. But
there is another scarcity, the scarcity
of leadership. You cannot import
leadership from somewhere else.”

This is a very chaotic state of af-
fairs, I think, if something is not
done, the conditions will become
worse. Something has got to be done
strongly and effectively.

strongly and effectively. A military
man has said that, in a country
like India—end the military man
being very very popular on his
own right. Well, see the writing on
the wall. If you do not see that writ-
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ing on the wall, like the Austrain boy
who wrote on the wall some years
back, the boys in Gujarat are writing
on the wall. That, you have to sec
and you shall see,
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SHRI FATESINGHRAO GAEKWAD
(Baroda): Mr. Deputy-Speaker, Sir,
during my tenure in this august House
I have had the privilege of listening to
over a dozen Addresses but, I am
constrained to say that there has
never been a more insipid one than
this year's. If I had the time I wonid
give numerous examples to prove this
point, but I know that my time is
limited and, will therefore, concen-
trate on just one subject.

Sir, this House is fully aware >f the
unhappy situation which continues 1}
exist in the State of Gujarat, and 1
happen to have the honour to
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represent the riottorn ciiy of Baroda.
More then fifty people have already
lost their lives, over forty of these
had died before the President's
Address to Parliament.

Everyone in the country knows that
the reasong for these disturbed condi-
tions have been spiralling prices and
non-availability of foodgrains and cer-
tain essential commodities—only the
Centra] Government still refuses to
accept this fact. This is evident from
the four line reference to Gujarat in
para 20 which reads gs follows:

“Early this month, Gujarat has
come under President's Rule. It is
the responsibility of all citizeng to
help in the establishment of a climate
of self-restrained and cooperative
effort so that the people's hardships
can be alleviated.”

There is no mention of the Centre's
failure to provide foodgrains and
essential commodities to the State, no
assurance of dissolving the Assembly,
and not even a message of sympathy to
members of the bereaved families.
This is certainly the most ‘classic’
example of total apathy and callous-
ness.

I only have a few straight forward
question to which I want only straight
forward replies.

Firstly, does the Centre now accept
the root cause of the disturbances?
When peopls were practically on the
verg> of starvation, why were food
supplies refused by the Centre? And
yet, in his first public pronouncement
after the imposition of Presidential
Rule, the Governor assured the people
and I quote:

“that the administration would en-
deavour to supply adequate food-
grains and essentia] commodities”,

In fact since then supplies have been
rushed to Gujarat. When foodgrains
and other essentials were not available
only three weeks or a fortnight before

the imposition of President’'s Rule,
where have these supplies suddenly
come from?
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Then, there is this talk of corrupdion
[n high places. It was never heard of
in Gujarat so far. Some people claim
that they can prove these charges. The
-accused say .that they can. disprove the
charges. The people have been consi-
derably agitated over this issue. Even
-a sum of Rs. 25 lakhs is being freely
mentioned. No one seems to deny the
figure. The only thing in doubt
seems to he the destination of the
sum. The Gujarat leadership says it
has been sent to Delhi, but Delhi S&ys
it has never arrived! Will not the
Centre set up some proper machinery
to go into these charges of corruption,
thereby removing the doubts in the
minds of the people ang thereby also,
giving an opportunity both to the ac-
cusers and the accused to settle {he
issue? |

My third question relates to police
excesses or what may even be called
police ‘violence’ during the disturban-
ces, There have been numerous inci-
dents when the Police have used un-
justifiable methods. One such incident
happened in Baroda, when, alleging
that the students of the M. S. Univer-
sity were stoning them, the police en-
tered the campus and brutally beat
up the students. There are responsible
people in Baroda, including the Vice-
Chancellor who are prepared tp give
evidence that they were witnesses to
the police brutally assaulting the stu-
dents, not only on the grounds of the
<campus but even on the firsy floors of
buildings! The people want an assur-
ance that a judicial inquiry will be
iniated to proble into these charges
of police exceses.

Finally, I come to the widespread
and what I consider legitimate demand
of the people for the dissolution of the
Assembly. I can anticipate two argu-
ments which may be used in countering
this demand, firstly that this demand
does not come from the vast majority
of the people, is restricted and comes
from a minority which lives in the
cities and, secondly that if this de
mand Is met, |t would be tantamourt
1o conceding or giving in to vidlence.

on Presidents
Address

The first argument is net based on
sound facts. The agitation started
when- conditions became unbearable.
By offering this argument, is it being
that this" demund for 'the
dissolution of the Assembly will not
be met unlesg there is evidence that
the agitation hag spread tg rural areas
as well? I partially agree with the
second argument, Violence can never
be tolerated and must always be
condemned. There is no quarrel aver
that, But this should not be used a8
an excuse. If the Centre had had the
courage t{o have faced facts at a much
earlier stage this agitation would not
have even started: but they had no
time since they were very busy with
more weightier matters.

Mr. Depuly-Speaker, I think 1t was
the hon. Speaker who was reported to
have expressed surprise at the hap-
penings in Gujarat, ending up by
saying that he wondered whether
Gandhiji was ever born in that State.
There is no doubt about the fact. We
are a self-disciplined people who have
always believed in non-violence. How-
ever, the question may easily be asked:
Was there something cardinally wrong
in Gujarat which eventually pushed
such people into this spontaneous
agitation against the scarcity of food
and essentia] commodities, alleged cor-
ruption in high places and the Centre’s
total apathy towards the legitimat?
demands and justifiable grievances?

Ever since the beginning of the agita-
tion there has been a spate of sermons
delivered to the people of Gujarat frem
distant places like Lucknow, Pondi-
cherry, etc. and during the last three
days in this House by Members of
the Treasury Benches. But one may
ask why no pne has had the courage
to visit the State to preach these pious
sermons directly to the people? I row
demand a categorical assurance from
the Government that the Assembly
will be Immediately dissolved and that
the people would be given a chance te
elect their new representatives. Nothing
sort of this would satisfy the people
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snow, Do i} while it can still be done
with a littly grace, Justice delayed
will be justice denied.

SHRI BIREN ENGTI (Diphu): 1
thank you, Mr. Deputy Speaker, Sir
for giving me chance to speak on the
Motion of Thanks on the Presidents
Address. It has been said by several
Members on both sides this House
that there is arute shortage of food-
grains and essential commodities in
the country, It has beep said by Mem-
bers from the opposite side that it is
because of this shortage of foodgrains
and essential commodities that there
are bandhs and strikes. I wish
to say that these bandhs and strikes
will not help in producing more food,
neither this will help in building up
our economy.

We have seen the country is suffer-
ing from natura] calamities such as
flood and drought. This has been
happening for the last three years in
many States in the country. This has
affecied agricultura] produetion. Then
again due to bundhs and strikes in
many States, industrial production has
also been affected,

To increase agricultural production
people belonging to all politica) parties
should co-operate with Government in
polices of more production and pro-
curement so {that we can overcome the
food crisis,

Due to hoarders, blackmarketeers
and profiteers, there is scarcity of
foodgrains and other essential commo-
dities in the country. I would re-
quest Government to see that those
who are hoarders and blackmarketeers
are properly punished.

I represent one of the most back-
ward constituencies in the country.
The President himself has in his Ad-
dress made o reference to backward
areag in the country and said that such
backward areas should be looked into.
The hill greas are stil more back-
ward and Government should give

more attention to sugh backward areas. -
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For the first time, the peuple were
given the privilege of framing their
own plan. 1 would say here that for.
the first time the people of the Mikir
and N.C. hills, the most backward dis-
trict in the country, have prepared a
concrete and comprehensive plan and.
placed it before the State Govern-
ment, [ would urge the Government
of India to accept all the proposals
and schemes submitted by them
because we have been saying here in
Parliament that the backward gareas
should be developed. Until and unless
We get more money, how can we deve-
lop our backward areas? Therefore,.
all plans and schemes submitted by
the hil) districts should be accepted.
Not only that, The Government should
take keen interest in other develop--
ment because in th hil] areas we are
economically, socially and politically
backward, For al] round developmert
of the economy, many things have to
be done by the Government,

In the Fifth Five Year Flan we had
suggested that we had to change the:
cultivation system prevailing in the
hill  districts and hill areas of the
country.

Mr. Deputy Speaker, Sir you know
the agricultural system in our hill’
aveas, The cultivation in the hill
areas of Assam is a peculiar one, It
is distinct and s:parale not similar to
the plain areas of the other States.
What is going on there is the jhoom-
ing system. I have been saying many
times here that the existing sy:tem cf
cultivation should be revised and rew
and modern methods of agriculture
should be introduced. In the fifth five
year plan we have suggested that ins-
tead of allowing such destructive
method of cultivation, we have to in-
troduce a new method of cultivation
like rubber coffee plantations, etc.
For this purpose, we want more monsy
but the State Government is not able
to bear all the expenditure. It is
completely dependent on the Central
Government. So, in this regard I re-
quest the Ceniral Government i, see
that the State Government is helped
to develop the il areag there.
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There have been many instances in
these two or three years, of atrocities
and hooliganism committed against
1he Harijang and minorities in many
parts of the country, These should
really be banned, Instead of Hghting
for economic independence, here we
are fighting amongst ourselves with
ihe primitive and vague ideologies of
castzism. All these things should be
banned because we know that commu-
nalism and casteism are great evils
which would dis-integrate our nation.
Instead, this sort of fighting will dis-
integrate our country and nation and
this will prevent us from reaching
our goa] of soclalism and secularism.
So the Government of India should
1ake strong measures so that no such
further incidents can take place in
1he country.

As we know, the United Kingdom
and the United States of Americg have
agreed to juintly establish : naval
base in the island of Diego Garcia in
tbe Indian Ocean. This is a matter
which causes great concerp to us, be-
cause it really threatens to our secu-
1ity. So, the Governments of the USA
and the United Kingdom should give
up their policy to establish a naval
base in the Indian ©Ocean and they
thould also agree with our viewpoint
ibat the Indian Ocean should be kept
as a zone of peace.

In the end, I would like to say that
1here are so many sick industries and
sick tea gardens in the country which
directly affected the employed labou-
rers. Here, I would Uke to request the
‘Government of India that such mis-
managed sick industries and tea
gardens should be taken over by the
Government sp as to give employment
io those affected labourers whose
Jivelihood is solely connected with
such industrles as well as tea gardens.

SHRI VARKEY GEORGE (Kootta-
yam): Mr, Deputy-Speaker, Sir, the
President's Address is expected to
fouch some of the acute problems of
1he country, As the time allotted to

Motion of Thanks FEBRUARY 28, 1974

on President™s 248
Address
me is very little, I would like to point
out a few glaring omissioms. I belong
to a party in Kerala which has sup-
ported the Indian National Congress
led by Shrimati Indira Gandhi. Sir,
we supported this party with the pious
hope that the Indian National Cong-
ress, with a good majority and under
the leadership of Shrimati Indira
Gandhi will lead this country to pro-
gress. But today when we ro back
to our constituencles and face the
voters, they ask us one question:
“Why did you advise us to vote for
Shrimati Indira Gandhi’'s party and
made her the Prime Minister of India?
What are we getting return?

AN. HON. MEMBER: They elected
you.

SHRI VARKEY GEORGE: Kerala
being a State with a lot of literacy and
culture, our people go throughout
India and even abroad to earn their
living. But thousands and thousands
of Keralites who are now in Maha-
rashtra and Bombay are being driven
out of that State.

SHRI VASANT SATHE; That is not
correct. You can accuse the Shiv
Sena. Nobody is driving out anybody.

SHRI VARKEY GEORGE: [ happen-
ed to be in Bombay on the eve of the
bye-elections held recently, I saw with
my own eyes in same jeeps the flags
of Shiv Sena and the Indian National
Congress throughout the constituencies
and both the parties were jointly
canvassing votes, It has been denied
even by the Prime Minister that {here
was any sort of alliance with Shiv

Sena. Why did they then carry both
the flags in one jeep and canvass
votes?

Even after the elections, when T was
in Bombay there were brutal attacks
on the Malayalees. When I was com-
ing out of the hote] where 1 was stay-
ing in my dhoti and jhibba, the
chowkidar at the hotel said. “Pleu-+ do
not go out in this dress. You will be
beaten up.” This i3 the situation in
Bombay. In the Marine Drive area of
Bombay where you see hundreds of
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Mealayalees selling tender coconuts,
today, they cannot wear a dhoti. They
are to wear pants to show that they
are not Malayalees.

What have we done for all these?
Is it a crime on our part to have edu-
cation, literacy and culture in our
State, to work very hard and to earn
foreign exchange for the country?
Qur State is a deficit State in food-
grains. Unfortunately, whatever we
were producing this year, due to some
unusual pest disease, all our paddy
crop has been destroyed, So, we have
to depend upon the Centre to feed
our people. There is 3 constant pro-
cession of our Ministers every month
to the Centre to meet the Prime
Minister and the Food Minister. But
the Prime Minister is too busy to see
them and the Food Minister is too
busy to see them and they o back
with empty hands., The people ure
starving; they are not getting even 6
ounces of ration. My hon. friend was
saying that in Bombay and Gujarat
they were not getting 12 ounces of
ration. But keralites are not getting
even 6 ounces of ration. This is the
reward they get for earning foreign
exchange for the country.

15 hrs.

This is a State with a lot of literacy.
Thousands and thousands of boys and
girls coming out of colleges are with-
out a job. Previousiy because of their
intelligence and integrity, they were
taken in offices throughout India, in
Bombay and Calcutta and other places.
But now just because they are Kerali-
tes or Malayalees, the jobs are being
denied to them, This is the bitter ex-
perience we have in Kerala. The
Central Government must have &
soft corner for us. Even though we
are cultured and may not follow the
example of the people of Gujarat, a
time will come when we may have to
rise against the Centre and ask for
our just demsands. As I said, unless
food iIs rushed to Kerala in another
couple of weeks opur people wil] be
starving. From the allotment that has
been given to the Kerala State, we
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will not be able to even distribute
three ounces of ration. How long can
Keralites wajt for more food from the
Centre? The people of Kerala are
disappointed, because not a word has
been mentioned about this in the
President's Address.
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With the foreign exchange that we
earn for our country, if we are allowed
to import food ourselves, we can get
al]l the food that we want. In our
neighbouring States of Tamil Nadu
and Andhra Pradesh, there is enough
food and the kind people of Tamlil
Nadu and Andhra Pradesh are prepar-
ed to send enough food to Kerala. But
the Southern Food Zone has been abo-
lished, and the Central Government
has banned any sort{ of movement of

rice or any other foodgrains from
Andhra Pradesh or Tamil Nadu to
Kerala. If we are allowed to buy our

own food, we have enough forelgn ex-
change and enough funds to buy
whatever foodgrains we want. The
only thing is that we are not ellowed
to do it. Why this discrimination?
This is a great injustice that has been
done to this State, With these few
words. I conclude.

SHRI HAR! KISHORE SINGH
(Pupri): ‘Mr. Deputiyi-Speaker, Sir I
rise to support the Motion of Thanks
to the President.

From New York Times to Shri Mo-
rarji Desai, Shrl Atal Biharl Vajpayee
in between, there seems to be a gallaxy
of prophets of gloom who think that
because of the present difficulties our
democratic structure is going to shat-
ter. Sir, I just wonder why these pro-
phets of doom are becoming panicky
because of the temporary difficulties
which our country is facing today.
Which country in the world is not fac-
ing difficulties? Can our friends point
out a single country. a single major
countrv, in the world which is not
suffering from internal, demestic pro-
blems? Have our friends not heard
about the Watergate scandal In the
United States of America? But what
is happening there? Are the American
people taking that issue to the streets
as our friends have taken the lssue
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i Gujarat? I was listening te Shri
Fatesinghrao Gaekwad; [ was also
i.stening to Shri Merarjl Desal. Wha
has been surprising is their approva#
of the events in Gujarat. Nobody is
happy about the situation in Gujarat,
the least of all our party and ourselves.
But if pressure is to be utilised. if
the battle of ballot is to be fought in
the streets of Ahmedabad and ofher
places in Gujarat, if the success of the
battle of ballot is sought to be nulified
in the streets, and this House suc-
cumbsg to it, then that will be the end
of democracy, and not otherwise, I do
not blame them because they are the
slaves of habit and it goes to prove the
old saying that old habits die hard.
They have been saying the whenever
the country has faced any temporary
difficulty. They had said in the
Sixties, after 1967. But what hap-
pened? Our democratic structure,
our democratic fabric, has more solid
foundationg than what our critics
tend to think.

It hag been pointed out in this House
that the wave of popularity of the
ruling party and of the Prime Minister
is on the wane. Al] waves have their
ebbs and tides but they never die. In
that way they have tried to undermine
the achievements of this country in
the wake of the 1971 elections. If
anything was achieved solidly, it is
that the 1971 elections clearly proved
that the people of this country have a
clear, direct and firm faith in the de-
mocratic polity of our society, Second-
ly, it is very important that so far as
the national security of our country
goes, we did achieve the creation of
Bangla Desh and but for the massive
majority the people of India gave the
Congress, Bangla Desh would not have
been there. Ts there anybody who can
deny the enduring, durable and perma-
nent services which the Party achiev-
ed by the creation of Bangla Desh to
the national security and integrity of
India?

Everything has a price. Bangla Desh
alsp has a price. The present diffi-
culties of the country are a bye-pro-
duct, not totally, but in part, a bye-
product of the Bangla Desh issue. And
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what bas pained me most to see is
that listening to some of the opposi-
tion speakers, one would get the im-
pression that we are a panic-striken
nation, that whenever some problem
arises which poses a challenge to our
democratc polity, that our democratie
polity is going to shatter and our
whole system is going to collapse,
Now, the system which has a firm basis
in our national struggle and in the
experiences which the people have un-
dergone in the last 26 years is not going
to shatter or collapse because of cer-
tain temporary difficulties or some
economic problems or because some
people are trying to do something un-
desirable in the streets of Gujarat.

Now, I would like to say something
on this economic issue because this is
very important and in the context of
the present crisis it is being sought
to undermine the very basis on which
this Party received a massive mandate
in 1871.

Now it is being suggested that the
present difficulties have arisen because
of certain redical policies which this
Government have undertaken. Now
that is far from the truth. What the
country needs to-day is forceful im-
plementation of those policies and
those pledges which the Party gave to
the people in 1971.

First. I would sav that the land re-
form measures must be expeditiously
implemented without any hesitation
and without any delay and should be
pursued firmly. If necessary, the Con-
stitution should be amended to the ex-
tent that it is not left to the whims
of the State legislatures to undo the
wishes and aspirations of the people
so far as land reforms go.

Secondly, I would come to one of
the most important problems in the
fleld of economics in this country to-
day. That is the ostentatious lving
and wasteful expenditure. T would re-
quest the Prime Miniser and the Gov-
ernment té gee that this is drastically,
radically and forcefully curtailed and
stopped by one stroke. In this con-
text, I would suggest that no Indian
national should be allowed to stay in
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any five-star hotlel in the country, no

. Indian should be allowed to host any
parly in any five-star hotel and no
Minister or Member of Parliament
should attend any reception hosted by
any !ndian national in any five-star
hotel which the ITDC is constructing
all round in the country.

Thirdly, I would also like to sugest
that simultaneously with land re-
forms, a drastic, reasonable and mean-
ingful ceiling should be put on urban
incomes which include indusirial and
commercial wealth because there is an
impression in the country that because
the urban people have more voice, they
have got the Press, they have got all
the publicity media under their con-
trol, therefore only rural land reform
measures are considered radical] and
progressive uand not the urban land
ceiling meuasures. Urban land ceiling
measures and land reforms should
simultaneously go hand in hand with
rural land ceiling measures. Justice
should be achieved in both the cases,
because, there is an impression in the
vountryside that the Administration is
partial towards urban people, This
impression should not be allowed to
cuntinue and Governmenti should im-
pose urban ceiling along with land
reform measures. Here I would sug-
gest that urban ceiling should include
industrial and commercial wealth that
is gereruted in the cities.

I would suggest thut there should be
a ceiling on expenditure as well No
Indian should be allowed to incur an
expenditure of more than Rs. 2,000 to
Rs. 5,000 per month. This is my sub-
mission. I am not =uggesting that
there should be a ceiling on salaries.
But I would be happy it a ceiling of
Rs. 2,000 is put in regard to salaries.
But what I would specifically like to
suggest ig that there should be a ceil-
ing on expenditure as I have suggested
if this country is tv survive economi-
cally and face the various challénges
which are there. There are various
chalienges, particularly the etonomic
ones which we will have to face. The
challenges are there; the people are
with us. We have given pledge to the
people that we will establish in this
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couniry a just and equilable social
order and 1 am sure that the coming
evenls will prove Lhal we awe true to
our pledge.

With these words I conclude. Thank
you.

SHRI M. SATYANARAYANA RAO
(Karimnagar): I am really sorry that
1 am not in a position to thank the
President for his address. I have
caretuly listened to the speech he
made. He has mentioned about so
many difficullies facing our country
but he has not suggested any remedy
for solving these problem. Today you
know, in our country, we have reached
a stage where it is very difficult for
Members of Parliament to go outside
and say that we are Members of
Parliament. The danger is there, I
am telling you, the people are not
tolerating us. The reason may be,
we are not providing sufficient food for
them; that is because of shertage of
food, shortage of assential commodi-
ties,

Previously we have seen, Sir, only
lower middle class persons were
affected. But for the first time now
we are seeing this that the common
people and the poor people are affected
by the rising prices, by shortage of
essential commodities, which are not
available in the market. That is the
reason why they are angry with us.
Naturally we will have to appreciate
their difficulties. = What are the
reasons? So far as policies are con-
cerned, there are no two opinions
about them. The only difficulty is
about implementation. For imple-
menting the policies who is responsi-
ble, Sir? The Government is respon-
sible. And because those policies are
not implemented properly the people
blame it. Don’'t blame any of the
opposition partles saying they are
responsible for this thing and that
thing. It is very easy. I will give
one example. What was your role
when in Madras. the DMK could not
solve the important problem? Did
you not take up the matter? After all,
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it is the duty of the opposiion to take
up the matter of the people, Ang if
opposition takes up the matter it is
no use blaming them and saying that
they are exploiting the situation.
Alter all everybody will explgif.
Even if the Congress party is in
opposition, it will do so. For that
matter I do not blame these people
and your people. But something is
certainly wrong fundamentally.

You will have to think about it
and try to solve the problem of
shortage of essentials. Unless this is
solved I doubt very much whether
Parliamentary democracy will be able
to survive. I am sorry to say all
these things. This is the situation
which is prevailing in this country-—
everything is in short and, nowadays,
it has become a fashion for some
people to speak against the farmers.
Eighty per cent of Members of Parlia-
ment as well as the Members of
Legislatures come from the agricul-
tural classes. But they are hesitant
to take up their cause simply because
they have become very affluent. They
think that everything is okay so far
as their problem is concerned. As a
matter of fact, no fertiliser is made
available 1o them; there is no irriga-
tional facility or electricity even made
available to the farmers. Still, they
are doing their best to produce suffi-
cient quantity of food. Food is avail-
able in vlenty. The only difficulty
is in regard to the distribution of it
equitably. There is no proper distri-
bution machinery for the purpose.
Also it has become a fashion to take
over everything. Taking over by
Gevernment is all right. We also
believe in that.
cient production where is the question
of taking over of it? And how can it
be equitably distributed? In factories
or in industries, we see the labour is
exercised so much that there is in-
discipline. They are not working at
all. They know their responsibility put
they are pot taught properly to do a
thing. They are worried about their
wages; but they qre not worried ahout
the preduction.
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Ii you tell them that unless there
is production, it is not possible to
increase their wages, then they will -
definitely "do something in the pro-
duction of foodgrains. In this regard,
not only the Members from the Con-
gress Party but also the Members of
the Opposition should think in these
lines. I am sorry to state something
about what has happened during
Gujarat crisis. Shri Jayaprakash
Narain made a speech in Gujarat—I
read it also asking the students and
teachers to boycott their classes for
one year and to agitate against the
Government. It is not good to do so.
I am telling this because of my ex-
perience. There are no two opinions
that something should be done in
regard to Gujarat. Shri Jayaprakash
Narain who happens to be a Gandhi-
an and believe in non-violence should
not have asked the students to agitate
against the Government. He ought
not to have asked the teachers, parti-
cularly, to come out of their classes
and to agitate and adopt some violent
methods to achieve the demands of the
pepole of Gujarat. After all he is a
national leader—an important leader.
If their education is to be disturbed,
what is the use of their going in for
the B.ABSc. or an engineering
course?

SHRI INDRAJIT GUPTA: What
did you do with regard to Telsngana®

SHRI M. SATYANARAYANA RAO:
That is why I say here, as an ex-
perienced Member, that we should not
epoaurage the people to agitate. Let
us go to the bazar and let us agitate
there. Don't encourage the students to
come out of their classes and agitate.
That will be a dengerous thing to do.
To-day you may do it because the
Congress Party is in a dlMculty‘d}';u
may also have to fa~e the same -
culty when you come to power., I am
also responsible because I also have,
agitafed for Telengana. I wrongly
supported the students in the agitation.
What happened to them?! Now they
are compleely ruined. When T see.
them somstimes I feel why they should
have agitated for that? What have we
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achieved. because of that agitetion? o 7 3w ¥ gy

After all, the future depends upon ww &« ; g &
these students. M their career is  PWAITH® "‘i‘_ ¢R-[WAE N
spoiled what can they do in future fefrdia sW M &, o= & Wy
for the country? W e ﬁmt‘ ma
. I, therefore, request my hon. friends faaw P

tere not to encourage the youfh to ¥ e w® m;
agitate. Why should Bhtl Jayaprakash fe faaeft off fewd 2w & amy §
Narain ask l:he teachers aaddatudtent: uig wifes &, @ i, 3 adum
1o boycott their classes and agitata? :
1t it really a shameful thing on any- O ¥ g ¥ t . U fawme g
cne's part to agitate. I am telling & | 9T W & Fdww g {1 ¢o7

you from my experience. Yoy should
cobperate with us in thi= task
Otherwise, in future, you will realise
the mistakes that you are committing.

The President has mentioned about
1be Telengana and the Andhra people
also in his Address. He has said that
he was happy that the problem had
‘been tackled. I cannot say whether 1t
has been tackled or not. But I am
here to say that opportunity should
be given to the present regime and
the Central Government. The only
thing that I would Tike to stress is
that unless economic aid is given to
Andhra Pradesh, it will be very diffi-
cult. After all, the agitation took
place because of the backwarduess of
certain areas. The Prime Minister
dlso has always made the statement
here that apart frem the question
whether there should be separation
or rot, the problem mminly was one of
backwardness. It Is only if €conomic
aid is given to develop these backward
areas and establish more industries
there that it will be possible to stlve
the unemployment problem and other
problems. I would request the Gov-
ernment and particularly the Prime
Minister to see that sufficient finances
are provided to Andhra Pradesh so
that the Telengana region and other
backward regions aure developed.

ot freorre fag (§7) : 99r-
e o, ueggfa N 7 gAt g
Am Ao el w2 fade &

A wT 3w & wee EERE A
W AW F AT agA A qarew T@
war | afay & 37 § frdew son

# a3 faator & ooy gg@mr F1 o519
AT A g Y wTAvw ¢, A T
15T | 39 & wex7 A w7 I vl
g Sl ZTW A FAE FIT X AT
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THE MINISTER OF PLANNING
(SHR1 D. P. DHAR): Mr. Deputy-
Speaker, Sir, 1 had the privileges of
listening to some, and reading the
record of many, speeches which hav?
been made in this House on the Presi-
dent's Address.

Many uncomplimentary things have
been said about the contents of this
address. Many unfair adjectives have
been used, but, s far as 1 think, the
President’'s Address and the debat_e on
it provide an opportunity for a natjonal
introspection, and this hon. House
makes that introspection on be!ralf of
the nation. It is not an occasion 1o
find fault with some of the Iwords
which may have been used in the
Address. This is not an occesion to
enter into a semantic debate ab ;yt the
Address, What we have to see. in my
opinion, is whether the Alddress ade-
quately reflects a description, an en-
unciation,  of the conditions which
orevail in the country.

1 would submit that in this Address
the facts have been laid bare. These
facts, unfortunately, in the present
situation, happen to be rather gloomy:
they happen to be in many ways
rather awkward. But 1othing has
been glossed over. No attempt has
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been made to conceal fhe truth, No
endeavour on wanyone's part is  in.
evidence to show that the grim facts
of the-situafion have not been traced
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.before this august body.

We all know that we are passing
through a difficult, even grim, phase in
our economy. We all know that there
are shortages, that there is scarcity
that large sections of our people, un-
fortunately the poorer sections of the
people, the more vulnerable sections
of our people, people who do mnot
agitate, people who suffer but do not
grumble, people who still have faith
in the destiny of this country suffer
the most, and the Address is in tune
with that suffering. It is not in con-
tradiction with that mood of unrest of
dissatisfaction. :

These factors which are responsible
for the maladies of our economy to-
day have not to be analysed in &
fundamental sense. In other words.
if I may say, we have got to find the
fundamental causes for these difficul-
ties and also search for fundamental
remedies.

One of the factors which has been
located and held responsible for these
difficulties is inflation, mnd rightly so.
But we have to take info account the
character of inflation in an under-
developed or in a developing economy.
The causes of inflation in an under-
developed economy are essentially to
be attributed to restrained, restricted
or lack of production. The answer to
these difficulties, therefore, of in-
fistion, is greater production. And
vet, I wag surprised to hear voices in
this House, and I have been hearing
voices outside this House—a chorus
of the—which have been advocating a
pause in the plnning process. Some
have gone even further and have
suggested that there should be no
planning at all, but if we look at this
remedy, what does it amount to? It
amounts, in case & pause is to be
accpted, to a reduction of investment.
In case a cessation of the planning
process has to be accepted, it amount
to a postponement and cessation of in-
vestments.
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» If that happens, we may marginally,
I have no doubt, be able to make
-some impact very marginally and very
insignificantly in fact, on the current
state of prices. But what will happen
tomorrow, the day after? We shall
face greater shortages, greater pauci-
ties and greater scarcities of food.
. Once again these shortages and these
paucitieg wil] hit the poorer sections
of our people. Therefore, the remedy
of postponing investment or slowing
down of investment is not the aswer to
the problem of inflation. We have, of
course, taken into account the use of
the instrument of gunual plans for
dealig with short-term problems. We
propose to make use of this instrument
by accelerating production in some of
the more important sectors of our
eccnomy like agriculture, irrigation
and power, core industries, etc. This
sector of our production is going to
be fully protected as will be revealed
by an analysis of our annual plans.
But, then it is true that we do not
wish to do everything at the same
time. We have got to be prepared
to accept certain reductions, certain
cuts, certain sacrifices, in some of the
expenditures which are important but
relatively less important in the present
context of our economy.

When 1 talk of production, I should
particularly draw the attention of
the hon. Members to the area of
agriculture. Here we have to restruc-
ture our entire tructure, because this
is related to the gquestion of produc-
tion of food. We have, over the years,
been able to substantially increase our
food production. When all the
eriticisms are levelled against the
Government and its policies, it is easily
forgetten that this country has made
rapid strides in increasing the pro-
duction, of cereals, foodgrains, each
crops, ete. But an imbalance has
arisen ip the growth of the agricul-
tural sector. This imbalance has to be
corrected and this can be cerrected
only by bringing fruits of technology
and investment and the necessary
package of inputs to the dcor of the
wmarginal and the small farmers, the
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landless labour and also bring this
class which hms been so far not bene-
fitting to the same extent as the richer
farmer into the main stream of he pro-
duction process in the agricultural
field. Those of the hon. Members who
have had time to look at the draft
plan will see that this is one of the
crucial steps we have introduced in the
Plan itself, and here, though a good
deal of emphasis has been placed on
minor irrigation—it has worked
wonders in many ways; it has con-
tributed to the increase in agricul-
tural production yet at the same
time—I must confess that we have
been somewhat remisg in making pro-
per investment and utilising properly
the potential that we have in the case
of medium and major irrigation. 1
remember as a student of both historv
and economics that our late revered
leader, Pandit Jawwaharlal Nehru, was
criticised for having built many dams,
for having started many big projects,
irrigation project and others. He was
criticised for his vision, what was used
to be called and is still called, giganti-
cism. The criticis are the same today.
They speak the same language of
criticism; they are in the same groups,
in the same alignment even today.
The;’ sozak the same language of
realise now, that the whole strategy,
the whole philosophy of Nehru with
regard to agricultural production by
building these large dams and by
building a system of mujor and
medium irrigation was to equitably
distribute the benefits of the biggest
catalyst for production, namely, water
to the small, to the marginal, to the
middle farmer in the land.
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Now the focus has somewhat to be
restored. and that we are trying t
do. You will be glad to know that in
the Fifth Plan by uilising mostly the
investments which were already made
and by the addition of marginal in-
vestments nearly 221 million hectares
of land will be brought under irriga-
tion through there neans. This is a
tremendous task and this task, I am
sure, will be achieved.
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In the field of industry, I must con-
fess with some -anguish that a new
philosophy has seized the minds of
some of us. 1 exclude no one, I do
not think that some of my colleagues
of my party are not also on occasions
victims of the same philosophy. This
is the philosophy of economism. This
approach has completely warped the
entire concept of the working class
movement in this country. I am not
thinking of a strike here or a sirike
there. I know, I am conscious, that
our working class has played and has
to play a conscious patriotic role. It
has a great role to play in the building
up of this country. But what I am
submitting is that as tha Prime
Minister once said, what has become
the most important motive in produc-
tion today is the material motive. Now,
that is not what igs going to sustain
our economy, that is not what is going
to give new ginews, new strength to
the process of increased production in
this country.

We have to look at the political
dismensions of the problem, and these
political dimensions are very impor-
tant because unless and until we pro-
duce more, unless and until we avoid
interruptions in producfion, we shall
be guilty of moving slowly and
gradually in mortgaging the economic
independence of this country. This is
the question which my friends on both
sides of the House have got to face
squarely. In this process, again, we
have to consider whether the present
methods whether they are labour
relations or industrial relations, what
ever the whole gamut of it, whether
they need a new look. If they do
need it, we should have another look:
We should correct the lacunae, the
inadequacies, of the laws, of the pro
redures, by which industrial relations
are not disrupted. But, nevertheless,
the main issue that we have to look
at is the jssue of production in all its
aspects, in the matter of relieving the
shortages, in the matter of bringing
succour to the vulnerable sections of
our people, in the matter of sustaining
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a self-reliant growth of our economy,
in the matter of ceasing to depead
upon extermal crutches, in the matter
of giving a new dimension which is
yet to be completed, of economic in-
dependence, of political independence
that we have already achieved.

I am somewhat surprised when
certain criticisms are levelled at the
policies of the Government. I do not
claim perfection for these policies. I
do not attach to them any scriputral
sanctity. I do not treat & policy as a
dogma. A policy is as good as it is
capable of being improved. It has
been our endeavair to make our
policies more in tune with the needs of
the people. But looking at the ques-
tion of shortages, again, when Mr. Atal
Bihari Vajpayee and Mr. Jyotirmoy
Bosu—I am sorry they are not present
in the House—made references tu the
shortages and some how or other, they
had to combine this unfortunate fact
with the happenings in Gujarst. I
was rather distressed to heer from Mr,
Ata] Bihari Vajpayee that the Prime
Minister was bound to go the Chiman
Bhai Patel way. I do not know
whether the concluding sentence of
Mr. Atal Bihari Vajpayee was a result
of his deep reflection or it was merely
a flourish of rhetoric phrase. Of
course, 1 cannot accuse my hon. friend,
amiable and cordial, Mr. Atal Bihan
Vajpayee, of wasting his time in deep
reflection and, therefore, I assume that
it was a rheoric phrase. But I did, and
I must say this in all frankness, sense
a wuarning fron: his concluding
sentence. This is not a warnig for
me or for my party. But this 13 a
waring for all those who cherish the
values and the institutions which were
built up over the years, who cherish
the values of democracy, of socialism,
of secularism. It is, as Mr. Piloo
Mody has rightly pointed out in a
whisper—I wish he had said it
loudly—the method of destroying all
these values and all these institutions.

Now, I was painfully surprised,
must say, when Mr. Jyotirmoy Bosu
indulged in invectives in which I can
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-also indulge but, I think, tt is not
advisable to do so. Of course, I
cannot match his power of lungs.
But given a little effort I could do
that also. But what surprised me,
what distressed me, was that a re-
presentative of a party which claims
to advocate the purity of Marxism
'should have faund the same wave
length with Ataljii on this issue....

SHRI PILOO MODY (Godhra):
May be, it was the other way round.

SHRI D. P. DHAR: I was only
giving the benefit of doubt to Mr.
Jyotirmoy Bosu that he had entered
this company unwittingly. But if it
is deliberate, it is tragedy. But what
is the result of this? Atalji said that
the Prime Minister lacked foresight.
1 was surprised. I am rather embar-
rassed to point this out because the
Prime Minister is present. 1 would
like to say that the Prime Minister
did not Jlack foresight in any
«crisis, not in 1869 mnot in 1871,
not when we faced the greatest crisis
that has been faced by any country,
at the time of Bangladesh; she did not
lose the foresight or the courage or
the determination to face this. And I
am very sure that she will have the
same foresight, the party which she
leads will have the same foresight and
the same courage, to meet these in-
cipient dangers which are looming
large today against the democratic
structure and the democratic values in
this country. After all, what is the
problem of Gujarat? The problem is,
they say, of shortages. It has been
caused by shortages. Now here is a
situation where the speculative capital
or the non-productive capital, the
speculator, the hoarder and the rich
farmer are colluding together to hold
back stocks. This is one of the most
essential facts which we have got to
understand that unless and until we
are able to break this link between
these three elements, we shall always
face shortages even in days of plenty
in this country....

AN HON. MEMBER: How do you
break?
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SHRI D. P. DHAR: We did take a
bold step. We took over the wholesale
trade in wheat, and there was a
chorus of voice resembling the one
which you heard just now.

SHRI PILOO MODY: This was not
a chorus,
SHRI D. P. DHAR:

: I thought it
might develop into gne,

SHRI PILOO MODY: It will,

SHRI D, P. DHAR: It was said
that we had committed g mistake,
And even that mistake did secure for
Rs. 4.7 or a little more million tonnes
_of wheat. As I said, we do not believe
in dogmatism, we do not believe in
sti.::king to a policy. If in many
Voices people say both inside this
House and outside that perhaps this
policy was not good for the country,
we relax it. We have a free-play to
the pet objective of my {riend, Shri
Piloo Mody, the free-markec mecha-
nism and what is the result?

SHRI PILOO MODY: Zoning.

SHRI D. P. DHAR: Tt is this fact
alone which is responsible for the
shortage. Then we go for procure-
ment, The gentlemen who are the
loudest to condemn the shortages in
this House and outside have dissuad-
ed the farmers from offering their
levies to the Government.

SHRI PILOO MODY: Why don't
You persuade them?

SHRI D. P. DHAR: When they go
to the towns where there are short-
ages, they tell them that the Govern-
ment is responsible for everything.
They tell them that the Government
should give them foodgrains at chea~er
prices. When they go to the villages,
they say that the foodgrains should
be procured at a higher price....

SHRI S. A. SHAMIM (Srinagar) :
That is tha wmariate
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. BHRI D. P. DHAR: In this variety,
there is a lack of principled approach
to the problem and such a serious pro-
blem as food in _this country.

1 submit this for your kind con-
sideration becaue unless und until we
are able to have a dominion over the
surpluses which are available in this
country, we cannot feed the distribu-
tion system and unless we have &
good, viable and vast network of the
distribution system, we cannot protect
the weak and vulnerable sections of
our people from starvation. That is
why 1 had to bring this to your kind
attention.

This is the problem of Gujarat. As
a great tragedy the students and the
youth in Gujarat, urged by so many
causes, some justified’ and some may
not be so justified, rebelled. The
youth of India is a heroic youth. The
youth of India has an eye on tl?e
future of this country. It is a patriotic
youth. But to-day, who is leading that
youth movement in Guijarat? In vhoss
hands has this so-called revolutionary
movement gone? What are the objec-
tives which this moment has now
placed before itself? The objective
that it has placed before itself today
is to destroy the faith of the people in
the system of government that you
have evolved over the years....

SHRI P. G. MAVALANKAR: Quite

wrong.

SHRI D. P. DHAR: 1 have great
respect for Prof. Mavalankar, but I
would beg of him to consider the im-
plications of the situation as it is
developing and unfolding in his State
to-day. The implications are simple
and straight. There are hooligans.
hoodlums who are burning houses,
who are threatening human lives, wha
are attacking public property and who
are threatening the elected Members
of the people to resign or to be kil-
led . ...(Interruptions).

These are the people in whose hands
that glorious movement which ycu

FEBRUARY 28, 1974

tn President's
Address
call 'a glorious moyement' has gone
and this is the movement of inglory
for the youth of India and for the
youth of Gujarat. They must ponder,
they must pause, they must think: is
this the method and manner of change
they want to bring in this country? I
submit and as I samid, it is the youth
of our country on whom a good deal
depends and I understand there, as I
said, their anger and their wrath. I
undertand they were provoked quite
possibly, unnecessarily. I understand
the desire of the youth for change. I
understand the right of youth to rebel.
But I cannot understand one thing,
that they should allow themselves to
be misled and misguided into activi-
ties which will destray the very
objectives which they wish to sarve
This is what I wish to say. Mr.
Mavalankar, and I do hope you will..

16 hrs.

SHRI P. G. MAVALANKAR: You

have not nmentioned about corrup-
tion.

P

SHRI D. P. DHAR: As far as
corruption is concerned, nobody, no
person in his senses, can condonn
corruption. We must root out corrup.
tion wherever it exists from every
sector of our society, in every segment
of our society.

SHRI P. G. MAVALANKAR:
how?

But,

SHRI D. P. DHAR: How we do it,
we can sit together; if there are any
lacunae, if there are any deficiencies,
any inadequacies, we might sit
together and we must root out this
evil; but you cannot root out this evil
by destroying the only gystem where
you and ] can sit together.....

SHRI PILOD MODY: Corruption
is also destroying the system, corrup-
tion is destroying so certainly as you
are speaking. ...

SHRI D. P. DHAR: Sir, I would
not take more time of this House. But,
1 would make one very humble sub-
mission for the consideration of this
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honourable House. It is my feeling
ard the feelimg of many of us who
think like me that the ecomomic situa-
tion may be difficult, may be grave,
but the overall economy wand the
capacities and the potentialities of this
country are sufficiently great to over-
rome this difficulty; we have vast
capacities which we can tap and which
"we are going to tap which will incrase
production, which will remove the
shortages, which will enable us to
overcome this hump. But what is
worrying me, and as I said, many like
me, are the dangers which are
arising on the politica] horison in this
country.

I would, with all respect, appeal to
my friends on both sides of the House,
who believe in socialism, who believe
in democracy, and who believe in
secularism, to ponder and to think and
to recognise these dangers. The loss
will not be of a Government or a
party: the loss will be of the country.
Ang it is this apprehension which, in
all humility and in all respect, I wish
to share with my colleagues in this
House. Thank you.

SHRIMATI M. GODFREY (Nomi-
natad Anglo-Indian): I thank you
Mr. Deputy-Speaker, for giving me the
opportunity. First of all I wish to

point out one thing. And, it is this.
We all agree that there is something
wrong in the country which we have
to face. I think something is wrong
in the distribution of food and, as a
result, the poor people are suffering. 1
say that there is no shortage in the
country as some people seem to ima-
gine. Those who have money, can get
anything, at any price. That is why
the poor people are not getting even
the food that they need. That is be-
cause the people who can afford tec buy
take away the food at any price at
which it is so'd in the market. This
shou'd be stopped somehow or other.
I know that the President’'s Address in
many respects tried to cover the shor-
tage of food by saying that the gov-
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ernment is getting enougu tood and it
will distribute it. These are only
words which will not satisfy our peo-
ple. 1 am sure this will not satisiy
anyone. By reading through lines we
can say that this is only a hope that
something will be done for the distri-
bution of food to the poor people.
Food, housing and clothing are the
three requisites that the poor people
need.

16,06 hrs. .

[Sart Nawar Kisuore SINEA in the
Chair]

If we give them these three easentia!
things, 1 am sure that will bring peace
and satisfaction among the poor peo-
ple. It will also create an impression
on the poor people that the ruling
party is going out to help them in
solving the food problem.

Food is a national problem over
which neither the students nor any
party should agitate because whatever
we do in this regard we do it not as
belonging to one party or another but
we all belong to this country and we
would like to see that everybody gets
his normal needs.

We are not asking very much. What
we are asking for is that this problem
should be solved at any cost. I am
sure that the country will scon settle-
down to peace, tranquillity and better
norms of procedures in different parts
and it will be easier for the Gnvern-
ment to carry on in different Staies.
I am sure that the Centre will really
take this point seriously so .hat the
peop'e all over the country will feel
satisfled.

As I have said already, there is no
shortage in the country; we are pro-
ducing envugh. But the problem that
the Government is facing is with re-
gard to hoarders and blackmarke-
teers.  Actually this is the poin.
which I want to bring to the notice
of Government. I hope that Govern-
ment will take note of this point
very seriously and stop the hoarders
and blackmarketeers and will Ppro-
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vide food to the poor people so that
they will feel satisfied about this.
If this is done, we will soon see
that the country will run on a much
better line.

SHRI K. RAMAKRISHNA RED-
DY: Mr. Chairman, Sir, 1 rise fo
support the Motion of Thanks to the

President’s Address to the joint
session of the Parliament.
While welcoming a number of

developments in the country, he has
stated that ome of those in which the
people of Andhra Pradesh have
solved is the problem of inter-regio-
na] tensions. Since few years, there
was a rigid tension in both the re-
gions. The Central Government has
formulated 8 Six Point Formula.
All sections of the people are giving
a fair trial to this Formula. But,
this Formula has to be implemented
din words as well as in spirit for the
development of backward areas, par-
ticularly, in Telengana and Rayala-
€eema areas. If it is implemented
in its true spirit, then all the back-
ward areas of Andhra Pradesh will
progress and development to some
extent will stand on par with other
States.

‘The President was kind enough
to mention about the Central uni-
versities at Hyderabad and Pondi-
herry which will cater to tha needs
ot the most of the student popula-
tion of the areas. As mentioned
already. Telengana being not only
‘backward economically but also
educationally, needs special attention.
Due to lack of proper facilities in
education, the people of thig region
are not on par with other regions ot
the State. As such special prefer-
ence must be given to the back-
ward areas with regard to the ad-
misslon of the students into the
Central University.

The President’s speech has spelt
out last year's achievements and
the problems facing the country.

But it did not contains solutions to
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country is facing. Attention shonld

be given in this regard

The pricks of food articles huve
increased three hundred per cent
over the last decade, while the food-
grains production has increased by
25 per cent and the population has
also increased by 25 per cent. The
reasons are mainly the increase in
non-Plan  expenditure, hoarding,
black-marketing and black money.
It is here that we should support
our Prime Minister by allowing her
to take stringent measures against
those unsocial or anti-social slements,
These people should not go un-
touched. For every action of these
blackmarketeers and hoarders, large
publicity should be givein in the
daily papers specifying their actions
along with their names. Deterrent
punishment may be awarded to
them,

It is shameful on our part to im-
port rice or wheat for meeting arti-
ficial scarcities, The present econo-
mists are not delivering prover ad-
vice to the Government at ihe pro-
per time. Our Fifth Plan shouid be
reoriented particularly towards agri-
culture, irrigation, power and family
planning. All research which has
been developed up to date should be
given vast publicity and district crop
planning should be formulated {o
suit and evolve proper cropping in
the concerned suitable soils.

Exploitation of ground-water
should be done to the maximum.
Utilisation of storage capacities of
dams should be accelerated Com-
mand area development projects
should be formulated fully and also
likewise the areas under canal com-
mands should be developed fully.

For the development of agriculture
and increased production of agricul-
tural products it is but necessary
that some incentives should he given
to the = agriculturists to =ncourage
them to produce more foodgrains.
While fixing the pricegs of agricul-
tural products, the prices of all in-
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agricultural implements should also
+be kept. in view. These prices have
risen from 28 to 60 per cent whereas
the. agricultura] prices have remained
fixed at more or less the previous
prices. The prices of all the inputs
have increased within a span of four
months. 1f a cultivator gats the
manure, and other inputs at control-
Jed rates, the cost of cultivation per
acre will be about Rs. 750 per acre:
otherwise, it will be more than ®s.
1000 per acre. -

The items which are needed by
the agriculturists such as small H. P
tractors, power tillers, oil engines,
electric motors and other agricultural
implements should be exampted from
excise duty.

The agriculturists are getting from
the nationalised banks credit facili-
ties to the extent of 6 per cent only
whereas the national income from
the agricu'tural sector is 50 per cant.
So, at least 20 per cent credit faci-
lities should be provided to the
agriculturists from the nationalised
banks.

Nationalised banks should be open-
ed in the rural areas only. But we
find that banks are competing with
cach other in urban areas, which
should be prohibited. ‘The restric-
tion of 12 miles radiug for oroviding
credit facilities should be abnlished
till more branches are opened in the
rural areas to cater to the needs of
the public.

As regards the Indian Ocean, we
should prevail upon the UK. and
the USA to see that the Inditn
Ocean remains a zone of peace.

As regards communications, partl-
cularly the DTC bug services in
Delhi are in a most chaotic condition,
whereas the transport facilities avail-
able in Hyderabad, Madras, Bomktay
etc, are more efficient. Special
attention should be given to improve
the transport system in Delhi.
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y Lastly, 1 psy my hearty thanks to
the Chair for having given this
chance to ventilate my views, oa
Trank giving Motion to the Presi-
dent's Address.

SHRI J. MAHTA GOWDER (Nil-
girls): Mr, Chairman, 8ir, I rise to
say a few words on the Motion of
Thanks to the President’s Address,
on behalf of my party, the Dravida
Munnetra Kazhagam.

The President in his Address has
referred in great detail to the foreign
policy of his Government and its
resounding success. He has in total
taken about 8 paras to talk about
his Government's foreign policy and
its success. It looks as though that
the President seeks solutions to the
daily problems of 56 crores of our
countrymen through his Govern-
ment's successful foreign policy. If
he believes that his Government’s
foreign policy will yield solutions to
the daily problems of our people, I
have no hestiation in saying that he
hag been wrongly advised by his
Council of Ministers, Besides, this
kind of emphasis on the foreiga po-
licy of the Government reveals the
utter bankruptcy of the internal po-
licies of the Government. In addi-
tion, it also shows the lack of confi-
dence on the part of the President
in his Government's internal policies
and in the people of our country.
By over-emphasising the foreign
policy, the Pregident has created an
impression that the CGiovernment also
has lost its faith in iis internal

policies,

During 1973-T4, Sir, the prices of
essentia]l commodities have gone up
by 26 per cent. On the other band,
in real terms, the wages and salaries
of workers and employees, who ace
the back bone of all economic aclivi-
ties in the country, have gone up by
only 3 per cent. If the wages ani
salaries go up only by 3 per cent
while the prices of essential commo-
dities go up by 26 per cent, you cam
very well imagine the economic

*The original speech wag dellvered in Teamil,
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health of the country and the physi-
cal well being of ‘the people ot our
<ountry. There is no dodbt thit this
wide gap portends dangerous conse-
quences for the future, This clearly
indicates that the economic prog-
rammes of the Government have not
succeeded. The planned’ ~cnnomic
progress of the country has received
a set-back by the failure of plan
schemes. Instead of engaging them-
sclves actively and energetically
overy year in Elections, if the Gov-
<rnment and the ruling party had
put in the same amount of vigour
and vivacity in executing successful-
1y the plan programmes and such
cther economic activitics, I am sure
that the country as also our pnrcple
would not have come to such a sorry
pass. 1 charge that this Government
has 'et down the country and the
people by implementing the economie
programmes in a halting and hesi-
tant manner and by its finan~ixl mis-
management.

1 happened to go through the Ene-
nomic Survey submitted to this
House recently. I would like 1o refer
to one or two startling factors re-
vealed in this Economic Survev, It
is= anticipated that last year the pro-
duction of foodgrains would b= of
the order of 106 million tonaes. 1f
in 1974-75 this quantum of prolu:-
ticn is to be sustained, then we would
reqiire 1 million tone more o fer.
tilisers, in addition to what is oro-
du:ed within the country. You
know, Sir, that within the country
itseld there is acute shortagz of
fertilisers. If we think of importing
fertilisers, the price of fertilisers hze
gone up by 100 per cent. Tan we
try “‘c produce this additional reauire-
ment of 1 million tonne of fe.tiliser=
bv setting up factories in on= vear?
That is also an impossible task
‘What are we going to do? We can-
not also allow the productie; of
foodgrains to slump down without
adequate and timely supply of ferti-
lisers. Tf that is done, what we now
wituess in Gujarat and Maharashtra
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will spoead throughout the coumary.
What concrete steps the Gove mmen'
propose to lollow to tackle this
situation hus not been referrcd io 'in
the Presidemt's Address. Is this nct
mo.e umportant than elaborat: rofe-
rence to the foreign pelicy of the
Government?
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Recently, we have entered into ar
&greement with Iran for the supp'y
of cil on deferred payment systsm.
I welcome this because we are nst in
a pnsition to pay for the impur: ot
oil at our present eccnomic plight.
1 aould like to point out that Iran
has not shown any concession to
India in the price of oll because of
our friendly foreign policy. The
hon linister concerned might say
thuat the oil price rise is an interna-
tional phenomenon. It we purchase
oil at such exorbitant prices. vill
that not push up the price cf pro-
ducts manufactured in our fa:tomes?
Do ou: peop'e have the purchasing
powe” to buv such products at such
exorbitant prices? I would like to
know from the Government wlcther
they have got any concrete preposals .
up its sleeves tp tackle this situation,
especially in the absence of any
reference to such proposals in the
President’s Address.

Sirilerly, I welcome that the Gov-
ernment have come to an agreement
with America regarding PL. 480
accurals. The Government seem to
be keen in establishing friendly re-
lations with America. an evidence of
which is seen in the Presidents Ad-
dress. But. America is determined
to have a military base In Diego
Garela Islands in the Indian Ocean,
at the door step of India. Will such
a stop not endanger the security of
Indis and other Asian nations? Is
this- the success of Government's
foreign policy aboot which the Pre-
sident has spoken in his Address?

Sir though our exports have gone
up last year by 21 per cent the
foreigni exchange reserve has come
down by BRs. 70 crores. The main
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reason 1or this ig that our ir:ports
have gone wup by 48 per cent. 'In
such a critical econamic situstion, cau
the country afford such a huge im-
import bill bringing a steep fall in
valuable foreign exchange re+erves?
“There is po indication ms to what
sleps the Government proposes, to
taxe for curtailing the imporis and
for augmenting exports substantially
80 that sizeable foreign exchange re-
serve can be built up to tackle the
worsening economic crisis.

Again, Sir, while agricultursl pro-
‘duction last year went up by 1.3 per
cent, the population of the courtry
has also gone up by 2 per cent. The
increase in agricultural production is
not keeping pace with the increase
in our population. How do the Gov-
-ernment propose to tackle this gitua-
tion? The President's Address dons
not refer to the need for bridging
this gap. The unfortunate conse-
‘quence of Government’s in action is
that in a bumper crop year the im-
port of foodgrains accounts for 50
per cent,

In conclusion, I would refer to what
‘the President has said about proper
distribution. You know, Sir, tkat our
Kerala friends referred to the grave
foodgrainsg situation prevailing in
Kerala. My State, Tamil Naduy,
is surplus in foodgrains and ey
Government want to helo the
‘starving  people of [Kerala by
'sending foodgrains immediately. But
the Central Government intervenes
and directs that before sending food-
grains to Kerala the Tamil Nadu
‘State Government should obtain the
permission of the Central Govern-
ment. The Central Government does
not seem to be interested in saving
the starving people of Kerala. It is
more concerned with exercising its
authority and power. I wopld like
‘to know whether the President tefers
to the formulatien of proper distribu-
tion policy in this manner.
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Instead of trying to exercise its
power and authority in wsuch impor-
tant matiers involving.the lives of
crores of innozent people, the GD\fe_m_-
ment of India should formulate ‘éco-
nomic programmes to increase agmi-
cultural production, to augment agri-
cultural production further even in
sur;iug States and also to ensure thal
the distribution of foodgraing is not
hampered by its undue desire to exer-
cise its authority.

With these words, I conclude,
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MR. CHAIRMAN: The debate on

this motion is closed. The Prime

Minister will reply to the debate to-

merrow. We adjourn now till 5 p.m.

16.33 hrs.

The Lok Sabha adjourned till Seven-
teen of the Clock.

The Lok Sabhg re-assembled at
Seventeen of the Clock.

[MR. SPEAKER in the Chair]

GENERAL BUDGET, 1974-75
MR, SPEAKER: The Finance Min-

ister,

THB FINANCE MINISTER (SHRI
YESHWANTRAO CHAVAN):

Sir,

I rise to present the revised esti-
mates for 1978-74 and the budget
estimates for 1974-75.

2. This is the fourth regular budget
of the Union Govermment which I
have been privileged to present to
this House. The principal concern
of every Ceéntra] budget has to be
strike a proper balance between the
requirements of accelerated growth,
stability, greater social justice and
self-reliance, In the long run, these
objectives are self-reinforcing. In
the short run, however, a reconcilia-
tion of these objectives is not an easy
task even under favourable conditions.
During the last three years conditions
have not been favourable; In fact
they have been far from normal in
many ways. In each of these years,
we had to face mew challenges of
extraordinary dimensions. We have
tried to meet those challenges to the
best of our ability. I shall, huwm.
readily admit that, because of un-
usually severe strains caused by a
combination of certain national amd

3407 LS—10.
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international factors beyond our con-
trol, progress in achieving our objec-
tives has fallen short of expectations.
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3. I would like to state frankly that
in the coming financial year the eco-
nomy will be faced with even greater
challenges. Its strength and adapta-
bility will be severely tested. The
steep rise in the price of crude oil
and also some other commodities has
turned the terms of trade sharply
against us and has rendered our tasks
execptionally difficult. Recent
developments must, however, be
viewed in a wider historical perspec-
tive. Nowhere in the world has the
process of social and economic change
been smooth or free form ups and
downs. I find no reason, therefore,
to lose heart or to start questioning
our basic goals and objectives. Our
soclo-economic objectives remain as
before. OQOur commitment to our goals
is as resolute as ever. We cannot
Eive up the war against poverty,
ignorance and disease becauge the
going is more difficult than anticipa-
ted, though our tactics may need to
be readjusted to changing cirqums-

tances.
THE STATE OF THE ECONOMY

4. As the House iz aware, the Gov-
ernment has been deeply concerned
about the acute inflationary pressures
that have prevalled in the economy
during the last two years. The mea-
sures that have been adopted to deal
with these inflationary pressures are
well known to the Honourable Mem-
bers. It is a matter of deep regret to
me that despite these measures prices
hive continued to rise. The House
will appreciate that the pressure on
prices was inevitable as a result of
the unsatisfactory performance in the
field of agricultural production in
two successive years, 1071-72 apd
1972-73. The steep fall of 9.5 per
cent in agricultural output in 19T72-78
was bound to upset the delicate ba-
lankk Hetween demand and supply.
Because of m much sharper increase
in international prices, the substantial
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importg of foodgrains that we arrang-
ed were also unable to exercise a
stabilising influence on domestic
prices. Even with a more mnormal
kharif crop in 1973, the pressure on
prices has not abated in view of other
inflationary forces at work in the eco-
nomy.

5. It appears certain that the na-
tional income in 1973-74 will record
a significant growth; this will help to
neutralise the unsatisfactory behaviour
of national income in the two previous
years. It is, however, a matter of
deep concern to us that in the Fourth
Plan our overall rate of growth has
been much lower than the Plan tar-
get. It is also a matter of deep reg-
ret that the upsurge in industrial pro-
duction that was evident in 1972 was
not sustained in 1978. The available
indicators suggest that there was
hardly any increase in the rate of
growth of industrial production in
1_1m. It will be a major objective of
our economic policy to revive the
tempo of industrial activity in 1974
‘To secure an adequate rate of growth

"1z the challenge that we face in the
Fifth Five Year Plan.

6. As the House is aware, in order
to supplement domestic supplies, Gov-
ernment importeq gignificant gquanti-
ties of foodgraing and vegetable oil
from abroad during 1973-74. These
imports were necessary for the well-
being of the nation, but have naturally
greatly inflated our import bill. For-
. tunately, our exports have grown at
a satisfactory rate and, as a result,
the deterioration in our balance of
payments has been contained within
manageable proportions, However, it
is no use minimising the likely ad-
verse effect on our balance of pay-
ments which will inevitably arise as
a result of the steep increase in the
prices of crude oil ard of commodities
‘like fertilizer and non-ferrous metals.
.In the long run, among the most
Important steps by which our eccno-
my can adjust to this massive struc-
tural shift in our terms of trade, with-
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out affecting our growth prospects, is
by replacing oil, wherever possible
by other domestically available sour-
Ces of energy, and by intensifying the
programme for oil exploration. In
this context, the highest priority
attaches to securing a significant in-
crease in the production of coal in
the shortest possible time. Even so,
a large increase in ouF import bill is
inevitable, and this will necessitate
a significant increase in our export
earnings. The oil crisis, while no
doubt adding to our difficulties, has
already created new export opportu-
nities in respect of products such as
jute textiles, cotton textiles and lea-
ther goods. We must grasp this op-
portunity and do everything in our
power to maximise our export earn-
ings. A comprehensive review of our
export prospects has been undertaken.
This review will enable us to launch
a well articulated programme for ex-
ploiting fully our export potential.
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7. In my budget speech last yedr,
I had listed control of inflation, pro-
motion of higher levels of savings and
investment, greater wiability of our
external payments, and generation of
new employment opportunities as the
most pressing immediate tasks before
the nation. The steep increase im
prices in the last one year, the severe
pressure on the balance of payments
that will inevitably arise in the wake
of higher prices of oil and other in-
ternational commodities, and the stag-
nation of industrial production in
1973 have lent an added urgency to
these tasks. The relatively poor per-
formance of the economy last year
should not give rise to a growing
fealing of doubt, uncertainty and
cynicism. We must combat these
, attitudes and preserve the people’s
\ faith in our demoeratic polity as an
effective vekicle of secial change.

' mmgm ESTIMATES 19713-T4

8. The House will recall that the
budget estimates for 1873-74 had en-
visaged a deficit of Rs. 87 crores. This
sexcluded provision for expenditure
arising out of the recommendations of
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the Third Pay Commission, since the
Commission’s report was not available
at the time of formulation of the bud-
get proposals, It was anticipated that
the acceptance of these recommenda-
tions would raise the budget deficit to
a level substantially higher than Rs.
B7 crores. However, subsequent
events, largely an outgrowth of the
steep fall in agricultura] output in
1972-73, have led to a much greater
deterjoration in the budgetary posi-
tion than was orignially anticipated.

8. As Honourable Members are
aware, extensive drought relief ope-
rations, started on account of the
widespread and unprecedented
drought in 1972-73, had to be conti-
nued to a large extent in 1973-74 also.
At the peak of these operations
1,43,740 relief works were gpened over
the entire country, and 93 lakhs of
people were employed. It was hoped
that with the onset of the monsoon
in 1973-74, and increasing involve-
ment of the labour forece in agricul-
tura] operations, the number of peo-
ple employed on relief works would
diminish appreciably. Unfortunately
this did not happen. Consequently
the Central Government had to con-
tinue massive assistance to State Gov-
ernments on this account. Honourable
Members will recall that 3 sum of
Rs. 100 crores was provided in the
current year's budget for this pur-
pose. This provision proved to be
wholly inadequate and had to be
stepped up by another Rs. 220 crores.

10. In this connection I would in-
vite the attention of Honourable
Members to the observations of the
Finance Commission regarding ex-
penditure on relief for natural cala-
mities. The Commission has urged
that instead of incurring expenditure
on relief on an ad hoc basis, provision
should be made on a much larger
scale for development of drought and
flood-prone areas in the Fifth Plan,
both in the State and Central sectors.
Following these recommendations it
has been decided to integrate these
Programmes with development plans
to the extent possible.
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11. Apart from larger assistance
provided to State Governments for
expenditure on natural calamities 1e-
lief, provision for special assistance to
States to meet gaps in their resources,
and for specified projects, had also to
be increased. The budget provided an
amount of Rs. 198 crores for this pur-
pose, and this will have to be stepped
up by nearly Rs. 91 crores.
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12. The Central exchequer had to
bear other burdens as well. The ex-
penditure on food subsidy will be
higher than the provision of Rs. 130
crores by Rs. 121 crores despite some
revision in the issue prices of food-
grains. This is essentinlly due to the
high cost of imported foodgrains.

13. The direct impact of the price
rise on Government spending arises
from the increased quantum of dear-
ness allowance provided to Govern-
ment employees this year, Honour-
able Members will recall that in accept-
ing the recommendations of the Third
Pay Commission we had agreed to a
liberalised formula for dearness allow-
ance to enable low paid Government
employees to get adequate compensa-
tion for the rise in the cost of lving.
On this basis, the four instalments of
dearness allowance we have sanction-
ed will 'cost the exchequer nearly
Rs. 100 crores.

14. The impact of the recommenda-
tions of the Third Pay Commission
was estimated at Rs. 150 crores. This
was a large commitment, particularly
in the context of the difficult econo-
mic situation prevailing in the coun-
try, and was based on the expectation
that we would accept most of the
Commission’s recommendations. We
have in fact agreed to made some
significant improvements in the Pay
Commission’s recommendations re-
garding the pay structure of Govern-
ment employees; these improvements
alone are lkely to cost the exchequer
Rs. 681 crores a year on a recurring,
and Rs. 25 crores on non-recurring
basis. The Government hag stretched
its resources to the utmost in order to
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meet the demands of its employees.
I sincerely hope that they will appre-
ciate this, and do their best to im-

prove their efficiency and producti-
vity,

15. On the receipts side, there have
been shortfalls, The staghation in
production in a number of major sec-
tors of industry, caused by shortage of
raw materials anqd power cuts, has
adversely affected receipts from excige
duties Shortfall on this account is
estimated to Rs, 107 crores.

16. As the Railway Minister stated
yesterday, the finances of the Railways
in 1973-74 have been under consider-
able strain for reasons dealt with at
length in his speech. The net addi-
tional impact of the financial work-
ing of the Railways on the general
budget in the current year is expec-
ted to around Rs. 109 crores.

17. In order to meet the additional
and ipescapable demands on the Cen-
tral Budget, and to contain the defi-
cit to the minimum, Government had
made serious efforts both to tap addi-
tional resources and to restrict ex-
penditures. The net market borrow-
ing by the Centre this year will
amount to Rs. 472 crores, as against
the Budget provision of Rs. 826 crores.
The expenditure requirements of the
various Ministries were carefully re-
viewed and savings were located in
their administrative and other non-
developmental expenditure. In view
of the difficult resource position, a
review of the Plan outlays was also
undertaken, particularly in regard to
schemes which were not vital to the
core of the Plan.

18. Despite all these efforts, the
year-end deficit will be of the order
of Rs. 650 crores. We are deeply
concerned about the deleterious effects
of deficit financing. But no Govern-
ment can overlook its obligation to
alleviate the hardships and sufferings
of large sections of the people. It is
this obligation that has rendered a
larger deficit inescapable,

~
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18. The next financial year is the
first year of the Fifth Plan. A signi-
ficant step-up in the rate of invest-
ment is clearly an essential condition
for the realisation of basic objectives
of the Plan. At the same time, the
general economic situation renders:
the task of raising the needed finan-
cial resources more difficult. The-
sharp rise in prices in the last two
years has greatly increased non-
developmental expenditure, particu-
larly on pay and allowances, thereby
reducing the surpluses for develop-
ment. In addition, the coninued:
sluggishness of industrial production
has affected the growth of revenuea
In framing the budget for 1974-75, we-
also have to take into account the
likely impact of the oil crisls and very
high prices of many imported com-
modities on the country’s balance of
payments, the pattern of imports, and’
the growth of agricultural and indus-
trial output on government revenues.
I would be the last to deny that there
are many sources of uncertainty and
anxiety in the present situation.
Nevertheless, I am convinced that a
legitimate concern with our imme-
diate problems must not lead to a
neglect of our long term growth ob-
jectives. That would be a self-de--
feating exercise. In my view, recent
events have only further vindicated
the soundness of a development stra-
tegy which must succeed in  stren-
gthening the country’s industrial and
energy base.

20. The Budget for 19874-75 provides
for a total outlay of Rs. 2066 crores
for the Plan. Out of this Rs. 911
crores have been provided as assist-
ance to State and Union Territories
Plan, while the provision for the Cen-
tral Plan is Rs. 2055 crores. This pre-
vision represents a difficult compro-
mise between two conflicting consi-
derations, namely to keep deficit fin-
ancing to the minimum and to keep
the wheels of production moving,
Particular care has been taken to
make adequate provision for such in-
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dustrial and agricultural schemes and
projects as are essential for the future
growth of the economy, and are likely
to be completed in the first two years
of the Fifth Plan, so that the economy
derives the benefits from investments
early enough in the Plan period.

21. The role of coal as the most
important source of commercial ener-
gy has been underlined by the cur-
rent shortage of oil and the resultant
energy crisis. The development of
coal has, therefore been accorded
very high priority in the budget for
1974-75. Rs. 87 crores have been ear-
marked for this purpose. In other
words the outlay on coal has been
inceased four times as compared to
the provision of Rs. 24 crores last
year. Later in my speech, I shall
outline certain fiscal measures which
are designed to encourage indusiry to
switch over, as early as possible, from
the use of oil to coal as a source of
energy.

22, No less critical is the role of
steel in our economic development.
The availability of steel has a major
influence not only on the pace of in-
dustrial development, but also on the
viability of our international pay-
ments, For all these reasons, the
budgetary provision for steel produc-
tion has been fixed at Rs. 162 crores.
If one adds to this figure the internal
resources available the total figure
amounts to Rs. 276 crores, which is
Rs. 75 crores more than the total of
Rs. 201 crores available this year.

23. In order to reduce the country’s
acute dependence on imported sup-
plieg of non-ferrous metals, it is also
necessary to push ahead with the
development of domestic resources as
fast as we can. Accordingly, a pro-
vision of Rs. 75 crores is being made
in the budget for 1974-75 for the deve-
lopment of this vital sector. This is
against Rs. 56 crores provided this
year.

24. In view of the predominant role
the railways play in our transport
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economy, we have ensured that ade-
quate flnances are provided for the
development of railways. As Honour-
able Members are aware, the railways
have run into serious financial diffi-
culties and their own resources may
not be sufficient to finance a Plan of
an order which will meet the require-
ments of our economy. 1 have
therefore, considerably stepped up the
budgetary support for the Railways
to Rs. 342 crores next year, as against
Rs. 181 croreg in the current year.

25. Power is a vital input for both
industry and agriculture. The power
shortages that developed during re-
cent years have had a crippling effect
on the economy and have highlighted
the urgent need for augmenting our
generating caapcity and improving
the operational performance of exist-
ing plants. The Fifth Plan envisages
that installed capacity of power gene-
ration will be stepped up to 33 million
k.w. by the end of the Plan. The
strategy is to expedite the completion
of projects which are already under
construction, and to go in for new
thermal schemes which have short
gestation periods. The importance of
rural electrification in developing the
rural economy can hardly be over-
emphasised. Though many of the
rural electrification schemes fall in
the State Plan sector, as a special
case, I am providing Rs. 40 crores for
the Rural Electrification Corporation
over and above Rs. 790 crores of
assistance provided to States for their
Plans. The total budgetary provision
for power in the Central Budget dur-
ing 1874-75 will be Rs. 121 crores.

26. Considering the current short-
age of fertilizers and difficulties in
procuring these from abroad, the
thrust of next year’s Plan will be to
maximise production from installed
capacity and to speed up the imple-
mentation of projects already under
way. The budget provides Rs. 163
crores for this sector as against Rs.
94 crores in the current year which
is a substantial increase.
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27. While every effort has been
made to provide resources to stimu-
late industrial production, the re-
quirements of the agricultural sector
have not been ignored. We are pro-
viding Rs. 246 crores as - budgetary
support for agricultural programmes.
The behaviour of agriculture has a
crucial impact on the growth of na-
tional income, prices, industrial pro-
duction, balance of payments and the
distribution of income. Accordingly,
we shall not allow paucity of resour-
ces to stand in the way of maximising
our agricultural output. Honourable
Members will be happy to note that
various agricultural schemes which
we have undertaken in the last few
years such as schemesg for small and
marginal farmers, tribal development,
development of hill areas, provision
of institutional credits, drought-prone
areas programmes, and the applied
nutrition progremme are making satis-
factory progress.

28, Within the overall constraints
of resources, and after meeting the
minimum needs of the core sectors of
development I have atteropted
provide as large funds as possible for
social services like education, health,
family plenning, social we]in:se and
housing. The provisions made In ear-
lier Plans for meeting minimum
essentin] needs for social consumption
did not achieve the desired results,
mainly because related programmes
were not given due priority, and an
effective integration of facilities was
not attempted. Honourable Members
are aware that the draft Fifth Plan
has provided for a National Pro-
gramme of Minimum Needs to achieve
a certain minimum level of social
consumption in the form of elemen-
tary education, rural health, drinking
water, provision for slum clearance,
rural roads and rural electrification.
I hope that the State Governments
will be able to ensure effective utili-
sation of the resources allocated for
this programme.

20, The total provision for the Cen-
‘tral Plan in the Budget inclusive of
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Union Territory Plan of Rs. 81 crores
will amount to Rs, 2136 crores exclud-
ing Central assistance of Rs. 830
crores for the Plans of the States. In
addition, extra budgetary rasources
for financing the Central Plan will
amount to Rs. 574 crores. The re-
sources for State Plans for 1974-75
will be of the order of Rs. 2059 crores.
Thus, the total Plan outlay during
1974-75 will amount to Rs. 4769 crores
as against Rs. 4364 crores in 1973-T4.

30. We have decided in favour of a
larger Plan outlay to enable us to
move faster towards the twin objec-
tives of removal of poverty and
attainment of economic self-reliance.
I am however convinced that Plan
investments can yield benefits on the
scale anticipated only if the Plan is
implemented efficiently and all the
participants in the productive process
—management and labour—accept
the larger obligations they owe to the
community. Maintenance of satisfac-
tory industria] relations particularly
in key sectors is absolutely essential
if the Plan targets are to be achieved.
Monetary and fiscal policies should
also be directed towards the achieve-
ment of Plan objectives. These poli-
cies will have to be supplemented by
the adoption of effective management
techniques in the allocation of re-
sources, proper selection and phasing
of projects and programmes and close
monitoring of programmes, The pro-
ductivity of public expenditure pro-
grammes can be enhanced considera-
bly if continuous attention is paid to
the flow of expenditure so that ap-
propriate correcuve action is taken
well in time to ensure that the bene-
fits expected are fully realised. This
can be achieved only if financial con-
trol and management accounting fune-
tions are dovetailed with the respon-
sibility for execution of programmes.
We are, therefore, contemplating some
structural changes in the financial
management system so as to match
the authority for taking decisions
with the responsibility for producing
results.
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31. The new accounting classifica-
tion prescribed by the Comptroller
and Ayditor General reflects more
meaningfully the functions, program-
mes and activities of the Government.
The Budget is framed on the basis of
this new classification. With this,
Performance Budgeting, which is al-
ready in vogue, will, I believe, receive
a further impetus and it will be made
an effective instrument to measure
the efficacy of the allocation of re-
sources and the returns therefrom.

32. The outlay on Defence has been
provided at Rs. 1915 crores which in-
cludes the provision for additional
funds required on account of the
acceptance of the recommendationg of
the Third Pay Commission. Keeping
in view the large requirements of
national defence and security, the
provision for Defence could not pos-
sibly be kept at any lower level

33. On the side of resources, we
have to reckon with the likely ad-
verse impact of the energy crisis on
revenues, though it is difficult to
estimate the impact at this stage with
any degree of certainty. As an allow-
ance for this factor, we have assumed
some deceleration in the growth of
revenues from excise and customs.
Together, these two sources are ex-
pected to yield Rs. 3769 crores in 1874-
75 as compared to Rs. 3608 croreg in
1973-74 according to the revised esti-
mates, The estimated yield from
direct taxes is Rs. 1423 crores as
against Rs. 1354 crores in 1973-T4 re-
vised estimates.

84 The progress in small savings
collections is- gratifying and estimates
for 1974-75 are placed at Rs. 360
crores. The estimated net recelpts
from market borrowings at. Rs. 488
crores also show a marginal improve-
ment over 1078-74.

35. Taking into account all the pro-
visions for expenditure and the estl-
mates of resources, the budgetary
gap at existing rates of taxes will
amount to Rs. 311 crores. The House
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will naturally be anxious to know as
to how I propose to meet this gap. I
now turn to thijs task.
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Direct Taxes

36, I come first to the proposals in
the fleld of direct taxes. As Honour-
able Members are aware the Direct
Taxes Enquiry Commitiee has made a
number of recommendations in regard
to direct taxes. Several of these re-
commendations have already bcen im-
plemented Provisions to give eflect to
some other recommendations are in-
cludeq in the Taxation Laws (Amend-
ment) Bill, 1973 which is at present
before a Select Committee of this
House, One of the important recom-
mendations of the Committee relates
to reduction in the rates of taxes
The Committee has expresseq the
view that prevalence of high rates ia
the first and foremost reason for tax
evasion, because this is what makes
the evasion, in spite of attendant risks
profitable and attractive. The Com-
mittee has, accordingly, recommended
that the maximum marginal rate of
income-tax, including surcharge
should be brought down from its pre-
sent level of 97.75 per cent to 75 per
cent. Simultaneously there should be
a reduction in tax rates at the mid-
dle and lower levels. This recommen-
dation of the Committee has been ac-
cepted by Government with minor
modifications. I, accordingly propose
to lower taxes at all levels of personal
incomes. Under the proposed rate
schedules, no income-tax will be pay-
able by individuals or Hindu undivi-
ded families having Income not ex-
ceeding Rs. 6,000. The marginal rate
of basic income-tax will stand at 70
per cent on the income in the slab
over Rs. 70.000. In the case of Hindu
undivided families having at least one
member with an independent total in-
come exceeding the minimum exemp-
tion Hmit, the mareinal rate ot 70 per
cent will be attracted at income levels
over Rs. 50.000. The rate of surcharge
will he reduced to a uniform level of
10 per cent in the rase of all catego-
ries of non-corporate tax-payers. The
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combined incidence of income-tax and
surcharge, in the case of individuals
and Hindu undivided (families will
stand at 77 per cent of the taxable
income in the highest slab .

37. In view of the reduction in taxes
on persanal incomes, I do not think it
is necessary to continue the preferen-
tial tax treatment in respect of in-
comes derived by non-corporate tax-
payergs though providing technical
‘knowhow' and technical services to
Indian or forelgn enterprises. I, ac-
cordingly, propose to withdraw the
existing concession in this regard.

38. In order to ensure that the effec-
tiveness of the fiscal instrument for
reducing disparities in incomes and
wealth is not impaired, I propose to
increase the rates of wealth-tax on the
slabs of net wealth over Rs, 5,00,000
in the case of individuals and Hindu
undivided families where no member
has net wealth exceeding Rs. 1,00,000.
The rate of wealth-tax on the glab of
Rs. 5,00,001 to Rs. 10,00,000 will be
increased from 2 per cent to 3 per
cent and on the slab of Rs. 10,00,001
to Rs, 15,00,000 from 5 per cent to 4
per cent. In the case of Hindu undi-
vided families having at least one
member with net wealth exceeding Rs,
1,00,000, the rate of wealth-tax on the
first slab of Rs, 5,00 000 will be raised
from 2 per cent to 3 per cent and on
the slab of Rs. 5,00,001 to Rs. 10,080,000
from 3 per cent to 4 per cent.

39. 1 also propose to rationalise
some of the exemptions available at
present under the Wealth-tax Act. I
propose to withdraw the separate ex-
emption in respect of farm  houses.
Taxpayers will however, have the
option to claim exemption in respect
of one farm house, or one other house
property within the existing limit of
Rs, 1,00,000. Exemption in resepct of
agricultural land will be linked with
the exemption in respect of specifled
financial assets, so that the total ex-
empton in respect of agricultural land
and goecifieq financial assets will be
limited to Ra. 1.50,000. At present the
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value of the taxpaver's interest in
insurance policies before thelr maturity
is completely exempt from wealtb-tax.
A gimilar exemption is algy available
in regpect of the taxpayers right in
any annuity which is not commutable
into a lump sum grant. These exemp~-
tions have been exploited by certain
individualge by taking out single pre-
mium policies of very large amounts.
I prepoge tq modify these provisions
so that complete exemption will be
available in respect of insurance mo-
nies only where premia have been paid
over a period of 10 years or more. AS
regards annuities, I propose to with-
draw the exemption in respect of non-
commutable annuities if such annuities
have been purchaseq by the taxpayer
himself, or by any other person in
pursuance of a contract with him.

300

40, The changes in the Wealth-tax
Act will yield about Rs. 9.5 crores in
a full year, which will accrue in the
financial year 1875-78. The reduction
in the rates of income-tax on personal
incomes would ordinarily have resulted
in a loss of about Rs. 60 crores in a
full year and Rs, 38 crores in the
financial year 1974-75. 1 am, however
not taking any loss into account for
budgetary purposes as I expect that
the reduction in the rates of taxes will
lead to better tax compliance, and full
disclosures of incomes by all taxpay-
ers. »

41, In the case of registereq firms,
two surcharges are presenily levied. I
propose to merge the ordinary sur-
charge payable by such firms with the
basic income-tax, ang specify only one
surcharge at the uniform rate ot'lo
per cent. In order to retain the lia-
billty in respect of basic income-tax
in the case of professional firms a8
well as other irms at more or less the
existing levels, I propose to prescribe
two separate rate schedules in the case
of such firms.

42. In my budget speech for 1871-
72, 1 gave notice of Government's in-
tention to withdraw the development
rebate in respect of ships acquired or

S
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machinery and plant installed after
May 31, 1974. It now appears that
industry has in some cases not been
able to secure timely delivery of plant
and machionery both from foreign and
indigenous manufacturers which has
caused a setback to the timely comple-
‘tion of one of the industrial projects
whichk would be in the normal course
have been completed before May 31,
1974. Several unforeseen factors are
responsible for this, such as uncertain-
'ty prevailing in the international mar-
ket dependence of indjgenous manu-
facturers on imports in respect of
critical parts or raw materials, diffi-
culties in the availability of shipping
space, power shortages etc. Relief is
deserveq in such cases, and I propose
to extend the operation of the deve-
lopment rebate by one year in cases
where there is conclusive evidence to
show that contracts for purchase of
machinery and plant were finalized
‘before December 1, 1973. This exten-
sion will also be available in respect
of ships acquired upto May 321, 1975, if
the contracts for purchase were made
before December 1, 1873.
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43. The critical shortage of petro-
deum products has resulteq in an un-
-expected crisis as a result of which
industry has to be encouraged to
switch over to other sources of ener-
gy. I, accordingly, propose to allow
-development rebate in respect of coal-
fired boilerg or any machinery or plant
for converting oll-fired boilers to coal-
fired boilers where these are installed-
‘before June 1, 1975.

44. In order to simplify the assess-
ment procedure in the case of salaried
-taxpayers, 1 propose to substitute the
-sepamate deductions in respect of tra-
velling, books, taxes on professions
ang expenditure incurred in the per-
Tormance of dutles by a standard de-
-duction up to a maximum of Ra. 3,500.
‘Simultaneously I propose to place the
valuation of perquisites of employees
on a more realistic basis. I also pro-
pose to liberalise the tax treatment of
retirement benefits in certain direc-
{ions. The retiring gratuities payahle
-under the Payment of Gratuities Act,
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1972 will be completely exempt from
Income-tax. In the case of employeas
not covered by that Act, the alterna-
tive ceiling limits on the exempted
amount of gratuities will be raised
from Rs. 24,000 to Rs, 30,000 and from
15 months salary to 20 months’ salary.
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45. In order to enable State financial
corporations to build up reserves at
an accelerated pace, I propose to raise
the celling limit in respect of amounts
transferred to tax exempt reserves to
40 per cent of the current profits.

46. There are a large number of
public charitable trusts and registered
societies engaged in the development
of khadi and village industries, These
trusts and societies are doing com-
mendable work under the direct super-
vision of the Khadi and Village Indus-
tries Commission. I propose to exempt
all such institutions from income-tax
provided they are approved by the

I?hndi ang Village Industries Commis-
sion.

_47. As a result of the change in pri-
cing policies, some of the industrial
companies are making windfall pro-
fits. I feel that the exchequer’ should
also secure a larger share of these pro.
fits. I, accordingly, propose to increase
the rate of surtax from 30 per cent to
40 per cent in respeet of chargeable
profits of companies exceeding 15 per
cent of the capital. This measure will
yieldlls.5mm!n¢fullyearand
this will accrue in 1975-76.

48. To sum up, in the fleld of direct
taxes no effect is expected on tax re-
venues during the next financial year
as a result of the proposals outlines
by me. In the financial year 1975-76,
there will be an addition of Rs. 14.5
crores ag a result of these changes.

Indirect Tares

4p. Sir, I will now move on to the
proposals relating to indirect taxes.

50. As In the past, I have necessarily
to rely more heavily on indimert taxes.
particularly excise duties. The scope
for raising resources from other mes
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sures having become severally limited,
the choice before me has really been
between raising indirect taxes and re-
sorting to deficit financing and the for-
mer, I feel, is the better alternative.

Excise duties

51. Taking up Central Excises, 1
shall first deal with some important
measures for raising resources exclu-
sively for the Centre. Honourable
Members are aware that a new pro-
vision was made last year for levy-
ing auxiliary duties of excise on all
excisable goods at an amount equal to
20 per cent of the value of the goods.
These levies were restricted to certain
selected items at a level needed to
meet the demands of the Centre then.
I propose to continue this provision
for another year. While the effective
levies on the items chosen last year
will remain unchanged, I propose to
add selectively some more to the list.

52. Briefly, my proposal is to levy
auxiliary duties at the rate of ten per
cent of the effective basic duty on un-
manufactured tobacco, clgarettes,
gmoking mixtures, plywood and ce-
ment; at the rate of twenty per cent
the effective basic duty on dyestuffs,
optical, bleaching agents, gasses, rub-
ber products and plastics; at the rate
of thirty-three and one-third per cent
of the effective basic duty on paints
and varnishes; and at the rate of fifty
per cent of the effective basic duty on
aerated waters, = glycerine, cosmetics
and toilet preparations. ‘Through
these proposals and as a result of the
modifications of the basic excise duties
1 am proposing on the existing items,
I expect to raise Rs. 62.38 crores in
a year, by way of auxillary duties.

53. In the case of steel as well as
other metals, the auxiliary dutles are
proposed to be applied only to indige-
nous production and will not be attrac-
ted by way of countervailing duty on
imports, as, hitherto. I propose to
extend a similar examption in the
case of plastics.

54. In the sphere of basic excise
duties, my proposals naturally cover a
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wider range and have been made with
the multiple objects of rationalisation,
curbing consumption, mopping up for-
tuitous gains and, not the least import-
ant, 1 must confess raising revenue.
In November, 1973 following succes-
sive increases in crude oil prices and
cuts in crude oil supplies, and as one of
a series of measures, the basic excise
duty on motor spirit was raised from
Rs, 1000 per kilolitre to Rs. 2000 per
kilolitre. In view of the continuing
need for exercising restraint and eco-
nomy in the consumption of a number
of other petroleum products, and to
prevent their misuse, I propose to in-
crease substantially the basic excise
duties in respect of “special boiling
point” spirits, raw naphtha intended
for methanol and petro-chemicals,
benzene etc., use for a varity of our-
poses, asphalt and bitumen, mineral
turpentine oil, waxes and blended or
compounded lubricating oils &nd
greases. Through these proposale, I
expert to raise an additional revenue
of H:. 7248 crores from the petroleum
group.
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55. The rates of excise duty on va-
rious types of motor vehicles have
remained unchanged for some years
now. I therefore, propose to ration-
alise the rates of duty by replacing
the existing alternative rates by ad
valorem rates. I intend imposing a
uniform rate of 9 per cent ad valorem
on vehicles like scooters, motor-cycles,
mopeds, auto-rickshaws ang other
three-wheelers. Motor vehicles of not
more than 18 H.P. by R.A.C. rating,
which cover passenger-cars, jeeps, etc.
are at present assessable at a rate of
duty of 18.33 per cent ad valorem. 1
propose to increase this rate to 20 per
cent ad valorem in respect of vehicles
with body and to 25 per cent ad valo-
rem in respect of others,” including
those cleared as drive-away chuassis.
Big-sized cars will pay a higher duty
at 40 per cent ad valorem,

88. Commercial vehicles have had
the benefit of concessional ‘specific”
rates fixed some years ago. 1 propose
to discontinue these and impose =
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uniform advalorem rate of 124 per
cent, In that process certain extra-
heavy vehicles, which are at present
paying duty at the tariff rate, will get
an incidental benefit of 2} per cent.
I do not, however, propose, to change
the exijting rates on tractors and
trailers.

57. The proposals relating to motor
vehic vs are estimated to net an addi-
tional revenue of Rs. 16.25 crores.

58. As part of the socio-economic
objectives of the Government, 1 have
some proposals to réstrain consumption
by the more affluent section of the
community, The existing rates of
duty on refrigerators, air-conditioners,
refrigerating and air-conditioning ma-
chinery, appliances, and parts, are be-
ing stepped up, with certain modifica-
tions in respect of a few existing ex-
emptions. The present concessional
rates in favour of public-run hospitals,
cold-storage plants and factory estab-
lishments are not, however, being dis-
turbed. These changes are expected
to bring an additional revenue of Rs.
5 crores in a year.

59. Some of the manufacturers of
T.V. sets have been regaling us with
advertisements exhorting the public to
“budget for a T.V. set” to forestall
the Central Government Budget. As a
compliment to these soothsayers on
accuracy of their prediction, [ pro-
pose to increase the duty on T.V. sets
from 10 per cent ad valorem to 20 per
cent ad valorem. Extended play re-
cords are also belng brought within
the dutiable category. While these
proposals will make entertainment
costlier for the wealthy. I am anxlous
that music, entertainment and know-
ledge shoulq reach the less privileged
in wider measures at lesser cost. To
this end, I propose to exempt totally
all radio-sets produced in the small-
scale sector and sold to the consumer
at a price of not more than Rs. 225 per
set. These measures are estimated to
bring in a net revenue of Rs, 1.20 cro-
res.
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60. I have been avoiding major chan-
ges in the rates of dutles on wverious
cotton textiles, including cotton yamn,
except to the limited extent of raising
resources for the States, The rates of
duty are ‘specific’ angd were filxed in
1969, at time when the industry was
beset with difficulties. There is there-
fore, a clear need for revision, espe-
cially as the industry has since re-
covered. Cotton textiles being an
item of mass consumption, I am quite
alive to the need for forbearance ir
increasing the rates of duty on certair
categories of yarn and fabrics. My
proposals, therefore, cover only super
fine, fine and medium-A fabrics, which
are subjecteq to sophisticated process-
es such as, mercerising/shrink-proof-
ing/sanforizing. In the case of cotton
yarn, the escalations are conflned to
higher count groups. I have, however,
not disturbed the existing exemptions
and concessional rates in respect of
yarn in straight-reeled hanks mostly
consumed by the handloom sector. I
have also rationalised certain exemp-
tions and compounded levy rates.
These measures relating to cotton
yarn and cotton fabrics are estimated
to yield an additional revenue of
Rs. 22.05 crores.
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6l. As a measure of rationalisation,
which will also earn revenue, I pro-
pose to increase the existing two rates
of duty on polyester fibre to a uniform
rate of Rs, 40 per kilogram. Suitable
increases in the existing rates appli-
cable to different denler groups of po-
lyester fllament yarn, sympathetic re-
visions in the rates of duty on staple
flbre spun yarn, certain categories of
blended yarn angd an increase in the
rate of duty on resin-bonded slagwool
are also being proposed. These propo-
sals would bring In an additional re-
venue yleld of Rs. 13.89 crores.

62, In regard to iron or steel, I pro-
pose to rationalise certaln exemptions
relating to pig iron, steel ingots and
products produced with the ald of
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electzic furnace, and to products made
put of duty-paig cut-pieces of steel in-
gots, which will result in an addition-
al revenue of Rs. 7.20 crores,

63. The rates of duty for various
categories of paper and board are ‘spe
Lcific' and require review from time to
time. I propose to make suitable up-
‘wurd revisions in the existing rates on
paper and paper board, apart from
rationalising certain exemptions and
_classifications. The concessional rate
of 15 paise per kilogram applicable
to the commoner varietiep of printing
and writing paper falling within the
grammage limit not exceeding @5
grammes per square metre, the total
exemption in favour of newsprint,
" hand-made paper and board, as well
as existing concession for smaller
‘paper mills and newly established
unitg will, however continue. These
measureg will result in an additional
revenue of Rs, 10 crores.

64. As straight revenue-raising mea-
sures, I propose to increase by 5 per
cent ad valorem the existing rates of
duty on surface active agents, office
machines, _. metal containers, rolling
bearings welding electrodes, coated
abrasives and grinding wheels, dry
batteries, certain categories of glass
and glassware, chinaware and porce-
lainware and thereby raise an addi-

. tional revenue of Rs. 20.17 crores.

65. As a part of our efforts to mobi-
lise resources, I propose to levy for the
first time excise duties at varying
rates on tooth-paste (including dental
cream), electrical stampings, lamina-

. tions, specified cutting tools, tape and
cassette records castalloy perma-
nent magnets and sensitised photo-
graphic paper and board. In the mat-
ter of new levies, Members will be re-
assured to know that suitable exemp-

. tiong for smaller manufacturers have
heen provided wherever necessary.
These new levies would bring in an
additional revenue of Rs. 8.20 crores.

66. Some minor proposals for chan-
. ges in the rates of duties on various
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tional Rs. 3.05 crores. The proposals
relating to excise duties account for
a net gain in revenue of Rs. 191.97
crores in 18974-75, of which Rs 25.92
crores will accrue to the States and
Rs. 166.05 crores to the Centre.

Customs Duties

67. In the matter of customs duties,
in view of the mounting world-wide
shortages and unprecedented rise in
international prices of a wide array of
imported goods, my proposals in regard
to import duties are no more than mar-
ginal. Briefly, I propose to continue
for another year the auxiliary duties
of customs and the exemptions relat-
ing to them, with a slight modification.
At present, these duties are levied at
three differential rates of 20 oer cent,
10 per cent and 5 per cent. I propose
to raise the rate applicable to the mid-
dle slab from 10 per cent to 15 per
cent. This modification will yield an
additional revenue of Rs. 16 crores in
a full year.

68. The only other proposal I have
to make concerns whisky, brandy, gin
and certain other spirits by way of an
increase ip the basic duty from Rs. 60
per litre to Rs. 80 per litre. While
society at higher levels may, as a re-
sult, have to pay a little more for
their spirituous relaxation, it will help
me in getting some revenue for the
exchequer.

69. Inclusive of additional duties,
consequential to the changes in excise
duties, the additional revenue from
import duties will amount to Rs. 20.05
crores annually.

70. Taking Customs and Central Ex-
cise dutles together and exclusive of
States, share, the additional revenue
accruing to the Centre will be of the
order of Rs, 188.10 crores in a fu.l.l

year.
Posts and Telegraphs

71. I need now to say a word omn
behalf of my collsague the Minister of
Communications. As the House is
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aware, postal rateg have not kept pace
Wwith rising costs. The frequent in-
veases in Dearness Allowance and
the heavy additional expenditure in-
cuired on account of implementation
ot the Pay Commission’s recommenda-
tivns have further pushed up the es-
tallishment cost in the Postal Branch
which is highly labour oriented. On
the Telecommunications side, also, the
cieralional costs as well as the cost of
equipment requireq for various pro-
jects have been going up steadily. The
Department’s developmental program-
me lo improve the Trunk Telephone
Service by provision of high grade
media like Microwave and Co-axial
systems, to install new Exchanges and
cxpand existing ones for meeting the
fast growing demand for telephone
connections and 1o expand the Trunk
Dialing and Teleprinter facilities, all
eniail heavy investments. These wva-
rieus factors necessitate an upward re-
vision of tariffs in the Postal, Tele-
graph and Telephone Branches of the
Denartment. A memorandum showing
ihe proposed changes in the Posts and
Telegraphs Tariffs ig being circulated
along with Budget papers. I shall
{herefore mention only the more im-
portant changes.

72, The tariff for Post Cards is pro-
posed to be increased from 10 Paise to
15 Paise. Even after this revision, the
Department will be incurring a loss of
Rs. 2.43 crores per annum in running
this service. It is proposed to raise
the rate of Letter cards from 15 Paise
to 20 Paise and that of Letters weigh-
ing upto 15 grams from 20 Paise to
25 Paise. The Registration Fee is be-
ing Increased from Re, 1/- to Rs. 1.25
and the Parcel rate from Re. 1/- for
every 400 grams to Rs. 1.50 for every
500 grams. The Posting Fee for Value
Payable Post and the tariff for Busi-
ness Reply Permits are being revised.
The minimum charge for a Non-Press
Telegram of ‘Ordinary’ category with
ecight words or less Is being increased
from Rs. 1.20 to Rs, 1.50 and for the
“Express’ category from Rs, 2.40 to Rs.
3.00. The charge for each additional
worg will however, remain the same.
It is also proposed to Increase rental
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for telephone connection both in tpe
‘measured rate systems’ ang the ‘Ha.
rate systems’. As against this, the
number of free class allowed during
a quarter will be raised from 250 to
300. The rate for each additional call
after 300 will be increased from 20
Paise to 25 Paise. The Trunk Call rate
structure is being rationalized. While
this will involve increase in Trun’

Call charges for distances between 1

and 1300 kilometres, in respect of can,
between stations within 20 kilometers,
only the unit fee of 25 Paise will be
charged for an ‘ordinary’ call as
against the present 50 Paise for such
calls.

75. These tariff revisions are esti-
mated to bring in additional revenue
of Rs. 57.08 crores per annum. The
changes would be given effect to.from
dates to be notified after the Finance
Bill is passed by Parliament. The
yield during the flhancial year 1974-
75 will be of the order of Rs. 42.80
crores.

74. The results of these changes
have been accounted for in reckoning
the internal resources of Posts and
Telegraphs Department.

75. So far as the Union Budget is
concerned, the wvarious proposals
would imply, for 1974-T5 additional
revenue aggregating Rs, 186 crores.
The budgetary gap of Rs. 311 crores I
had indicated earlier will accordingly
be now scaled down to Rs. 125 crores.

76. In conclusion, I would like once
again to draw the attention of the
House to the developments of last two
years which have shown how certain
events can greatly upset the original
budgetary calculations. In the year
ahead lie more sources of uncertainty
than ever before, which must be tack-
led speedily and with flexibility. I
would however, llke to say that we
do not propose to allow these uncer-
tainties to blur our vision of the fu-
ture. The soclal and economic prob-
lems that we currently face can be re-
solved in the long run only in the
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framework of a rapidly expanding eco-
nomy with socialist objectives. I trust
thig budget is one more step in that
direction.

17.556 hrs.
FINANCE BILL, 1974

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I beg to move for leave to introduce
a Bil] to give effect to the financial
proposals of the Central Government
for the financial year 1974-75.

SHRI S. M. BANERJEE (Kanpur):
Sir, T have given notice to oppose it.

MR, SPEAKER: Please sit down.
You raised the same gquestion last
year also and I had mentioned to you
about the convention or practice that
has been followed in the past and 1
had requested you to stick to that.
Then you agreed for something else—
a division.

" SHRI S. M. BANERJEE: I am a
member, and 1 have a right to oppose
it at the introduction stage. How is
this different from other Bills?

SHRI INDRAJIT GUPTA (Ali-
pore): Last time you permitted him.

MR. SPEAKER:
gion only.

I permitted divi-

SHRI S. M. BANERJEE: Under the
Rules of Procedure, this Bill is like
any other Bill. I have every right to
oppose it at the introduction stage.

MR. SPEAKER: You have to go by
-convention also.

SHRI S. M. BANERJEE: After
hearing the Finance Minister's speech,

T am of the opinion that this is actual-

ly a reflection of the failure of their
-economic policy. Naturally I would
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like to oppose it. Please give me an
opportunity to oppose it.

MR. SPEAKER: I would request
you to let the convention stand. We
have been following this for years
together, You can have a division
on it. You may oppose it then. The
question is....

SHRI S. M. BANERJEE: My point
is that this is like any other Bill, and
it is my right to oppose a Bill at the
introduction stage. After hearing the
Finance Minister, I come to the con-
clusion that this is absolutely neces-
Sary....

MR. SPEAKER: You will have am-
ple opportunities for that later.

SHRI S. M. BANERJEE: Sir, I op-
pose this Bill They have not been
able to unearth the black money....
(Interruptions).

oty fored (T19T7) : T WERRT,

o F1 Td GwaT w0 gy,
w7 e frd w77 ® gwfa @ @
g @t gw A fady £ TET | W
TR A wqr WE | WO AT GFA
d7 o Afaw fawr ar. ..

MR. SPEAKER: I am not allowing
him.,

ot oy fewd @ wene wEiEd, qE
Ty WL R Gl TGN TEA (A
& ax & g a<g &1 Afew A7 far
qr Y g o qE uar §, =T
|TEw 3 A F1 ayamr av i Fgad
werewnm &g &l s awd
& o MNfzw a1 9RA§ 7 07 FEAH
farer F1 FTEeT £ W A4 & A frw
faar qUfa w30 | 99 q%7 @@
wE® fom QR IO g & af dry
& gt @ ww faw ® ggEe
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MR. SPEAKER: That is the prin-
ciple involved in it.
The questioﬁ is:

“That leave be granted to intro-
‘duce a Bill to give effect to the fin-
-ancial proposals of the Central Gov-
-ernment for the financial year
1974-75."

The Lok Sabha divided:

Division No. 2 [18.07 hrs.
AYES

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shrj F, A,
-Alagesan, Shri O. V.
Ambesh, Shri
Arvind Netam, Shri
-Austin, Dr. Henry
Azad, Shri Bhagwat Jha
Banerjee, Shrimati Mukul
‘Barman, Shri R. N.
‘Barua, Shri Beﬁabrata
Barupal, Shri Pann# Lal
Basappa, Shri K.
Basumatari, Shri D,
Besra, Shri S. C,
‘Bhagat, Shri B. R.
Bhagat, Shri H, K. L.
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh-Ketah, .Bhri
Buta Singh, Shri
Chakleshwar Singh, Shm
*Chandrakar, Shri Chandulal
«Chandrashekharappa  Veetabasap-
pa, Shri T. V.

Chandrika Prasad, Shri
Chaudhari, Shri Amarsinh

Chaudhary, Shri Nitiraj Singh
Chavan, Shrimati Premalabai

Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chhutten Lal, Shri
Chikkalingaiah, Shri K.
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Choudhury, Shri Moinul Haque

Dalbir Singh, Shrj

Dalip Singh, Shri
Damani, Shri S. R.
Darbara Singh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Desai, Shri D. D.

Deshmukh, Shrj Shivaji Rao S.:

Dhamankar, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira

Garcha, Shri Devinder Singh

Gavit, Shri T. H.

‘George, Shri A. C.

Gill, Shri Mohinder Singh
Gokhale, Shri H. R.
Gopal, Shri K.
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Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shri M. M.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Joshi, Shrimati Subhadra
Kadam, Shri Dattajirao
Kader, Shri 8. A.

Kailas, Dr,

Kakodkar Shri Purushottam
Kale, Shri

Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamla Kumari, Kumari
Karan Singh, Dr.

Kasture, Shri A. S.

Kaul, Shrimati Sheila
Kadve, Shri B. R.

Kedar Nath Singh, Shri
Kisku, Shri A. K,
Kotrashetti, Shri A. K.
Kulkarni, Shri Raja
Kushok Bakula, Shri

Lakshmikanthamma, Shrimati T.

Laskar, Shri Nihar
Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. 8.
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Maharaj Singh, Shri
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini
Malaviya, Shri K. D.

Mandal, Shri Jagdish Narain
Maurya, Shri B. P.

Melkote, Dr. G. S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri Jagannath
Misra, Shri S. N.

Modi, Shri Shrikishan
Mohsin, Shri F, H.
Muhammed Khuda Bukhsh, Shri
Munshi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.

Nahata, Shri Amrit

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri R. S.

Pandit, Shri S. T.

Panigrahi, Shri Chintamani

Pant, Shri K. C.
Paokai, Haokip, Shri

Parashur, Prof. Narain Chamd
Parikh, Shri Rastklal

Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal
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Patel, Shri Prabhudas
Patil, Shri Anantrao
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri 8. B.
Patnaik, Shri Banamali
Patnaik, Shri J. B.
Peje, Shri 8. L.
Qureshi, Shri Mohd. -Shafi
Raghu Ramaiah, Shri K.
Raj Bahadur, Shri
Rajdeo Singh, Shri
Raju, Shri P. V. G.

Ram Prakash, Shri

Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Ram Swarup, Shri
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Dr. K. L.

Rao, Shri K. Narayana

Reon, Shri M. S, Sanjeevi
Rao, Shri Nageswara

Rao, Shri Pattabhi Rama
Raut, Shri Bhola

Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Richariyva, Dr. Govind Das
Rohatgi, Shrimati Sushﬂa
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saksena, Prof. S. L.
3407 LS—11.

Salve, Shri N. K. P,
Samanta, Shri S. C.
Sanghi, Shri N. K.

bathe, Shri Vasant

Satish Chandra, Shri
Savant, Shri Shankerrao
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shafee, Shrj A.

Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shankar Dayal Singh, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Dr. H, P,

Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayap
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof.

Shetty, Shri K. K.
Shivnath Singh, Shri
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R K,

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
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Subramaniam, Shri C.
Sudarsanam, Shri M,
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tayyab Hussain, Shri’
Thakre, Shri S. B.
Tiwari, Shri R. G.
Tiwari, Shri D. N.
Uikey, Shri M. G.
Unnikrishnan, Shri K. P.
Vekaria, Shri
Venkatswamy, Shri G.
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Yadav, Shri Chandrajit
Yadav, Shri D. P.

NOES
Banera, Shri Hamendra Singh
Banerjee, Shri S. M,
Berwa, Shri Onkar Lal
Bhargavi Thankappan, Shrimalti
Bhattacharyya, Shri Jagadish.
Bhaura, Shri B. S.
Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chandrappan, Shri C, K.
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar

Dandavate, Prof. Madhu
Das, Shri R. P.

Deo, Shri P. K.

Dhote, Shri Jambuwant
Durairasu, Shri A,
Gaekwad, Shri Fatesinghrao
George, Shri Varkey
Gopalan, Shri A. K.
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Goswami, Shrimati Bibha Ghosh
Gowder, Shri J. Matha
Guha, Shri Samar

Joseph, Shri M, M.

Joshi, Shri Jagannathrao
Kachwai, Shri Hukam Chand
Karni Singh, Dr.

Kiruttinan, Shri Tha
Krishnan, Shri E. R.

Laljj Bhai, Shri

Limaye, Shri Madhu

Manjhi, Shri Bhola
Mavalankar, Shri P. G.
Menon, Shri V. K. Krishna
Mohammad Ismail, Shri
Mukherjee, Shri Samar
Pillai, Shri R. Balakrishna
Saha, Shri Ajit Kumar
Shastri, Shri Ramavatar
Ulaganambi, Shri R. P.
Verma, Shri Phool Chand
Yadav, Shri Shiv Shanker Prasad

MR. SPEAKER: The result* of the
Division is: Ayes-219; Noes-41,

The motion was adopted,
SHRI YESHWANTRAO CHAVAN:

1 introducet the Bill

MR. SPEAKER: The House stands
adjourned to meet again at 11 AM.
tomorrow.

1808 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
March, 1, 1974/Phelguna 10, 1885

(Saka).

*The following Members

also recorded their votes for AYES:

Sarvashri Genda Singh, J. P. Dube, R. K. Khadilkar and Dr. Jivraj Mehta.
+Introduced with the recommendation of the President.
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